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HOUSE OF THE PEOPLE
Thursday, 25th February, 1954

The House met at Two of the Clock.
[Mr. SpEAKER in the Chair]
ORAL ANSWERS TQ QUESTIONS

ACCIDENT ON CHUNAR-ROBERTSGAN]
LINE

*352 Dr. Ram Subhag Singh:
"\ Shri M. L. Agrawal;

Will the Minister of
pleased to state: .

Railways be

(a) whether it ig a fact that a train
carrying construction material fell
down from a 50 feet high bridge on
the 8th February, 1954, on the Chunar-
Robertsganj line of the Northern
Railway now under construction;

(b) if so, the causes of this accident;
and

(¢) how many persong were killed
and injured in this accident?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) Yes.
At about 13-20 hours on 8th February,
1954, Construction Material Train No.
1, parted into two portions while run-
ning from Saktesgarh to Lusa station
on the Chunar-Robertsganj line under
construction on the Northern Railway.
‘The parted rear portion rolled back
down a gradient and, on reaching a
gap in a bridge where a pair of rails
had been removed for construction
work, capsized into the gorge below,
killing and injuring @ number of

723 PS.D.

workmen engaged in the construction
work on the bridge.

(b) The provisional Finding of the
Government Inspector of Railways,
who held an enquiry into this accident,
is that it was caused by the breakage
of draw-bar of a wagon.

(c) 33 persong died. Three receiv-
ed grievous and five others minor
injuries.

Dr. Ram Subhag Singh: May I know
whether the persons who received
grievous injuries are still in hospital
or they have gone out of the hospital?

Shri Shahnawaz Khan: Three of
them are still in the Mirzapur hospital.

Dr. Ram Subhag Bingh: Since when
were goods trains introduced on that
line?

Shri Shahnawaz Kham: They were
never permitted on that line. The line
is still under construction, and only
trains carrying construction material
are allowed.
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The Deputy Minister of Fova and
Agriculture (Shri M. V. Krishnappa):
(a) The acreage reclaimed by the
Central Tractor Organisation before
the monsoon of 1953 iz 9,83,797. This

includes 9,47,546 acres of kans land
36,251 acres of Jungle land.

(b) The total capital outlay as on

Ist April, 1953 ig as follows:—

Rs. 1,92,86,270

Other Equipment Rs. 3,73,42,892

Land and Buildings Rs.  23,92,135
TOTAL: Rs. 5,90,21,207

Traclors

(c) The average annual expendi-
ture by way of salaries ig Rs. 41,12,000
and on other items inclusive of depre-
clation is Rs. 1,71.51,000.
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Bari M. L. Dwivedi: How does the
working cost of the C.T.O. compare
with the income derived from reclama-
tion work?

Shri M. V. Erishnappa: It is not
self-supporting; we are trying to make
it so.

Shri M. L. Dwivedi: What is the
working cost per acre. and what is
the charge per acre levied from the
cultivator?

Shri M. V. Krishnappa: We charge
Rs. 60 per acre if the area is
200 acres; if the area is less. then a
surcharge of 20 per cent. is made.

Shri M. L. Dwivedi: Have the Pasha-
bhai implements been handed over to
the C.T.O., and is the expenditure in-
curred therecon being charged to the
rultivators?

Shri M. V. EKrishnappa: For about
four years, i.e. during 1947 and 1851,
we had to charge. Afterwards, it was
felt that it was not right on our part
to charge that amount. So. we are
not charging subsequently.

Seth Govind Das: Ig the reclaimed
land under cultivation, or rather is
the whole land under cultivation as
yet? Also, are the tractors which
have been used in order?

Shri M. V. Krishnappa: We are re-
claiming land on behalf of various
State Governments. It is their duty
to see that the reclaimed land is
brought under cultivation. I might
inform hon. Member that almost the
whole of this land., as soon as it is
reclaimed. is brought under cultiva-
tion: if it is not. we try to see that
it is brought under cultivation under
our Grow More Food scheme.

Seth Govind Das: What about the
tractors? Are they all in order, or,
are some of them out of order?

The Minister of Food and Agricul-
ture (Shri Kidwai): All the tractors
are In order, and are in use.
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LEerProsy

*354., Sardar Hukam Singh: Will
‘the Minister of Health be pleased to
state:

(a) whether experimentg are pro-
posed to be conducted with B.C.G.
Vaccination for immunisation from
leprosy; and

(b) if so, whether the result of these
experiments in other countries have
been encouraging?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) In-
vestigation on the efficacy of B.C.G.
vaccination as a prophylactic against
leprosy, is contemplated in the Pilot
Projects for the Contirol of Leprosy
under the Five Year Plan.

(b) It is too early to assess, from
available sclentific evidence, the value
of resultg of B.C.G. vaccination in the
control of leprosy in other countries.

Sardar Hukam Singh: Dr. Muir,
when he was in Madras, complained
that there were a lot of tools but
there was no staff available, - May I
know whether any attempt is being
made to train some suitable staff?

Shrimati Chandrasekhar:  Under
this scheme, we have addressed all
the State Governments and we are
awaiting their reply which may come
within the next month. Then. ail
the necessary things will be made
available.

Sardar Hukam Singh: From the
experiments that have been made so
far, is it envisaged that we will be
ashle to cure the deformity caused by
leprosy altogether?

The Minister of Health (Rajkumari
Amrit Kaur): It is not possible to
talk about complete cures of defor-
mities, but certainly  orthopsdic
surgery has made amazing advances,
ang a great deal of orthopeedic sur-
gery is being done in certain centres
with very beneficial effect.

25 FEBRUARY 1954

Oral Answers 362

ELECTRIC TRAINS

*355. Th. Lakshman Singh Charak:
Will the Minister of Railways be
pleased to state whether it is a fant
that an agreement ig proposed to be
entered into with an Italian Firm for
manufacturing electric trains for
Indian Railways?

The, Deputy Minister of Railways
and Transport (Shri Alagesan): 50
Electric Multiple Unit Stock, intended
for use in the Bombay Suburban
Services, is being purchased from an
Italian firm.

Th. Lakshman Singh Charak: What
would be the cost of each train?

Shri Alagesam: The cost of coaches
comes to £975,000,

Th. Lakshman Singh Charak: For
each one of them, or for the entire
lot?

Shri Alagesan: For the entire con-
signment.

Shri Bhagwat Jha Azad: May 7
know if it is under the contemplation
of Government to introduce electric
trains in the industrial areas of Bihar?

Shri Alagesan: Yes. The House may
be aware of the electrification schemes
of industrial areas, and also of the
suburban areag of Calcutta, but it
will be taken up only in stages.

Shri Bhagwat Jha Azad: May I
know whether it is to be introduced
in the Eastern Railway beyond M.oghal
Sarai?

Shri Alagesan: A committee of rail-
way officers is going into the question
and we arc awaiting its report.

Shri T. N. Singh: Was this order
placed. or is it being placed, as a re-
sult of negotiation with an Italian
firm. or as a result of global tenders?

Shri Alagesan: Global tenders were
invited and various firms belonging to
different countries tendered. Then
there were negotiations too, and then
this price was fixed and orders placed.
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The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Research on jute substitute flbres
is being done at the Jute Agricultural
Research Institute, Barrackpore, but
the work is yet in an experimental
stage.

However, the Mesta and Bimli fibres
are already being used as jute subsi-
tutes. They are grown extensively in
Hyderabad, Madras, Madhya Pradesh
and Bihar States. The production of
these crops is as follows:

1952-53 1953-54
(Final BEstimates) (Second Estimates)
6,30,567 bales. 5,139,000 bales.

(b) It is not the policy of Govern-
ment to encourage an increase in the
area under these two substitutes.
Their policy is to grow jute of better
quality.

Seth Govind Das: Is it a fact that in
Madhya Pradesh, in Bastar District
there is a lot of land still not under
cultivation, and is it the opinion of the
scientists of Madhya Pradesh that this
variety of jute can be grown there
profitably?

The Minister of Food and Agricul-
ture (Shri Kidwal): I will communi-
cate to the Madhya Pradesh Govern-
ment the point made by the hon. Mem-
ber, and I hope they will take ad-
vantage of fhe information supplied.
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Shri Jhunjhunwala: What is the cost

of production of the substitutes as
compared with that of jute?

"

Shri M. V. Krishnappa: The cost of
production of both the varieties is
less than that of jute.

Shri Jhunfaunwala: Wha is the per-
centage?

Pandit D. N. Tiwary: What is the
production per acre?

Shri M. V. Krishnappa: I would like
notice.

Shri T. K. Chaudhuri: In view of
the statement just now made by the
hon, Minister that the policy of the
Government is t{o encourage the pro-
duction of quality jute. may I know,
Sir, whether there is any reason to
believe that the production of guality
jute has gone down this year?

Shri M. V. Krishnappa: We are try-
ing to increase the production of
quality jute, But the overall croduc-
tion of jute has gone down this year
because of the low prices at the begin-
ning of the sowing season. That has
nothing to do with the production of
quality jute. The overall production
of jute itself has gone down.

IMPORT OF RICE FROM CEYLON

*357. Sardar A. 5. Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment conducted negotiations with
the Ceylon Government to purchase
30,000 tons of boiled rice;
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(b) whether this step had been
taken on account of shortage of rice;
and

(c) the nature of agreement reach-
ed between the two Governments?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The Government of Indig ar-
ranged with the Ceylon Government
an exchange of 30,000 tons of boiled
rice with an equal quantity of Madhya
Pradesh raw rice.

(b) and (c). No, Sir; there is no
shortage of rice as such in the coun-
try. The requirements of deficit States
can be met out of internal surpluses.
It was to meet a temporary shortage
of boiled rice in Travancore-Cochin,
where the consumers prefer boiled rice,
that an exchange arrangement with the
Ceylon Government wag made.
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Kumari Annie Mascarene: May I
know whether there is any difference in
the price of rice that is imported from
Ceylon to Travancore-Cochin?

Shri Kidwai: The question of price
does not arise because we are ex-
changing it with our rice, Therefore,
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the price that the consumer will have
to pay in Travancore-Cochin will be
the price that we have to pay in
Madhya Pradesh.

FREIGHT ON IMPORTED FOOD-STUFFS

%359, Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there ig any difference
in the rates of freight on food-stuffs
imported into India, between ships
owned by Indians and by others; and

(b) the fotal quantity of food-stuffs
imported into India, in Indian and
foreign ships and the total freight
paid to them (separately) during the
year 19527

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Presumably information ig re-
quired in respect of foodgrains im-
ported on Government Account.
There is no difference in the rates of
freight for Indian owned vessels and
foreign flag vessels.

(b) The aquantity of foodgrains im-
ported in India, in Indian owned and
foreign flag ships, during 1952, and
the freight paid thereon are as fol-
lows:

Quantity Freight
(in '000 tons). (in lakhs
of Rupees)
Indian vessels. 3286 1590

Foreign vessels. 3535'4 38290

Shri Jhulan Sinha: May I know, Sir,
if, in view of the desirability of en-
couraging transport by Indian vessels,
Government consider it desirable to
increase the quantum of Government
subsidy to Indian-owned shipping
companies?

The Minister of Food and Agricul-
ture (Shri Kidwai): Apart from the
question of subsidy, we pay the freight
and that is acceptable to both foreign
and Indian firms. )
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FIRe-FIGHTERS AT AIRPORTS

*360. Sari Muniswamy: Will the
Minister of Communications be pleas-
ed to state:

(a) whether all the airports in India
are equipped with fire-fighters; and

(b) in which of the airports the
latest type of fire-fighters are provided
and of what capacity?

The Deputy Minister of Commauni-
cations (Shri Raj Bahadur): (a) All
the aerodromes through which sche-
duled air transport services are operat-
ing have been provided with essential
fire-fighting equipment,

(b) I lay on the Table a statement
giving the required information. [See
Appendix 1I, annexure No. 1.]

Shri Muniswamy: May I know,
when these airports were equipped
with these fire-fighters?

Shri Raj Bahadur: I cannot give the
exact dates but the ‘Pyrene’ and
‘Foamite’ have been obtalned re-
cently; the others have been there
for some time,

8ihrl Muniswamy: May I know whe-
ther these fire-fighters were imported
from foreign countries?

Shri Raj Bahadur: Yes, Sir.

Shri Muniswamy: From which coun-
try?
Shri Raj Bahadur: ‘Pyrene’ comes

from the United Kingdom, gg¢ far as
I know.

Shri Jalpal Singh: Are Government
satisfled that the equipment that is
there now is up to the I.C.A.O. stan-
dards?

Shri Raj Bahadur: ‘Pyrene’ and
‘Foamite’, of course, are up to the
1.C.A.O. standards. The latest fire-
fighting equipment is always ad-
vantageous if we can get it.

CENTRAL SoIL CONSERVATION Bomn’

#361. Shri 8. N. Das: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the programme of work that the
Central Soll Conservation Board has
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decided to take up for the present;
and

(b) the estimated recurring and
non-recurring expenditure on this
account?

The Deputy Minister of Food and
Agriculture (Shri M V. Krishnappa):
(a) The programme will be consider-
ed by the Board in consultation with
State Governments.

(b) No estimates
made.

Shri §. N. Das: May I know whe-
ther the State Governments have been
asked to submit their schemes to the
Central Government, and whether
any schemes have been received so
far?

Shri M. V. Krishnappa: We have
sent a notification last month to all
the 'State 'Governments asking them
to submit their schemes regarding soil
conservation. Some State Govern-
ments have responded and some others
have written that they are framing
their schemes and will send them
very soon.

Shri §. N. Das: May I know the
names of the States which have sub-
mitted their schemeg so far?

Shri M. V. Krishnappa: I want no-
tice, Sir.

Shri 8. N. Das: May I know whether
the Central Board has considered the
question of giving subsidies to the
various State Governments for the
purpose?

have yet been

Shri M. V, Krishnappa: That is the
reason why we have asked the State
Governments to submit their schemes
to us. I would like to bring to the no-
tice of the hon. Member that in the
next two years of the Five Year Plan
we intend to spend Rs. 1 crore for
these schemes and that is why we
have asked the State Governments to
submit their schemes to the Centre.

Shri M. L. Dwivedi: Has the Uttar
Pradesh Government submitted any
scheme, and, if so, what i{s the nature
of the work that {s being done there?
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Siari M. V. Krishnappa: I would re-
quire notice.

CENTRAL LocustT CONTROL DEPART-
MENT
%364, Shri Gidwani: Will the Minis-
iter of Food and Agriculture be pleas-
€d to state:

(a) the total expenditure incurred
on the Central Locust Control Depart-
ment during the year 1953, in Rajas-
than; and

(b) the total expenditure on  the
staff during the same period?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). The total expenditure in-
curred in Rajasthan by the Central
Anti-Locust Organisation from 1st
April, 1953 to 31st December, 1953 is
approximately Rs. 12 lakhs out o
which Rs. 5,40,000 were on the mainte-
nance of the staff.

Shri Gidwani: What is the work
done by the staff from November to
May. which is called the ‘off-season'?

Shri M. V. Krishnappa: The staff
has been divided into two categories.
The first category is the staff which is
employed in the main work and the
second rategory is employed during
the period. The first category staff
will have to do other work also. Tt
is not that they will not have any
work during the off-season. They
will have to do various other types
of work such as surveying residuary
locust population, taking stock of
machines and poisons, examination and
repair of vehicles and machines, pre-
paration of reports, account checking,
making general preparations for opera-
tion during the next season and all

that.

Shri Gidwani; Is it a fact that in the
Western Circle, as the rainfall is
heavy, all the staff become idle?

Shri M. V. Krishnappa: This is an
extraordinary thing. This year. it so
happened that in Rajasthan we had
floods for fthe first time. It is on
account of that that in the Western
Circle the conditiong were mot good
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for the breeding of locusts and they
had to go without work for some time.
We cannot expect floods every year in
Rajasthan.

Shrl Muniswamy: May I know whe-
ther it is a fact that a conference bet-
ween the officials of Pakistan and
India was held recently to control
locusts, and, if so, what were the
decisions arrived at?

Shri M. V. Krishnappa: Every
year we hold conferences with all the
countries which are concerned with
locusts, for example, Pakistan, Syria,
Arabia and other countries. With
Pakistan, about three months ago we
had a conference.

Shri Radhelal Vyas: May I know how
much amount, besides the Rs. 12 lakhs
that is spent on the locusi organisation,
is spent on the additional staff that is
employed?

Shri M. V. Krishnappa. I would re-
quire notice to answer the question as
to how much has been spent on the
temporary staff and how much on the
permanent staff.

Shri Gidwanl: Will Government
consider the advisability of engaging
the staff on community projects or
education when they are absolutely
idle?

Mr. Speaker: That is a suggestion
for action.

Preservep Foob

*365. Shri Radha Raman: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of countries {rom
which preserved food is imported; and

(b) the annual production of the
Food Preservation Industry in India?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Mainly from the United Kingdom,
Australia, Denmark, Netherlands and
the United States of America.

(b) The total production of pre-
served fruits in 1952, the latest year
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for which flgures have been compiled,
was about 11,800 tons. Information
in respect of other preserved foods is
not available.

Shri Radha Raman: May I know to
what extent the requirements of India
are met by Indian production?

Sari M. V. Krishnappa: We are im-
porting preserved food to the extent
we are In deficit.

Shri Radha Raman: May I know the
total production of preserved food in
India and how much of it is consumed?

Shri M. V. Krishnappa: The total
production in 1952 was about 11.800
tons, equal to Rs. 1,71,00,000 in walue.

Shri Radha Raman: In view of the
fact that mangoes are produced in
abundance in India and there is a
good margin of profit if preserved
mangoes are sent abroad, has any
attempt been made by Government to
have mangoes preserved.....

Shri M. V. Krishnappa: Not only
mangoes but other fruits as well. 1
am myself a mango garden owner. If
oranges and other fruits also are pro-
perly preserved during the time of
the season and exported or preserved
for the ofl-season. it will go a long
way tu relieve the food shortage In
the country—preserved food gives
proteins, for instance. We are trying
to help as far as possible.

Shri Radha Raman:
where the fruit
tories are situated?

May I know
preservation fac-

Shri M. V. Krishnappa: The hon.
Member will have to refer to the
Ministry of Commerce and Industry,
but I think wherever fruits are grown,
as for Instance, in Madhya Pradesh,
Coorg and Kulu Valley, there are some
small industries engaged on preserva-
tion work.

Shri Gidwani: I wish to know which
fruits contain proteins.

Mr. Speaker: I am going to the next
cuestion.
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RoAp CONSTRUCTION

*367. Shri N, M. Lingsm: Will the
Minister of Transport be pleased to
state:

(a) whether proposals have been re-
ceived from the State Governments for
the ad hoc allotment of Rs. 10 crores
on roads in order to relieve unemploy-
ment; and

(b) what is the State-wise break up
of this allotment?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Proposals have been received
from most of the States and are under
examination. A decision regarding
the State-wise allocation cf funds vr-
der the Schemec is expected to be taken
very shorily.

Shri N. M. Lingam: May I know the
circumstances which necessitated the
sanction of the allotment and whether
those circumstances still exist? This
allotment was considered necessary in
view of the acute unemployment con-
dititns then, May I know why Gov-
ernment have taken such a long time
in sanctioning this allotment to the
various States?

Shri Alagesan: I do not know what
the hon. Member is driving at. Does
he state that there is no unempluy-
ment now?

Mr. Speaker: The question is why
was it not allotted when the unemoloy-
ment problem was acute then.

Shri Alagesan: Monecy cannot be just
thrown away. We have decided to
allot Rs. 10 crores and we have asked
the States to integrate their schemes.
Most of the States have submitted

their proposals and we are now golng
into this question.

Shri N. M. Lingam: May I know if
the State highways and national high-

ways are in this scheme or outside this
scheme?

Shrl Alagesan: The hon. Member
puts it in a different way. From this
fund schemes, which fall outsid, the
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national highways plan and the State
highways plan, will be financed.

Shri N. M. Lingam: May I know ‘he
programmes with which this scheme
is going to be integrated?

Mr. Speaker: The hon. Memter
wants to know the programmes......

Shri N. M. Lingam: Every State has
a programme of road development.
May I know whether the present sche-
me is going to be integrated with the
existing programmag of the States
or whether works are selected at ran-
dom in scarcity areas to relieve un-
employment?

Shri Alagesan: All those things :re
taken into consideration by the States
concerned when they make their pro-
posals.

RivEr POLLUTION IN JUMNA

*368. Sari Nand Lal Sharma: Will
the Minister of Health be pleased to
state:

(a) the steps taken to stop flowing
of filthy gutters into Jumna river with-
in the limit of Delhi and the progress
made so far in this respect; and

(b) how much more time will be re-
quired to complete the job?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) and
(b). There are in all four sewage pipes
flowing into the Jumna river within
the limit of Delhi and the following
steps arc being taken to stop them:

1. Sullage overflow from the Najaf-
garh drains: An independent sewage
treatment plant which is intended to
intercept industrial wastes from In-
dustria) areag ig going to be installed
near Tehar on the Najafgarh Road.
The scheme has already been sanction-
ed by the Dclhi Joint Water and Sew-
age Board and will take about 18
months to complete.

2. Sullage overflow near the Qudsia
garden: A larger sewer ig to be laid to
carry the increased flow. The Notified
Area Committee, Civil Lines, bave
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taken in hand the work which is ex-
pected to be completed by August
1954.

3. Sullage overflow near the Kash-
mere Gate: This is at the crossing of
the Bela Road and the Wall Road.
Work on the outfall sewer from Wail
Road to Nigambodh and on the Sewer
from Monkey Point to Chandni Chowk
as well as on the Pumping Main from
Nigambodh to Monkey Point has been
taken in hand. The pumping machi-
nery is being received, and work on
the pumping station at Nigambodh
Ghat will be taken up shortly. All tnis
work is expected to be completed by
the end of this summer.

4., Sullage overflow near Rajghat:
Detailed investigations on the work of
augmentation of the sewers in this
area are being carried out. This work
is expected to be completed in 18
months to two years' time.

Dr. Rama Rao: Has any information
been collected about the bacteriologi-
cal content of the river water after it
is polluted by the sewage?

Shrimati Chandrasekhar: I have no
information. Sir.

Dr, Ramg Rao: May I take it that
the Government will see at the earliest
possible time that the sewage is not
led into the river?

Mr. Speaker: That is what the reply
has stated.

Jute INQUIRY COMMITTEE

*369. Shri K. P, Sinha: Will the
Minister of Food and Acgriculture be
pleased to state whether the recom-
mendations of the Jute Inquiry Com-
mittee have been accepted by Gnvern-
ment?

The Deputy Minister of Food and
Agriculture (Shrl M. V. Krishnappa):
Yes.

Shri K. P. Sinha: May I know, Sir, if
the seed-producing farm under the

Central Jute Committee has come int>
being?

Shri M. V. Krishnappa: The propc-
sal Is still under consideration, and
will be executed soon.
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Shri Muniswamy: May I know, Sir,
whether there is any proposal to re-
organise the Indian Central Jute Cuow~
mittee?

Shri M. V. Krishnappa: Though it
does nct arise out of this question, I
may say there is a proposal to reorga-
nise 1t.

RADIO FREQUENCIES

*370. Shri 8. C. Samanta: Will the
Minister of Communications be pleas-
ed Lo state:

(a) the number of frequencies that
are essential at present for India to
maintain her most imporiant wireless
services;

(b) whether the Extraordinary Ad-
ministrative Radio Conference
(E.AR.C.), Geneva, in 1951, outlawed
a number of India’s operations;

(¢) if so, whether new frequencies
were secured by India entirely through
her own resources; and

(d) if so, how many?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The
number of frequencies essential to
maintain our most important wireless
services is not constant as it varies de-
pending among other factors on pro-
pagation conditions and operational
exigencies both of which vary continu-
ally.

(b) The decisions of the E.AR.C.
have involved necessity of change of
some of India’s operations which do
not conform to the Revised Table of
Frequency Allocations to the different
types of services. However, these de-
cisions have affected similarly opera-
tions of all other countries in the
world which were mnot in conformity
with the Revised Frequency Alloca:
tions. So far as India is concerned
308 frequencies are aflected till now.

(¢) Yes. Securing new frequencies
is, however, a prolonged and complica-
ted process in which India, like many
other countries is continuously enguag-
ed.

(d) 184, so far.

25 FEBRUARY 1954

Oral Answers 376

Shri S, C. Samanta: May I know, Sir,
what arrangements have been made
by our Government to meet interna-
tional harmful interference that-hap-
pens now and then?

Shri Raj Bahadur: We have estab-
lished an organisation known as Wire-
less Planning and Coordination Or-
Eanisativn which on the one hand im-
plements the obligations which we en-
ter upon internationally as a result of
the various conferences, and on the
other hand safeguards our frequencies.
Thirdly it also tries to detect new {re-
quencies which are free in the atmos-
phere.

Shri 8. C. Samanta: May I know
when thig Wireless Planning and Co-
ordination Branch was constituted and
how many technical persons are 2m-
ployed in it?

Shri Raj Bahadur: It was constitu-
ted some time about August 1953 or a
little earlier than that, and it is head-
ed by a very well qualified person, Dr.
Sarwate as the Adviser, and there is
one Deputy Director. We are suffering
from paucity of expertg for lower posts.
We have not been able to map the Or-
ganisation properly because of lack of
expert hands and we have signified our
demand to the U.P.S.C.

Shri S. C. Samanta: May I know
what arrangements have been made to
detect the frequencies that are distur-
bed by International disturbances?

Shri Raj Bahadur: There is the
monitoring system for this purpose
and these experts are engaged in moni-
toring also. Besides that the inter-
national obligations are there which
make it incumbent upon other coun-
tries not to interfere with our fre-
quencies.

MiNoR IRRIGATION PROJECTS IN PUNJAB

*371. Shri D. C. Sharma: (a) Will the
Minister of Food and Agriculture be
pleased to state the financial aid given
by the Central Government to the
State of Punjab for the development
of its minor irrigation profects during
the period 1951—537
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(b) How many minor irrigation
schemes were served thereby?

(c) What is the approximate acreage
that will be benefited by those schemes?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Rs. 213.6 lakhs during the period
1951—53.

(b) 4863 schemes.

(c) In 1951-52 an acreage of 388,531
was reported to have benefiteq from
these schemes. In 1952-53, 484,135
acres were expected to be benefited
but the actual achievement has not
been reported.

Shri D. C. Sharma: May I know it
the Government has received any sche-
me for the next year from the Punjab
State?

Shri M. V. Erishnappa: Yes, Sit. All
the G.ML.F. schemes for the next year
ought to have been sent to our Minis-
try by this time,

Shri D. C. Sharma: May I know if
the allocation of these minor irriga-
tion schemes is left to the State or is
done jointly by the States and the
Centre?

Shri M. V. Krishnappa: It is entirely
left to the States. Only in special
cases where we get some represenia-
iion from the States concerned. we go
into the matter.

Shri D. C. Sharma: May I know if
any differentiation is made between
those areas in a State which are sur-
plus and those areas which are defivit?

Shri M. V, Krishnappa: Naturally. in
surplus areas larger number of sche-
mes will be taken up than in the scar-
city areas.

Shri D. C. Sharma: May I know if
it should not be the policy of the Gov-
ernment to make deflcit areas also
self-sufficient by providing them with
these minor irrigation schemes?

Shri M. V. Krishnappa: Punjab 1is
not a deficit area.
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Mr. Speaker: His point is whether
it should not be the policy of the
Government to prefer deficit areas to
make them self-sufficient.

The Minister of Food and Agricul-
ture (Shri Kidwai): Just at present,
the policy is that wherever there would
be better results. there the investment
is made because the country as a whole
will be benefited.

AGRA EXPRESS

*372. Shri Bishwa Nath Roy: Will
the Minister of Railways be pleased to
state whether Government propose to
extend after the Kumbha Mela the
Agra Express in the North-Eastern
Railway up to Bhatni or Chupra
junction?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): It ig proposed,
from 1st April, 1954 to extend Nos.
213Up and 214Down Agra Express
trains to and from Savana Station bet-
ween Bhatni and Chupra.

Shri Bishwa Nath Roy: May I know
whether the stoppings and timings of
the Agra Express will continue to be
the same as they were during the
Kumbh Mela days?

Shrl Shahnawaz Khan: It wil] be con-
tinued as it was before the Mela days.

Shri Bishwa Nath Roy: Before the
Mela days, the train used not to go to
Allahabad; so there was no question of
this extension. Now, after this Kumbh
Mela, if it will go to Sivana. whether
the timings will b% the same or there
will be some change?

Mr. Speaker: Is the question clear?

Shri Shahnawaz Khan: The question
is not very clear, Sir.

The Deputy Minister of Railways and
Transport (Shri Alagesan): We can
supply the information about the tim-
ings but I have not got it just now.

Mr. Speaker: His point is, now that
there is an extension of the train, whe-
ther the timings will be the same or
not.
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Shri Alagesan: I can give that infor-
mation.

Shri S. N. Das: May I know whether
the Government has considered the
convenience of the passengers going to
north Bihar, Assam and north Bengal
and extend this train from Lucknow up
to Agsam?

Shri Alagesan: That is the intention;
to take it to Kathihar and then to
Amingaon.

Jaranese METHoOD OF RicE CULTIVATION

*373. Pandit D. N, Tiwary: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether scientific experiments
have been conducted on Government
farms on the Japanese method of rice
cultivation and the indigenous method
of rice cultivation, simultaneously with
equal quantities of manure and labour
on each; and

(b) whether Government have re-
ceived any report from any of the
State Governments on similar experi-
ments conducted on their farms?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Yes. Experiments filnanced by the
Indian Council of Agricultural Research
were conducted on Government farms
during 1953-54 to test the merits of the
Japanese method of rice cultivation
versus the local method of cultivation.
The experiments will be continued dur-
ing 1954-55 also to have two years' data
for drawing conclusive results.

(b) No. The information has been
called for and will be laid on the Table
of the House as soon as available.

Pandit D. N. Tiwary: Is it a fact that
given equal care and manuring, the
Indian method also will come to the
standard of the Japanese method?

Shri M. V. Krishnappa: That is also
true—is we apply more manure and give
proper spacing: that is the Japanese
method also and there is nothing new
in the Japanese method. Giving some
more care to the Indian method also,
there are some agriculturists who grow
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the same quantity of rice one could
grow under the Japanese method.

Pandit D. N. Tiwary: What is the use
of propagating the Japanese method
when the Indian method can do?

Shri M. V. Krishnappa: There are
one or two important points in the
Japanese method. It appeals to the
commonsense of the agriculturist who
is a practical man. Because, spacing
is a new thing in India. We simply
broadcast the seeds. Broadcasting is
in vogue in many places. Only one-
third is cultivated, It is only where
there are irrigation facilities that peo-
ple transplant. The rest is under
bruadcasting

SuGArR FACTORIES

*3714. Shri K. C. Sodhia: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) the total number of applications
for the registration of sugar factories
disposed of during the year 1953;

(b) the total number of applications.
for erection of new sugar factories dis-
posed of during the same period: and

(c) the number of applications dis-
posed of for the import of capital goods -
for sugar industry?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) 2.

(b) 8.

(c) 54 applications for import of
capital goods were recommended for
grant of import licences.

Shri K. C. Sodhia: Arising out of (a),
have all the sugar factories becn regis-
tered?

Shri M. V. Krishnappa: Ten had ap-
‘lied and eight were registered, and
two have been given permission this
year to register.

Shri K. C. Sodhia: Arising out of (b),
how many applications have been re-
ceived for new factories and how many
for the extension of old factories?

Shri M. V. Krishnappa: Eight for the
replacement of old factories, that Is
for shifting of old factories, and two
for importing new machinery,
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Shri n. C. Sodhia: Arising out of (c),
how much worth of capital goods was
for new factories and how much worth
for the extension of old factorles?

Mr, Speaker: He wants to know how
much for erection of new factories,
much was given for extension and how

The Minister of Food and Agricul-
ture (Shri Kidwai): It was stated that
eight factories have applied for shift-
ing from one place to another, and two
for starting new factories.

Shri Sarangadhar Das: May I know
where the new factories are to be loca-
ted?

Shri Kidwai: All the new factories
will go to the South,

Pandit D. N. Tiwary: How many fac-
tories have applied for transfer from

one State to another?

Shri Kidwai: There are eight facto-
ries that have applied for shifting—
some in the same State and some from
one State to another.

RECRUITMENT TO R. M. S.

*3%5. Shri Dhusiya: Will the Minijs-
ter of Communications be pleased to
state:

(a) how many persons were recruit-
ed in the Railway Mail Service in 1953
in UP. and Bihar respectively as
clerks; and

(b) the number of Scheduled Caste
and Scheduled Tribes among them of
each State?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) U.P. Cir-
cle, 85; Bihar Clircle, 21.

(b) U.P, Circle:

Scheduled Castes...... 26
Scheduled Tribes......Nil
Bihar Circle.

Scheduled Castes...... 2
Scheduled Tribes......1

Shri Dhusiya: The recruitment of
Scheduled Castes and Scheduled Tribes
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people was less. May I know the rea-

son for the same?

Shri Raj Bahadur: So far as U.P. Cir-
cle is concerned, the recruitment of
Scheduled Castes is not less for the
period about which the hon, Member
has put the question.

Shri Dhusiya: About Bihar?

Shri Raj Bahadur: About Bihar there
is a shortage of one in the case of the
Scheduled Castes, and in the case of
the Scheduled Tribes the number 1s
what it should be according to the re-
servation.

Shri Dhusiya: Very often these peo-
ple are not taken up ito the reserved
guota. May I know from the benign
Government whether in such circum-
stances readvertisement of such posts
will be made to flll the vacancies of the
reserved quota?

Shri Raj Bahadur: We are taking all
possible steps to see that the required
number of Scheduled Castes candidates
are made available, We also approach
institutions and M.Ps. and M.L.As. to
help us in the matter. It is as a result
of that that this year we have been ahle
to make up some deficiency in UP. In
Bihar a suitably qualified candidate
was not available for the third post.
Therefore it is deficient by that num-
ber.

Shri Dhusiya: I wanted to know whe-
ther in circumstances where the reser-
ved quota is not fulfilled, the Govern-
ment will advertise to fulfil their quota?

Shri Raj Bahadur: The arrears left
out of the quota of one year are taken
over to next year for next year's exa-
mination.

. Speaker: The hon. Member wunts
to know whether the posts will be re-
advertised. He does not want the hon.
Members to approach M.Ps. and
M.L.A. s.

Shri Raj Bahadur: The examination
is not held separately for Scheduled
Castes. It can only be held once in
a year and the advertisement will only
be given when we hold any examma-
tion. The next examination comes
in the next year and we carry the ar-
rears, if any, of the preceding year to
the next.
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The Deputy Minister of Rallwayg and
Transport (Shri Alagesan); (a) The
strength of the temporary staff recrui-
ted for the survey was 10. In addition,

127 fleld workers actually collected the
data from various houses.

(b) Heads of families residing in
2,874 houses were interviewed by the
field workers.

(c) About Rs. 14,000/-.

PLATFORMS ON NORTHERN RAILWAY

*377. Shri Ram Dass: Will the Min-
ister of Railways be pleased to state:

(a) the number of stations on the
Northern Railway where raised plat-
forms have not been provided; and

(b) whether Government propose to
make up this deflciency?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Six hun-
dred and thirty three,

(b) Yus, bul gradually and over some
years.

Shri Ram Dass: May I know whether
the Government can give some time
limit?

Shri Shahnawaz Khan: We cannot
give any Ceflnite time limit,

Pandit D. N. Tiwary: May I know
whether the Government is aware that
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many stations on the N.ER. between
Chapra and Sonpur, have got plinths
far below the platform level which
causes great inconvenience to the tra-
velling public?

Shri Shahnawaz Khan: The question
is about Northern Railway. I require
notice for that question,

Jute Farms

*379, Shri L. N. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether State farms have been
set up in jute growing areas; and

(b) if so, the names of States and
number of such farms set up in each
State?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). In Bihar the State Gov-
ernment have decided to establish one
jute seed farm of an area of 200 acres
during 1954-55.

In West Bengal there is already one
farm of 250 acres for jute seed multi-
plication. The State Government are
considering the proposal for the esta-
blishment of 3 more such farms.

U.P. has already one jute seed mulli-
plication farm.

Orissa Government do not propose
to set up any jute farm for the present.
They have a number of departmental
farms where they are inter alia, multi-
plying jute seeds.

Shri L. N. Mishra: May I know the
salient features of these State farms?

Shri M. V. Krishnappa: Well, they
bring up improved varieties of jute
and produce improved varieties of jute
seeds.

Shri L. N. Mishra: May I know whe-
ther these State farms will be in addi-
tion to the existing farms that are in
certain parts of Bihar and Bengal, or
will they be different from those
farms?

Shri M. V. Krishnappa: These
farms, as the hon. Member himself
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knows, have been started on the recom-
mendations of a special Jute Commit-
tee. The farms that exist by now are
not so big as these. They are only of
ten. twenty or thirty acres—very small
farms which are under the Depart-
ment. The Slate farms are entirely
different. They will be entirely
meant for jute cultivation with impro-
ved variety of jute seeds.

Shri L, N. Mishra: Who will finance,
the Unicn Government or the State
Government?

Shri M. V. Krishnappa: Partly the
Union Government and partly the State
Gouvernment—we have promijsed them
loans.

Shri Muniswamy: May I know, when
is the target for additional production
of jute, as fixed under the Five Year
Plan, expected to be reached?

Shri M. V. Krishnappa: We hope to
reach the target fixed in the Five Year
Plan. They have fixed about 53.9
lac bales.

Shri Sarangadhar Das: May I know
if the Orissa Government has refused
to have a farm of this kind where ex-
perimental work will, as I understand,
be taken up for improving the yield as
well as the quality of jute?

Shri M. V. Krishnappa: They have
not refused. They have already some
farms under their departmental care.
They want to see.whether they will be
able to produce the same results in the
same farms instead of spending money
on new farms. That is their view.

AGRICULTURAL LABOUR

*380. Shri Thimmailah: Will the
Minister of Labour be pleased to state:

(a) whether Government have asses-
sed the results of the sample survey
made on the conditions of agricultural
labour in the country; and

(b) if so, what are the results?

The Minister of Labour (Shri V. V.
Giri): (a) and (b). The resultsof the
first stage of the Agricultural Labour
Enquiry were published in two volum-
eg early in 1953 in a Monograph
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entitled “Agricultural Wages in

India”. The report of the gecond
stage Ig under print, As regards the
results of the third and final stage,
namely, the Intensive Family Survey,
the report on States is under print,
while the ‘All-India’ report js in the
final stage of preparation. A statement
giving the main results of the three
stages of the Enquiry is laid on the
Table of the House. [Placed in the
Library. See Library Index No.
K.-45/54.]

Shri Thimmalah: May I know whe-
ther the Central Government has
elicited the opiniong of the State
Governments?

Shri V. V. Giri: Yes, Sir. I invite
the hon. Member to read the state-
ment placed on the Table of the
House. It containg a lot of informa-

tion

Shri Thimmaiah: It does not contain:
the opinions of the State Governments.

Shri V. V. Giri: It is algo based on
the opinions of the State Govern-
ments,

Shri Shivananjappa: May I know
whether the Government propose to
bring comprehensive legislation to fix
minimum  wages for agricultural
labourers?

Shri V. V. Girl: There ig legislation.

Shri B. S. Murthy: May I know
whether it is in the contemplation of
the Government to institute a Com-
mittee to go into the conditions of agri-
cultural labour?

Shri V. V. Giri: There is nothing
here. It may be in the contemplation
of the States.

Shrimati Renu Chakravartty: T
would like to know whether there s
any difference between the wages
paid {o agricultural men labour and
women labour? Ig there any average
of wag: for women labour which has
been worked out by this enquiry?

Shrl V. V. Giri: Yes, Sir.

Shrimati Renu Chakravartty: May
I know what it is?
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Shri V. V. Giri: The hon. Member
may refer to the statement; it is there.

RAILWAY ENGINEERS

*381. Shri R. K. Chaudburi: (a) Will
the Minister of Railways be pleased to
state whether it is a fact that the pool
of Temporary Class I Railway Engi-
neers forms a separate cadre and that
in the matter of promotion ete., the
cases of these Engineers go by default
and preference is shown to other Class
I officers outside the pool?

(b) If so, what action do Govern-
ment propose to lake in this regard?

(¢) Do Government propose to take
carly steps to absorb them permanent-
ly in Class I and fix their seniority in
consideration of their length of service?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The temporary Engineerg are not
borne on the cadre of permanent
Class I officers and are not eligible
for promotion to higher posts along
with the permanent officers; they are,
however, congidered {for officiating
promotion against temporary Senior
Scale posts on constructiong or other
er-cadre posts, provided they are
otherwise suitable for such promotion.

(b) In view of the answer to part
(a) of the question, no action is con-
sidered necessary.

(c) The Government are consider-
ing the question of permanent absorp-
tion of the Temporary Engineers as
an ex gratia measure. The question
of fixing seniority i to be decided
later.

Shri R. K. Chaudhuri: May I know
how long it will take tg bring about
the absorption mentioned by the hon.
Minister?

Shri Alagesan: It is under consi-
deration even now. It would not take
long, I may tell the hon. Member.

Shri R. K. Chaudhurl: That is very
~ague.

Shri K. K. Basu: Very slow like the
Assam Railway.
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Mr. Speaker: Order. order.

Shri R. K. Chaudhuri: Ig it likely to
go beyond my lite time?

Mr, Speaker: Next question.

Bidi WoRKERS' UNION

*382, Shri M. S. Gurupadaswamy:
Will the Minister of Labour be pleased
to state:

(a) whether any memorandum was
submitted to him by the Bidi Workers'
Union of Mysore city when he visited
that place recently; and

(b) what action Government have
taken to redress their grievances?

The Minister of Labour (Shri V. V.
Gri): (a) and (b). A Memorandum
was presented by the Ramanagaram
Bidi Mazdoor Association. The follow-
ing four points were raised in the
Memorandum:—

(i) Application of the Employees’
Provident Fund Aect to bidi
workers.

(ii) Provision of housing faciliti-
es.

(iii) Location of a Bench of the
Labour Appellate Tribunal at
Hyderabad or Bangalore.

(iv) Appointment of a committee
to inquire intp the wages and
living conditions of  bidi
workers.

Until the Employees’ Provident
Fund Scheme has been stabilised in
itg present form and sufficient experi-
ence gaineg of its working, it i not
considered desirable to extend the
Employees’ Provident Fundg Act to
any Industry othg_l:__ than the six in-
dustries now covered by it. The
matters raised in itemg (ii) ang (iv)
are primarily the concern of the State
Government. Ag regards item (iii),
a Bench of the Labour Appellate
Tribunal periodically visits Madras
and sometimes Bangalore to hear
appeals arising from the States of
Madras, Mysore, Coorg, etc.



389 Oral Answers

Shri M. S. Gurupadaswamy: May 1
know whether Government has agreed
to ask the State Governmentg to apply
the Factories Acts to bidi workers?

Shri V. V. Girl: I do not think so.

Shri M. 8. Gurupadaswamy: May
1 know whether it has come to the
‘notice of Government that proprietors
who are working these bidi factories
have been starting new units just to
avoid the Factorieg Acts?

Shri V. V. Girl: A complaint of this
nature has been made and we are
enquiring into it.

Shri M. S. Gurupadaswamy: May I
know what action is going to be taken
on the complaint?

Shri V. V. Girl: We are enquiring
into the matter.
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The Minister of Labour (Shrji V. V.
Gird): (a) to (b). Information is
being collected and will be placed on
the Table of the House.

Y
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The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
Shellac is a manufactureq product of
Lac. A statement showing the im-
portant areas of lac production in
India and the quantities produced is
laid on the Table of the House. [See
Appendix II, annexure No, 2.]

The exact figures of production of
shellac State-wisa are not available.
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Shri Munlswamy: What are the
current rates of shellac in the market?

Shri M. V. Krishnappa: He may ask
the Commerce and Industry Minister.

UNaNT  SysTEM

*385. Shri Sivamurthi Swami: Will
the Minister of Health be pleased to
state whether any research is being
conducted in Unani system of medi-
cine?

The Deputy Minisier of Health
AShrimati Chandfasekhar): No. re-
search is baing conducted in this system
of medicine, as far as information is
available,

Shri Sivamurthi Swaml: May I
know whether it ig under the consi-
deration of Government to start such
research centreg to know the benefit
of this system?



391 Oral Answers

Shrimati Chandrasekhar: The
scheme ig under the consideration of
the Ministry.

Shri Sivamurthi Swaml: May I
know whether there are any hospitals
where such medicine is used?

Shrimat! Chandrasekhar: At various
places Unanl medicine Is used.

Shri 8. C. Samanta: May I know
what the Health Ministers' Conference
held at Rajkot recently had to say
about thig Unani research?

The Minister of Health (Rajkumari
Amrit Kaur): The question of Unani
did not come up because there is no
research being carrled on in Unaniin
any of the States. Therefore, the
Central Government has taken up the
question, and we are contemplating
some scheme in this regard.

Shri 8. C. Samanta: May I refer the
hon. Minister to a report published in
newspapers about this conference
stating that research on Ayurved and
Unani will be carried on as a result of
the discussiong that have taken place
in the conference?

Mr, Speaker: That is exactly what
she said.

KumBH MELA TRAINS

*386. Shri L. Jogeswar Singh: (a)
Will the Minister of Railways be
pleased to state whether the atten-
tion of Government has been drawn
to the statement of Shri Jaiprakash
Narain that 3 passengers travelling
on the roof of an overcrowded pas-
senger train, carrying mostly Kumbh
Mela pilgrims, were killed when it
was entering the Sonepur Raillway
station on Sunday the 31st January,
19547

(b) If so, why did the Rallway
authorities allow Yhose passengers to
go on the roof of the train?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Two passengers, who were travelling
on the roof of train No. 321 were kill-
ed on 318t January, 1954 by coming in
contact~ with the cover over the plat-
form, when the train was entering
Sonepur station.
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(b) The Railway authorities did
not allow these or other passengers
to travel on the roof of the train. In
the unprecedented  rush, these
passengers managed to travel on the
roof despite all attemptg by the rail-
way to prevent passengers from doing
50.

Shri L. Jogeswar Bingh: What are
the preventive measuregs taken to
avoid recurrence of this kind in
future?

Shri Alagesan: Generally passengers
travel on foot-boards when there is
rush. They are prevented by the
Railway officialg anq they are removed
from there, and if necessary police
help also is taken. But this ig the
first occasion when there was such an
unprecedented rush. The hon. Mem-
ber can believe it only if he has seen
the crowd. It was utterly impossible
for the Railway authorities to do any-
thing on this occasion.

Shri L. Jogeswar Simgh: May I
know whether any compensation is to
be paid to the families of the victims?

Mr. Bpeaker: I think that will
follow in the ordinary course of law.

Dr. Ram Subhag Sinzh: May I know
whether the Government is aware of
the fact that in the Kumbh Mela,
especially in the Northern Railway,
ladders were freely used by the Watch
and Ward Police and other authorities
in co-operation with the Station
authorities?

Mr. Speaker: For the purpose of
helping passengers to go on the top?

Dr. Ram Subhag Bingh: For going
on the roof.

Shri Alagesan: Railway authorities
do not help passengers to get over the
roofs. I am hearing it for the
first time.

Shri Nambiar: At least to get down
from the roof.

Pandit D. N. Tiwary: May I know
whether Government are considering
the desirability of raising the coverage
on the platforms to avoid such acci-
dents?
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Mr. Speaker: Raising the roofs or
platforms to avoid such kinds of
accidents?

Shri Alagesan: When it is a ques-
tlon of preventing roof travel, there
is no question of raising the coverage
on the platforms.

RBCRUITMENT TO CLAss IV Posts

*387. Shrli Veeraswamy: Will the
Minister of Railways be pleased to
state:

(a) whether recruitment to class IV
posts was made for the New Coach
Factory, Ayanavaram, Madras and the
Golden Rock Workshop during the
months of December 1953 and January
1954;

(b) it g0, the total number of candi-
dates wecruited at each of these places;
and

(c¢) the number of Scheduled Caste
candidates recruited for each during
these two months?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes. except that no recruitment was
made in the Golden Rock Workshop
in January 1954.

(b) and (¢).—

Integral Coach Factory: 7 of whom I be-

longs to the
Scheduled
Castes.

53 of whom 52
belong to the
Scheduled Castes

Shri Veeraswamy: May I know the
percentage of postg reserved for
Scheduled Castes in these two work-
shops?

Shri Alagesan: The percentage is
12§. In the case of the Golden Rock
Workshop, ag the hon. Member would
have noticed. 52 out of 53 recruited
belong to Scheduled Castes, which is
almost cent. per cent,

Shri Veeraswamy: May I know whe-
ther the sons of ralway employees are
not given preference in the matter of
recruitment to these workshops?

Shri Alagesan: The constitutional
position ig that no diserimination can
be made.

¢

Golden Book Work-
shops :
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Shri Muniswamy: May I know whe-
i{her any representation was made by
the railway unions to give preference
to the sons of railway employees, and
if so. whether the same hag been con-
sidered?

Mr, Speaker: I think thig is covered
by the answer given to the previous
question. He has explained the con-
stitutional position.

Shri Muniswamy: Thig is about the
memorandum sent by the unions to
the hon. Minister of Railways.

Shri Nambiar: May I know whether
all the Scheduled Caste workerg re-
cruited recently in the Golden Rock
Workshop are treated as casual
labour, while all the rest are treated
as ordinary workers?

Shri Alagesan: I do not have any
such information, but I can make
enquiries.

Shri Damodara Menon: May I sug-
gest that the hon. Minister may be
pleased to answer Starred Question
No. 402 along with Starred Question
No. 4887 Both deal with the same
subject, and stanq in my name,

Mr. Speaker: Ig the hon. Minister
agreeable?

The Minister of Labour (Shri V. V.
Giri): Yes.

Mr. Speaker: But that will work to
the disadvantage of the hon, Member.
He will have no time to put supple-
mentaries.

Shri Damodara Menon: ] shall be
putting only one or two supplement-
aries.

INDUSTRIAL TRAINING INSTITUTES

*388. Shri Damodara Menon: (a) Will
the Minister of Labour be pleased to
state the number of adult civillans who
have so far received training in the
various industrial training institutes
run by the Central Government?

(b) How many of these trainees
have secured employment and how
many are still unemployed?
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‘The Minister of Labour (Shri V. V.
Giri): (a) 28,937

(b) The exact information is not
available, ag there is no machinery,
at present, to follow up the careers of
individual ez-trainees.

INDUSTRIAL TRAINING INSTITUTES

*402. 8hri Damodara Menon: Will

the Minister of Labour be pleased to
state:

(a) whether it is a fact that some
State Governments have not recognised
the diplomas granted to the trainees
in the various Industrial training

institutes run by the Central Govern-
ment;

(b) if so, which are those States and

what reasons have they advanced for
this; and

(c) what steps have been tuken by
the Labour Ministry to get these dip-
lomas recognised by all the States?

The Minister of Labour (Shri V. V.
Girl): (a) Yes.

~ (b) Some States have recognized the
diplomas freely, others have recognis-
ed in certain trades only, whilst some
have not either recognized the diplom-
ag or sent their reply. A statement
showing the present position is placed
on the Table of the House. [See Ap-
pendix II, annexure No. 8.1

(c) The State Governments are be-
ing presseq for the recognition of
the diplomas. Simultaneously the
setting up of a National Trades Certi-
fication Board whose certificates and
diplomas would be recognized nation-
~ally ig being considered.

Shri Damodara Menon: May I know
whether the State Governments that
have not recogniseq these diplomas
have given any reasons for the mnon-
recognition?

Shri V. V. Girl: They have not
given any reasons, excepting perhaps
that they are not getting suitable
candidates. But I can assure the hon.
Member that the Centre ig trying to
ifnduce and persuade the State Gov-
ernments to do so.
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EXPORT OF WHEAT FROM RAJASTHAN

*358, Shri Gopala Rao: Will the
Minister of Food and Agriculture be
pleased to state whether Government
have received any representation trgm
the Jan Sangarsh Samiti, requesting
them to intervene and stop the export
of wheat from Rajasthan?

The Minlster of Food and Agricul-
tore (Shri Kidwai): Yes, Sir.

I. L. O.

#362. Shri Bansal: Will the Minister
of Labour be pleased to lay on the
Table of the House a copy of the Re-
port of the I.L.O. Productivity .Team?

The Minister of Labour (Shri V.V.
Giri): The LL.O, Team of Experis on
Productivity ig still at work and their
final report will be available after
they have completed their investiga-
tions. The Expertg have, however,
submitted an interim report, a copy
of which is placed on the Table of the
House. [Placed in the Library. See
Library Index No. S-46/54.1

PorT TRUST EMPLOYEES

*363. Shri A. K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) whether any instances of exten-
sions of service after superannuation
of Port Trust employees in India have
either been made by or recommended
to Government for 1953-54: and

(b) if so, how many and for what
reasons?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) Seven; All the caseg relateq to
technical personnel and the extensions
were granted in the public interest,

SUGAR STOCKS
*366. Shri 8. C. Singhal: Will the
Minister of Food and Agriculture be
pleased to state the stock of sugar in
the factories at present as compared
with that during each of the last
three years? .
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The Minister of Food and Agricul-
ture (Shri Kidwai): Stockg of sugar
with the factories as on 31st January,
were as follows:

(Figureg in lakh tons).

1950-51 1951-52
4:38 538 ?‘1_8 4-48.

RAiLwAy LINES

*378. Shri R. N. 8. Deo: Will the
Minister of Railways be npleased to
refer to starred question No. 730 ask-
ed on the 8th December. 19853 and

state:
(a) the respective mileage and esti-
mated cost of (i) the Sambalpur-

Titilagarkr and (ii) the Sambalpur-
Kantabanji lines; and

(b) whether any decision regarding
their construction has since been arriv-
ed at?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) The
length of the opropused line from
Sambalpur to Kantabanji would be
about 115 miles. In 194647 the line

" was estimateqd to cost about Rs. 4-47
croreg but present day costg are ex-
pected to be of the order of 6 crores.
The length and cost of the Sambalpur-
Titilagarh line would be about the
same,

(b) Not yet.
v Tt deza (wiy sea
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The Minister of Food and Agricul-
ture (Shri Kidwal): (a) The extent of
loss that may be sustained on Pasha-
bhai implementg will be known
only after they have been disposed of.
Depreciation charges on the Pasha-
bhai equipments are borne by the
Central Tractor Organisation as per
details given below:

1946-50
1950-51

Rs. 1,19,154.
Rs. 1,30,902.

Annually, a sum of Rs, 1,27,230 on
account of interest charges on the
capital value of the Pashabhai imple-
ments are borne by the Central
Tractor Organization.

(b) The interest charges on the
Pashabhai implementg account for ap-
proximately 8 annag in the per acre
rate charged by the Central Tractor
Organisation ang the depreciation
charges on this equipment accounted
for Re, 1/- per acre during the years
1947-51.

(c¢) No cultivation work has been
carried out by C.T.O. Ordinarily the
charges for reclamation by deep
ploughing are @ Rs. 60/- per acre.
Clearance work, if any, on fhe same
land ig charged separately @ Rs. 65/-
per hour.

I.L.O.

*390. Sardar Hukam Singh: Will the
Minister nf Labour be pleased to state:

(a) whether it is a fact that the
Fifth SesSion of the Inland Transport
Committee of the International Labour
Organisation is to be held In Geneva
during February 1954; and

(b) if so, whether India has chosen
her delegation?

The Minister of Labour (Shri V. V.
Girl): (a) Yes.

(b) Yes.



399 Written Answers

feewt qw faaoor diomr

*32¢. & MfrT W : T«
aqr wfw w37 FaE AT FIT FGT ¢

(%) tj43 ¥ wretg sy am-
dor ofwg g faeelt § &9 s
o ¥ fqrwr fwar mr

(&) sa & fraar fage g9 @1,
frar oo fafi ar a3 a, fear
T &7 97 R foFaar =y agE 7 ;

() P g@ wPR AT
frafae fdat & ma gar a7 faen
a9 &) qur At & ; aqr

(v) feesft & gw &1 Ia@med
WA Sl s RE T QR 7

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) 44,246
maunds (Forty-four thousand, two
hundred ang forty-six maunds).

(b) Only cow milk and mixed milk
of cow and baffalo were distributed,
ihe quantities being 12,127 maunds
and 32,119 maunds respectively.

(c) 14,626 maunds of milk were
obtained from Guvernment institutions
and 35,206 maunds from other sources.

(d) The following steps have been
taken by the Delhi State Government
for increasing the production of milk
in Delhi:

(i) 18 buffalo bully and 17 cow
bulls have been distributed in
villages during the current
vear for improving the quality
of cattle.

(i) A Dairy Development Officer
has been appointed for giving
technical guidance to the pro-
ducers.

In addition the I.C.A.R. introduced
a pilct Key Village Scheme for Cattle
development in the Borana area. Un-
der this scheme an artificial insemi-
nation centre was started for the artfi-
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cial breeding of cattle by superior bulls.
Bulls were also distributed for natural
Service, where the owners objected to
artificial insemination. Other measur-
es of improvement like Castration and
disgase control were also introduced.

AGRICULTURAL PUBLICATIONS

*392. Shri Jhulan Sinha: Will the
Minister of Feod and Argiculture be
pleased fo state:

(a) the total income from and the
expenditure on the publications of the
Ministry, by sale or exchange thercof
during the year 1952-53; and

(b) whether there is any proposal
to discontinue any of the journals
and periodicals, in view of the loss in-
curred in connection therewith?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The priced
publications of the Ministry of Food
and Agriculture are generally pub-
lished ang put on sale by the Manager
of Publications, who inter alia con-
trols the production and sale of all
publications of the Government of
India. It is, therefore, not possible
to give separately precise figureg of
the total income from and the ex-
penditure on the publicationg of the
Ministry during the year 1852-53.

(b) No.
NationaL PropucTiviTyY CENTRE

*393, Shri Bansal: Will the Minister
of Labour be pleased to state:

(a) whether Government have under
consideration the setting up of a
National Productivity Centre in India;

(b) If so, where it will be located;
angd

(c) what will be its functions?

The Minister of Labour (Shri V.V.
Giri): (a) Yes.

(b) The Centre is proposed to be
located at Bombay.

(c) The Productivity Centre will—

(i) conduct productivity studies
and assist in applying
modern industrial engineer-
ing techniques in selected
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plants, in co-operatlon with
employerg and workers con-
cerned, with a view to rais-
ing productivity and
workers' earnings and im-
proving conditions of work
in these plants;

{ii) organise practical training
courses for Management and
Workers' representatives
from these and other plants
and for Government nomine-
eg in all phases of modern
industrial engineering tech-
niques; and®

(ili) follow up the work of the
traineeg in their own plants.

Locust CoNTROL

*394. Shri Gidwani: Will the Minis-
ter of Food and Agriculture be pleased
to state: *

(a) the different methods employed
by the Locust Department to control
the breeding of locusts; and

(b) the cheapest and most effective
method?

The Minister of Food and Agricul-
turg (Shri Kidwal): (a) The follow-
ing methods are employed in India to
control the breeding of locusts:—

(i) Dusting or spraying poisons
on locust hoppers;

(ii) dusting or spraying poisons
on settled locust swarms,
specially when the locusts
are mating or egg-laying;

(iii) driving locust hoopers into
specially dug, long trenches
and burying them underneath
earth:

«iv) burning locust hoppers or
adult locust; by meang of
bambos torches or flame
throwers, specially when the
pests have congregated in
wilq busheg or on trees:

(b) Poisen baiting is the cheapest
method of locust control but cheap
bran ig not available in India and
transport is alsg difficult. Hence this
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method is not easy to follow in India.
The most effective method of locust

control in thig country is dusting or
spraying poisons on locusts.

PLANTATION LABOUR

*395. Shri S. C. Samanta: Will the
Minister of Labour be pleased to state:

(a) the names of States where family
budget enquiries were undertaken for
plantation workers;

(b) whether cost of living index
numbers have been published;

(c) if so, in which States; and

(d) where and when the Labour
Bureau undertook the survey work?

The Minister of Labour (Shri V. V.
Girl): (a) According to information
so far available, family budget en-
quiries were conducted in Assam,
Coorg, Madras, Travancore-Cochin,
West Bengal, Uttar Pradesh and
Mysore.

(b) Yes.

(c) Coorg, Madras., Assam and
West Bengal.

(d) A statement Is placed on the
Table of the House. [See Appendix
II, annexure No, 4.]

RAILWAY ENGINES

*396. Shri Bishwa Nath Roy: Wil
the Minister of Raillways be pleased to
state the number of Railway engines
manufactured so far in the Chittaran-
jan Factory since 19507

The Deputy Minister of Rallways
and Transport (Shri Alagesan): 109
Broad Gauge engines upto 31st Janu-
ary, 1954,

P. AND T. WARDs IN T. B. SANATORIA

*397. Shri K. C. Sodhia: WIll the
Minister of Cemmunications be pleased
to state:

(a) the names of the selected T.B.
Sanatoria in which Post and Telegraph
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wards have been constructed during
1953-54;

(b) the amount spent on each;
(¢) the capacity of each;

(d) the monthly charges for a
patient in these wards; and

(e) whether any help is given by
the Department to low-paid employees
in this regard?

The Deputy Minlster of Communi-
cations( (Shri Raj Bahadur): (a) Nil.
(b) to (d). Do not arise.

(e) Yes, they are reimbursed the
charges incurred in receiving treat-
ment in a Government hospital or re-
cognised sanatoria. Those whose pay
is less than Rs. 100/- are also allow-
ed the cost of diet.
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No, Sir, thig is not our information.

(b) Does not arise.

(¢) The information available to
Government is that during the finan-
cla) year, 1953-54, upto the end of
January, 1954, 29.019 B.G. and 870
M.G. loadeg wagons were despatched
to Pakistan.

SurrLy OF FOODGRAINS TO KASHMIR

399, Th. Lakshman Singh Charak:
Will the Minister of Food and Agri-
culture be pleased to state

(a) whether the Centre have receiv-
ed any representation from the
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Kashmir State Government to supply
more rice and wheat for the year 1954;.
and

(b) if so, the quantity of rice and:
wheat proposed to be supplied to the-
State Government?

The Minister of Food and Agricul--
ture (Shri Kidwal): (a) and (b).
The Jammu and Kashmir Govern-
ment wanted 18,000 tons of rice to:
cover their requirements upto the
end of September and this quantity
hag been allotted ‘trom Punjab.

No demand for wheat has so far
been received for 1954.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
There was an accident to @ Bombay
Flying Club aircraft about 20 miles
from Ahmedabad on the 21st January.

(b) & (c¢). The accident ig under
investigation.

AGMARK GHEE LABELS

*401. Shrl L. Jogeswar Singh: (a)
Will the Minister of Food and Agricul-
ture be pleased to state how many
cases of counterfeit "Agmark” ghee
labels have so far been detected in the
country? '
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(b) How long have these counter-
feit labels been in use?

{¢) What steps have so far been
taken to avoid recurrence of such cases?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Twenty.

(b) The first case was detected in
the year 1940. :

(c) The more important steps taken
to prevent counterfeit labelg being
used are (i) to print Agmark Labels
under security conditions on Govern-
ment of India water-marked paper
with a micro-tint background, which
is difficult to imitate, (il) to indicate
the net weight of the tin on the label,
(iii) to use adhesive of improved
quality for pasting the labels, (iv) to
depute Inspectors to vislt grading
stations and consuming markets more
frequently to check the quality of
ghee and (v) to give necessary pub-
licity for enabling the public to dis-
tinguish between the genuine Agmark
label and itg imitation.

An amendment to the Agricultural
Produce (Grading and Marking) Act,
1937 to make counterfeiting a cognis-
able offence is also under considera-
tion.

INDIGENOUS WAGONS AND COACHES

*403. Shri M. L. Dwivedi: Will the
Minister of Railways be pleased to
state:

(a) whether the capacity of the In-
digenous manufacturers of wagons and
passenger coaches 1Is being fully
utilised;

(b) if not, what percentage is being
utilised;

(c) whether Government are taking
steps to fully utilise thls capacity;

(d) if so, what they are; and

(e) what are the difficulties, if any,
of the manufacturers and whether any
solution has been or is being found?

The Deputy Minister of Rallways
ang Transport (Shri Alagesan): (a)
Yes, Sir.
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(b) to (d). Do not arise.

(e) The main difficulty is reported’
to be the timely supply of steel in:
adequate quantities. This is now-
being met by supplementing indi-
genous supplies by imports.

Evacuee SaviNgs BANK AccounTs

*404. Shri Gidwani: Will the Minis--
ter of Communications be pleased to
refer to the reply given to starred:
question No, 1147 asked on the 21st
December, 1953 regarding Evacuees
Savings Bank Accounts and Saving
Certificates Claims, and state whether
the Liaison Officers have since been
appointed?

The Depuly Minister of Communi--
cations (Shri Raj Bahadur): Two
Liaison officerg have been selected for
appointment and they are expected.
to take up their work shortly.
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The Minister of Labour (Shri V.V.
Giri): (a) State Governments were"
consulted In respect of only sweepers
employed by municipalities, District
Boards and other Local Bodies.

(b) The consensug of opinion of the
State Governments was that special
legislation was not necessary. Fur-
ther consideration of the proposal
was, therefore, dropped.
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LocoMOTIVES

43. Shrimati Kamlendu Mati Shah:
Will the Minister of Railways be pleas-
-ed to state:

(a) the cost of an Indian manufac-
tured locomotive;

(b) whether Government have fixed
.any target of production for the year
1953-54; and

(c) the total annual reguirements of
‘the Indian Railways for these locomo-
‘tives?

The Deputy Minister of Rallways
.and Transport (Shri Alagesan): (a)
Rs. 535 lakhs for a broad gauge
:locomotive and Rs. 3'35 to Rs. 3'50
lakhs, according to the type, for a
metre .gauge locomotive, excluding
-development costs.

(b) Yes.

(¢) The total annual replacement
-requirements of the Indian Railways
‘based on present holdingg are 125
broad gauge locomotives and 57
metre-gauge locomotives. Narrow
-gaugs locomotives and additional
-engineg of all gauges required for
traffic increases are not included in
these figures.

IRRIGATION SCHEMES IN RAJASTHAN

44. Bhri Karnl Singhji: Will the
‘Minister of Food and Agriculture be
spleased to state:

(a) the financial aid given for minor
irrigation schemes to Rajasthan from
1948-50 to 1852-563;

{(b) whether the aid given each year
was fully utilised;

(c) the extent of area brought under
irrigation due to completion of the
new schermnes; and

(d) the additional production in tons
-of cereals as a result?

The Minister of Foed and Agricul-
ture (Shri Kidwal): (a) to (d). A
statement is placed on the Table of
the House. {See Appendix 1II, an
‘nexure No. 5.]
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WASTE LANDS IN RAJASTHAN

45. Shri EKarni Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the extent of cultivable waste
land in Rajasthan in the year 1953;

" (b) the area of cultivable waste land
brought under cultivation year-wige,
from 1949 up to date; and

(c) the proportion which the land so
brought under cultivation bears to cul-
tivated land in 19487

The Minister of Food and Agricul-
ture (Shrt Kidwal): (a) The required
information for 1933 iz not available.
In 1960-51, the latest year for which
Land Utilization Statistics are avail-
able culturable waste amounted to
1864 million acres.

(b) The required information |{s
glven below:

Amount of fresh land

Year reclaimed or brought
under culuaauon
(Acres)
1949 46,070
1950 128,969
1951 04,389
1952 138,128
1953 33,860
(iBCOmp!Et:E_)

(¢) The area reporiing for Land
Utilisation Statistics in Rajasthan has
increased from 20'7 million acres in
1947-48 to 763 million acres in 1850-
51. Out of the reporting area of 20°7
million acres in 194748, the netsown
areg was 8'¢ milllon acres. As the
figure of net sown area for 1947-48
doeg mot relate to the entire State,
any comparison of the additional land
reclaimed with the net sown area
in 194748 may not lead to any valid
conclusions.

TRLEPHONES IN BOMBAY
46. Shri Gidwanl: Will the Minister
of Commanications be pleased to state:

(a) whether it is a fact that a door-
to-door survey has been carried out
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regarding the demand for telephone
connections in the city of Bombay;

(b) the number of telephone lines
installed annually during the last three
‘years in Bombay;

(¢) whether Government have ap-
proved of any scheme for the expan-
sion of the Bombay telepbone system;

and

(d) if so, the total expenditure in-
wvolved?

The Minister of Communications
{Shri Raj Bahadur): (a) Yes: in 1946.

(b) 1951 3870
1952 1200
1853 2335
{¢) Yes.

(d) Rs. 3,17 lakhs.

NATIONAL HIGHWAYS

47, Shri N. M. Lingam: Will the
Minister of Transport be pleased to
state:

(a) the mileage of National High-
ways constructed since the Centre
assumed responsibllity for the National
Highways in India as outlined in the
Nagpur Plan;

(b) the target fixed in the Five Year
Plan for the extension of National
Highways and the outlay; and

(¢) the progress achieved so far in
respect of opening of roads, bridges
and surfacing and the cost under each?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
11,800 mileg of National Highways
existed when liability was assumed by
the Centre and 375 miles have been
constructed thereafter.

(b) and (c¢). A statement giving
the required information Is attached.
[See Appendix II, annexure No. 6.]
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STUDENT AGITATION

48. Shri N, M. Lingam: Will the
Minister of Communications be pleas-
ed to refer to answer to starred ques-
tion No. 730 on Bth December, 1953
and state:

(a) whether owners of private build-
ings in which Post Offices were housed
have claimed compensation for damages
caused to the buildings by student
disturbances in Lucknow; and

(b) if so, the amount of compensa=
tion claimed?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Only
the owner of one Post Office building
has preferreq a claim.

(b) Rs. 788/- only.

“Grow MoRre Foop'' ScHeEMEs IN Pu NJAB

49. Shri D. C. Sharma: Will t{he
Minister of Food and Agriculture be
pleased to state the assistance given
by the Centre to the Punjab Govern-
ment for “Grow More Food” Schemes
during the last five years?

The Minister of Food and Agricul-
ture (Shri Kidwai): The following
amountg have been given t6 the
Punjab Government during the last
five years:—

(Rs. in lakhs)

Year Loan Grant

1949-50 17°58 14°11 (Actual)

1950-51 1'99 14°06 (Actual)

1951-52 . 1365 (Actual)

1g52-53 107°94 12'96 (Sanctioned

l953-54  133's8  10°32 (Sanctioned)
LA aw ¥ ewgw
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The Deputy Minister of Rallways
and Transport (Shri Alagesamn): (a)
Three alternative alignments, viz.:

(i) Indore-Dewas-Ujjain,
(ii) Indore-Dewas-Maksi and

(iii) Indore-Dewas-Tarang Road
have been investigated.

(b) The results of the investigations
are still under examination and a
final decision has not been taken.

(c) It is too early to say.

FIrsT CLAss WaITING Rooms

51. Shri Gidwani: Will the Minister
of Rallways be pleased to state:

(a) whether Government propose to
convert the First Class waiting rooms
into 2nd Class waiting rooms and
make 2nd Class ones available for
Inter Class passengers, as First Class
has been abolished in most trains; and

(b) it not, the reasons therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Government will consider
this question when First Clasg accom-
modation has been completely with-
drawn.

whaa mlem o
“? sy sreo Ao fexy
S ol qwo qe faw :
T w9 ey §fy 547 @ w6y
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). So
far as the Central Government is con-
cerned, experiments on the technique
of artificial insemination are being,
carried on only at the two Centres at
the Indian Veterinary Research In-
stitute, Izatnagar, in Uttar Pradesh
and the Indian Dairy Research In-
stitute, Bangalore, in Mysore.

(c) The results achieved have
shown that the technique of artificial
insemination can be successfully ap-
plied to Indian cows and buffaloes.

CENTRAL TRACTOR ORGANISATION

53. Shri Gadilingana Gowd: Wi]] the
Minister of Food and Agriculture be
pleased to state:

(a) the average monthly expenditure
on the staff of the Central Tractor
Organisation;

(b) the number of tractors, bull
dozers and other machinery purchaged
by that organisation and the amount
spent so far on such purchases; and

(¢) the number in working vrder
under each category? B

The Minister of Food and Agricul-
ture (Bhrl Kidwal): (a) The average
monthly expenditure on the staff of
the Central Tractor Organisation is
Rs. 3,65,000/-.

(b) and (c). The tota] amount
spent so far by the orgahisation on
the purchase of tractors etc is Rs.
5,48,29,057/-. The statement below
furnisheg information In regarq to
the number of tractors, bull dozers
and other machinery purchased and
the number in working order.



413 Written -Answers 25 FEBRUARY 1854

Written Answers 414

Numter ir workis g orcer

Description Number purchased

from Disposals New Total Total
“Tractors (including tractors

fitted with Dozer Blades) 219 402 621 387
«Cranes 5 9 14 I3
Plow, Harrows etc. 127 2122 2249 11
Vehicles 59 122 181 118
Lubricators 24 17 41 17
Graders, Fork lifter, Scrapers etc, 60 5 65 33
Trailors etc, 43 225 268 245
Land Clearing Equipment. Nil 897 897 871
93 170 170

‘Workshop Machinery 77
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HOUSE OF THE PEOPLE =
Thursday, 25th February, 1954

The House met at Two of the Clock
[(MR. Sreaxzr in the Chailr]
QUESTIONS AND ANSWERS

(See Part I)
3 P
AIR CRASH NEAR DELHI
Shri Kasliwal (Kotah-Jhalawar):

Will you kindly permit me, Mr. Speak-
er, to mention a small matter? News
has just reached the House of the
crash of Dakota near the Jamuna
bridge at Delhi. Will the hon. Minister
kindly make a statement?

Mr. Speaker: Order, order. That is
not the way to raise or mention a mat-
ter. unless it happened in the House
itself after 2 o'clock and the commence-
ment of question-hour. The hon. Mem-
ber may see me in the Chamber and
state the matter. T will then consider
whether he may be permitted to men-
tion the matter. I belleve he has the
remedy of a short notice question; he
rcan iable one.

We shall now take up the Supple-
mentary Demands for Grants in res-
pect of Railways for 1953-54. The time
set apart for these Supplementary De-
mands is from 3 p.M. to 4-30 P.M.

The Minister of Communications
(Shri Jagjivan Ram): A mention has
heen made just now about the crash.
‘Naturally, it will cause anxiety in the
House. Therefore, may I say a few
words with your permission?

739 P.S.D.

672

Mr. Speaker: It is very irregular to
put a question like that at the last
moment or on the spur of the moment.
The moment anything is flashed across,
a question is put. That is not, I believe,
a proper method to follow. Some time
—whether g little or more—must
elapse before you can get definite facts,
and it is no use getting panicky about
a thing the moment one hears some-
thing. So, I would recommend that
hon, Members may restrain themselves
to some extent.

Shri Jagjivan Ram: I am entirely in
your hands.

Mr, Speaker: They need not Le in
an anxiety that a crash has taken place.
If it has at all taken place, then what
has happened is a fact by now; it can-
not be remedied by merely raising the
question and hearing from the hon.
Minister some information. For that
purpose, they might refer to the even-
ing edition of the newspapers or make
enquiries from newspaper agencies,
or later on elicit information by ques-
tions in the Hou‘sn.

Shri T, N. Singh (Banaras Distt.—
East): We regret the irregularity, but
since the point has now been raised
by the hon. Minister...(Interruption.)

Mr, Speaker; Order, order. I do not
want to encourage in this House that
kind of practice of allowing ques-
tions to be put in that manner and an-
swers heing given'to them. Hon. Mem-
bers must treat the proceedings here
not so lightly as that. They can get the
information from any newspaper office
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or from any news agency. If they like,
they can contact the Minister in pri
vate and get the information, and
after they have ascertained the facts,
then they may come to the House. But
the present attempt is such a very
queer way of raising a point or “men-
tioning” a matter.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS)*

Mr. Speaker: We shall now take up
the Supplementary Demands for Grants
in respect of Railways. The time is
from 3 p.M. to 4-30 p.M., but in view
of the five minutes that have been
taken up in this discussion. the time
will now be up to 4-35 p.Mm.

[PanpiT THAKUR Das BHARGAVA in the
Chair]

DeEManp No. 1—RaiLway BoOARD

Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 1,14,000 be granted
to the Presideny to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March 1954, in res-
pect of ‘Railway Board’".

Shri N. B. Chowdhury (Ghatal): In
this conection. I want to move my cut
motion No. 9.

Mr. Chairman: There are several cut
motions, but so far as No. 9 is concern-
ed. I am afraid it is out of order as it
relates o policy. In relation to supple-
mentary demands for grants, the point
was made clear yesterday that the
question of policy cannot be discussed
unless it relates to a new service. As
it relates to a question of policy, I am
afraid it is out of order.

Shri Nambiar (Mayuram): It ig not
exactly a question of policy here. The
point is: more staff is required. etc. So,
more money has to be spent. More
staff is required by the Raflway Board
which does not implement the Govern-
ment decisions. That ig a particular
issue.
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Mr, Chairman: When the indications
are clear in the note in regard to spe-
cific matters, only those specific mat-
ters can be discussed and not a ques-
tion of policy. This ts a question of
policy. The wards are: “Inefficiency of
the Railway Board in implementing
Government decisions.” It is exactly
a matter of policy. What else can it be?
It is not a composite matter. It is clear-
ly a question of policy. I am sorry. It
is out of order in my opinion.

Shri T. B. Vittal Rao (Khammam):
There is my cut-motion No. 1, under
Demand No. 1.

Mr. Chairman: In regard to cut mo-
tion No. 1, it relates to “Discrimina-
tion in the refusal of payment of Rail-
way Board allowance to officers deput-
ed to Railway Board from the various
Railway administrations.” The question
at issue is whether, in the notes given,
under this Demand, there is any such
matter as can be directly related to
tthis particular and specific point. I
understand that no such poiny arises
as has been indicated by the hon. Mem-
ber's cut-motion. Therefore, I am in-
clined to think that this is also out
of order. .

Shri T. B. Vittal Rao: The point is,
some additional posts have been creat-
ed in the Board. In the Railway Board,
whenever an officer is deputed to work
in the Board, he is paid a certain
amount of allowance. In the case
of some officers who have heen
recently deputed to the Railway
Board from the various railway
administrations, the allowances have
not been given to them. There was
a decision, I believe, by the Member
(Staff) of the Rallway Board that thege
officers should be paid the allowances,
but again it went to the Financial
Commissioner and he disallowed it. So,
under this Demand, additional posts
are created, and unless the names and
other details are given, we cannot say
whether th®t particular officer or offi-
cers have been affected or not. I want
to say that such sort of discrimination
should be removed. That is my point.

*Moved with the recommendation of the President.
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Mr. Chairman: It {s a question which
is not covered by fhese notes. The ex-
planatory note says specifically: “crea-
tion of additional posts.” So far as the
question of gllowance is concerned, the
question whether it is to be paid to one
class of officers and not to another
class of officers, does not arise. There-
fore, I am inclined to think tha¢ this
cut motion also is not in order.

Shri T. B. Vittal Rao: It is discrimi-
nation between one class of officers
and another,

Mr, Chairman: It is a question of
policy. It is not a question of rupees,
annas and pies. It is a question purely
of policy,—whether allowances should
be paid to one class of officers and not
to another class of officers.

§iri T. B. Vittal Rao: On a point of
claritication. If today, an officer is de-
puicd to the Railway Board, according
to the previous practice, such an offi-
cer will draw some allowance. But
subsequently, the Railway Board thinkg
it is not necessary and disallows it for
the new recruit. The preseny case is
one of an additional post. They have
disallowed the allowance in thig case.
Then, under these circumstances, what
can we do? Can we not discuss this

issue?

Mr. Chairman: I am not prepared to
answer any hypothetical question. But
1 would say that it is not a question
of whether it is relevant or not. The
question is whether, in the supple-
mentary demands for grants, this ques-
tion can b€ raised or not.

Shri Nambiar: It can be raised. It is
said;

“house rent and other allow-
ances due partly to merger of dear-
ness allowance with pay,” ete.

So, the question of paying allowance
is there. The question is whether cer-
tain officers are properly paid allow-
ances as per the rules. Therefore, it
can come in here for discussion.

Mr. Chairman: No question of every
kind of merger of dearness allowance
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can come here. That is a separate mat-
ter. I know the hon. Member is read-
ing it from the notes. He probably
refers to “house rent and other allow-
ances due partly to merger of dearness
allowance with pay and adjustment of
debits for printing chargeg relating.to
previous years.” Here, the question of
allowances is being raised: whether al-
lowance is to be paid. The hon. Mem-
ber has raised the point whether an
allowance is payable to a certain class
of officers and not payable to another
class of officers. This is more or less
a question of policy. It is not a gues-
tion of ‘merger’ at all. I am inclined to
think that it is out of order.

Then there is cut motion No. 8 by
Mr. N. B. Chowdhury. This, again, is
a question of refusal of supplies. I
gave a ruling in respect of cut motion
No. 9 and in respect of cut motion No.
8 the ruling is the same. So I will put
Demand No. 1 to the vote of the House.

The question is:

“That a supplementary sum not
exceeding Rs. 1,14,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March-1954, in res-
pect of ‘Railway Board'".

The motion was adopted.

Demanp No. 4—ORDINARY WORKING
EXPENSES ADMINISTRATION.

Mr, Chairman. Motion is:

“That a supplementary sum not
exceeding Rs. 68,54,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March 1854,
in respect of ‘Ordinary Working
Expenses—Administration’ ”.

Shri Nambiar: Sir, I am moving cut
motion No. 13.

Shri N. B. Chowdhury: I am moving
cut motion No. 14.

Shri P. N. Rajabho] (Sholapur—Re-
served—Sch. Castes): I want to
move cut motions Nos. 11 and 12.
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Shri T. B. Vittal Rao: Sir, I wish to
move cut motions Nos. 2, 3 and 4.

Mr. Chairman: These are the only
cut motions sought to be moved, i.e.
Nos. 13, 14, 11, 12 2, 3 and 4.

In relation to cut motion No. 2, I
think it ig in order; also No, 4. About
the rest, I would like to hear the hon.
Members as to how they are in order.

Delay in providing leave reserve

Siri T. B. Vittal Rao: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 68,54:000 in respect of
Ordinary Working Expenses—Adm-
inistration be reduced by Rs. 100.”

“Dearness pay” of employees in Hy-
derabad Railway sector.

Shri T. B, Vittal Rao: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 68,54,000/- in respect of
‘Ordinary Working Expenses—
\dministration’ be reduced by
R’s. 100.” - Yy

Shri T. B. Vittal Rao: What about cut
‘notion No. 3, Sir?

Mr. Chalrman: It looks to be outof
order, because it is not covered by the
Demand, Thig particular matter is not
covered by any of the matters men-
tfioned in the note.

Shri T. B. Vittal Rao: Here in the
note it is stated, Sir, at the fag-end of
page No, 3:

...... provision for New Service
Commissions at Allahabad and
Madras etc.... and other miscel-
laneous variations as a result of re-
classification of cities, varlations
in leave salary etc...”

So this reclassification comes there.
That is what I am moving In my cut
motion No. 3,

Mr. (hairman: What has the hon.
Minister to say to that?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): As to
the admissibility or......
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Mr. Chairman: The point is in regard
to cut motion No, 3. My reaction was
that it iz not covered by the heads
under the Demand. The hon. Member
says that so far as this aspect is con-
cerned, it is covered by these words,
“other miscellaneoug variations in
allowances as a result of reclassifica-
tion of cities, variations in leave
salary etc.”.

Shri Alagesan: I have nothing ‘o say,
Sir.

Reclassification of cities like Rajah-
mundry, Warangal and Tanjore.

shi T& nt vm m: 1 beg to move,

“That the Demand for a supple-
mentary grant of g sum not ex-
ceeding Rs. 68,54,000 in respect_of
‘Ordinary Working Expenses—-
Administration’ be reduced by
Rs. 100"

It ig six years since the adjudi-
cator’s award hag been received and
it was examined by the Railway Board
on several pccasions. There are
several sections in several railways
where this leave reserve has not been
provided for. In the former Nizam Siate
Railway, even though six years have
elapsed, they have not yet been im-
plemented. I will come to that later
on. This was before the Central Pay
Commission, as long ago ag 1946.
They recommended that this guestion
of leave reserve should be gone into by
the Government. The Government in-
rtead of straightway accepting that re-
commendation and having leave re-
serve provided for the employees, re-
ferred this matter to the adjudicaior.
The adjudicator said that thig leave
reserve is a legitimate right 2f the
workers and it should be provideq for.
But, so far, they have not pfovided
anything, after integration. Had it
not been integrated, I am sure, they
would have been provided for ag long
ago ag 1950, because they were al-
ready working and they could have
provided it. But, because of the inte-
gration of this Railway with the State
Railways, they said the whole thing
has gone to the Government of India
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and it ig for them to provide it and
it is hanging fire for two years. I am
bringing it to the notice of the House
that on this very question, of the non-
implementation of the assurances
given by the Railway Board, on the
22nd they would have gone on an one-
hour token strike. Not only that, from
March they are taking a poll for rtrike
because of the non-implementation of
the assurances given by the Board.

Then, coming to the next cut motion
regarding re-classification of cities like
Rajahmundry, Warangal and Tanjore,
this matter again falls under the re-
commendations of the Central Pay
Commission. The Central Pay Com-
mission laid down certain principles
for granting city compensatory =llow-
ances. It recommended that those
cities where the population was over
one lakh should be classified as
‘C' class cities and house rent and
compensatory allowances should be
given. The population of these cities.
Rajahmundry, Warangal and Tanjore,
is more than one lakh. After the re-
port wag accepted by the Government
that citieg having a population of
over one lakh should be treated as ‘C’
clasg cities and should be given house
rent and compensatory allowance, in
1953. an agitation was going on for
treating these citieg as '‘C' clasg cifies.
Finally, the Railway Minister gave an
assurance to the railway workers stat-
ing that the whole question of reclassi-
fication of cities would be considered
after the census was taken in 1951.
The final flgureg of the census were
given about June 1951. Instead of re-
classifying these cities as ‘C' class
cities and also such of those cities as
had to be upgraded on account of the
increase in population and paying them
these allowances from 1st April, 1951,
an arbitrary decision was taken by the
Government ang they paid these allow-
ances from 1st October, 1952. Eighteen
months’ allowances were not given.

The second point ig that citieg which
had a population of one lakh have not
been re-clasaified yet for the purpose
of grant of house rent allowance. I
don’'t know how the Cabinet gave their
arbitrary decision. Actually it has in-
creased from one lakh to 1,15,000.
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Why do you appoint a committee, get
its recommendations, accept the recom-
mendationg and then scrap them? Is
this the way the Government should go
on? In fact, definite assurances were
given in this respect. For example,
regarding the upgrading of Poona, ihe
question of cantonment wag taken and
the population of the municipa]l area
was alsg taken, and they were upgrad-
ed as 'B’. When. however. the ques-
tion of Agra came up, this was not
done. The Railway Board has no res-
pect for its own report. So, I strongly
urge that these three cities—Rajah-
mundry, Warangal and Tanjore—should
be classified as ‘C’ for purposes of
grant of house rent allowance.

Coming to my third cut motion on
Demand No. 4, there were certain
anomalies when the Cenfral Pay
Commission’s recommendations were
implemented. The workers or the
employees then demanded that they
should have some weightage for seni
ority. After a long time, a ballot was
taken in 1949 and after that an assu-
rance was given that the whole ques-
tion regarding the increase in the
number of increments in relation to th:
length of service would be considered
by the Joint Advisory Committee, On
the basis of this assurance, the strike

notice was withdrawn. After a very

long time, the Joint Advisory Com-
mittee gave their recommendations
that those who have put mn 25 years
of service and are in the initial grade
of recruitment should be given one in-
crement, and those who were in ser-
vice on the 1st January 1952 and have
put in 30 years of service should be
glven one additional increment. These
recommendations should have been
applied to the Nizam State Railway
employees. They have been refused to
about 2,500 or 3,000 railway employees
of the former Nizam State Railway, and
the reason given 13 that they have
opted for the Nizam State Railway
Service conditions. What is the diTe-
rence between the two? The only
difference is that those people can
serve upto sixty years of age. No
doubt it ig an advantage, but, it has
got nothing to do with their demand.
Thig point was considered by the Joint
Advisory C-nmittee irrespective of
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the salary conditions and their award
was given. Instead of applying it,
Government have denied it and say
that the employees cannot claim the
best of both Services. Actually, Go-
vernment are giving them the worst of
both the Service conditions, and all
sorts of restrictiong are being put on
them. They are not considered eligi-
ble for promotion because they can
serve till 60 yearg of age. Thus, they
are denied promotion tg the higher
grade. How can you retire them at
the 55th year? No Government can
alter that service condition because it
is a fundamental right. They can opt
for any kind of service and they, can
change it at any time. The Joint Ad-
visory Committee’s recommendations
of giving one increment for those who
have put in 25 years of service and two
increments for those who have put
in 30 years of service have not
fpeen  implemented. I, therefore.
strongly urge that the cases of these
2,500 or 3,000 employees should be
considered and that Government
should implement the Advisory Com-
mittee’s recommendationg in respect of
these employees,

Shri Nambiar: I am moving cut mo-
tion No. 13 which says something about

the Railway Service Commission at’

Madras and its work.

Mr. Chairman: There are two points
in this cut motion. One is the unsatis-
factory way the Railway Service Com-
mission at Madras is organised and
womctioning. The other relates to the
vy in which the portion of Dearness
Allowance is merged with pay. The
second portion, I should think, is in
order, but the first portion is out of
order as it relates to a question of poli-
cy.

Merger of Dearness Allowance with

pay

Shri Nambiar: T beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 68,54,000 in respect of ‘Or-
dinary Working Expenses—Admin-
istration’ be reduced by Rs. 100.”

The Explanatory Note on page three
makes a prdvision of Rs. 8 lakhs for
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the new Service Commissions at Alla-
habad and Madras. Therefore, even
the first part is in order.

Sir, people of the South have wel-
comed the establishment of this Rail-
way Service Commission. Buy unfor-
tunately it is constituted of old and
retired railway officers. For instance,
I understand—I am sure the hon. Min-
ister will correcy me if I_am wrong,—
that the Chairman of the Railway Ser-
vice Commission in Madras ig Mr.
Ramanujam, the retired General Mana-
ger of the Southern Rallway. I do not
know why Service Commissions should
be specially chosen for the appoint-
ment of retired officers. In fact, a
Service Commission should be consti-
tuted of persons in gctive service, Min-
isters can be of any age—102, or 103!
But that does not mean that the Ser-
vice Commission Chairman should be
a retired man. I have strong objec-
tiong to this person, because he is a
retired official and he has no business
to come and meddle with the appoint-
ments to the railways, when he himself
belonged to that organisation.

They bring in all sorts of persong on
the Service Commissions. I do not
know what ig the criteria for the Se-
lection of Service Commissioners. In
fact, I for one would like a Commis-
sion to be composed of persons of in-
tegrity and honesty—not only that,
persons who will not meddle with the
appointments, who will not claim any
quota in the matter of appointments. I
hope I will not be charged as being
rash in stating this, that in Service
Commissiong there is a sort of a quota
system. Suppose there are two hund-
red vacancies of clerks and the Com-
mission consists of five members, each
member has a quota of 40 appoint-
ments, and persons approaching that
member with their paraphernalia will
get priority in selection. As soon as
the Commission calls applications for
two hundred vacancies of clerks, as
many as ten thousand persons apply,
paying a fec of Re. 1 each. In fact,
these two hundred vacancies are divid-
ed among four Commissioners, each
getting a quota. The nine thousand
eight hun.red other applicants do
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not even get a reply, much less know
what has happened to their applica-
tions. This hag become a scandal
Several persons came to me with
a request that this should be set
right. I told them that this is
a4 matter which can only be
tackled by  Parliament. It we
begin to say anything. about a parti-
cular Member or the Chairman, we
are told that we are attacking individu-
als. A Service Commission if it is to
command the confidence of the pub-
lic must be composed of members who
have no selfish interest, persons of in-
tegrity and honesty. There are suffici-
ent numbers of such persons available
in our country that we need not resort
to the appointment of a retired Gen-
eral Manager. In this matter commun-
alism is alsp brought in. I do not wish
to enter into this aspect, excepy to say
‘that it prevails, The greatest safe-
guard against communalism in services
is to constitute the Commission with-
out any colour.

I want to say something about the
merger of dearness allowance. We
wanted the entire dearness allowance
1o be merged, Unfortunately, the Gad-
gil Committee did not recommend it,
they recommended that only 50 per
<ent. can be merged. This 50 per cent.
merger should not do any harm to the
railway employee; it should not be
detrimental to the interest of the work-
er or. staff. Bug I do not understand
thow it is going to benefit them. I
would say this with regard to house
rent. In the Southern Railway where
the house rent charged wag nominal
previously, now, when the dearness
allowance merger came, the whole
house rent proportion has been chang-
ed and a different level has been
brought in whereby a person who was
previously paying twpo rupees is now
called to pay seven rupees; one who
was paying three rupees is asked to pay
nine rupees. This {s a thing which we
cannot understand. They may say that
according to the house rent rules, this
hag to be pald. The whole question is
put in such g way that it appears that
the servant gets & benefit whereas the
net effect Is a loss to him. Therefore, I
would request the hon. Minister to
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reconsider this question of merger of
dearness allowance because it should
not affect adversely the interest of
Railway men. Especially, I have in
mind the house rent problem on the
Southern Railway and I hope he will
clarify that point.

Coming to the cut motions moved by
my hop. friend, Shri Vittal Rao, I may
say that this question of upgrading
certain cities for calculation of house
rent is fully justified. I know of Tan-
jore because there the population is
1,02,000 according to the Census figures
available with the Tanjore municipal
authorities and the workers had re-
presented the matter to the Railway
Board. The reply will be given after
six months, if not later!—I can under-
stand the Railway men having no grie-
vance for not getting a reply within
six months as the usual time required
is more. Then there can be no griev-
ance for two years even on urgent mat-

An, Hon. Member: Sometimes for
three years also!

Shri Nambiar: What I submit js this,
This question of Tanjore, which I had
occasion to know requires upgrading
immediately, with retrospective effect;
there is no qQuestion of arrears being
calculated from the date of the deci-
sion., The Railway Board may decide
after so many years; that does not
matter but the workers must get it
with retrospective effect.

With regard to the implementation
of the adjudicator’s award, I have to
submit that this award also is made
to appear as if to benefit the railway
men but I have instances to show that
it is not so. After the adjudicator’s
award many postg which were previ-
ously classified as “continucus duties”,
have been *“upgraded” now as “inter-
mittent duties” by the implementation
of the award. Here is a specific case.
In Tanjore Railway station the rolling
stock staff were previously working
eight hours; after this award they
work twelve hours because the adju-
dicator has given that award! That is
the way in which the award is being
implemented. Thig is a particular case
with regard fn Tanfore. I can quote
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another case from Trivandrum Centr-
al. There the “intermittent duty” is
very nicely implemented under the
adijudicator’s award! The electrical
fitter starts working at 5 am.
in the morning and goes on
working till 10 p.M. in the night; he
is said to work on 12 hours duty—that
is intermittent duty. It is splif into
three batches: after six hours’ conti-
nuous work he will have a break of
one hour; then he is asked to go home
and after an hour he is asked to work;
and again another four hours' conti-
nuous duty. All this is termed as “In-
termittent duty.” I cannot understand
how “intermittent duty” can be split
into s0o many continuous duties. This
is the way in which the adjudicator's
award is implemented.

I am giving specific cases. If I gen-
eralize, they will say that this is only
a generalization. I am gaying that in
Trivandrum Central, the electrical fit-
ter is givén so-called “intermittent
duty” whereby he is made to come at
five in the morning and work till ten
in the night with certain breaks, even
against the accepted provisionsg of the
Indian Railways Act. Section 71 says
that “intermittent duty” means only
twelve hours; but in practice it is in-
creased toseventeen hours. This is
absurd. Therefore, in the implement-
ation of the provisions regarding
‘ntermittent  duties, this sort of
things should not be there.

* Coming to the question of the Cen-
tral Pay Commission Scales, I have
information that in the Kanchrapars
Workshop three thousand workers, who
were serving in 2-Civil Maintenance
Unit during war time. were not given
the benefit of that service for that
period in continuity with their sub-
sequent service; whereas this ought to
have been calculated in the implemen-
tion of the Central Pay Commission
scales and increments, and all the
service in thag period should have
been taken into account, And this was
done on technical reasons saying: “this
js 2-C.M.U., this is only Maintenance
Unit, it hag nothing to do with Rail-
way work.” That is the answer given.
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With regard to the same sort of em-
ployees on the S. I Railway at Golden
Rock their services were calculated
and taken into account, except In a
few cases which are represented to the
Railway Board. These three thousand
workers in Kanchrapara Workshop
should have the advantage of {heir ser-
vice in 2-C.M.U. for the purpose of
continuous service as “wéll as for the
calcuiation of increments when the
C. P. C. scales are implemented, as
was done at Golden Rock.

There is one more point that I wishk
to drive home, and that ig that in the
implementation of the C. P. C. scales
the question of the pre-1931 staff is
also there. It is there for so many
years. The Railway Board want to
solve this problem by seeing that the
last of the pre-1931 staff gets out of
the Railways! Thus they will solve
problem. The Railway Ministry have
got their own solution—not by under-
standing or satisfactorily dealing with
the problem. but by exhausting this
particular category of staff! Because,
pre-1931 meang that by this time they«
would have put in not less than
twentyfour years of service, and there
are only a few more years of service
left for them and at fittyfive years of
age they will get out. They are
waiting till that date for the
solution of this problem! This
is something fantastic which we can-
not understand. Some commonsense
point of view must be -brought to bear
on this problem. I do not want that
big political considerations should be
taken in these cases, in the implemen-
tation of the C. P. C. scales, the Ad-
judicator’s award and such other
awards by which Government have
promised to do something to the rail-
waymen. But something of. that hu-
man touch. about which we were talk-
ing yesterday and day before yester-
day, should be here. The hon. the
Railway Minister is not here, but T
hope the Deputy Railway Minister
will consider all these matters in this
light. And 1 do not want to be called
once more to criticise the Madres
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Service- Commission affairs in this
Parliament I hope it will be.corrected.
I request the hon, Minister here and
now to consider all these matters.

Shri N. B. Chowdhury: I wish to
move my cut motion No, 14.

Mr. Chairman: This clearly refers
to policy, again,

Shri N. B. Chowdhury: It is about
the working of the Railway Protection
Police.

Mr. Chajirman: The words in the
cut motion are “Failure to protect life
and property on the Railway”.

Shri N. B, Chowdhury: It is the duty
of the Railway...... -

Mr. Chairman: It is certainly rele-
vant, but it clearly relates to policy.
I am sorry I cannot allow it. [ rute
out this cut motion (No. 14).

Shri P. N. Rajabhoj: I wish to move
cut motiong Nos. 11 and 12,

Mr, Chairman: They clearly relate
to policy

st qts gAo TrwwWiw o H ST

qif gz feesre & ear s g 1 fow

TEYEI AT BEIWAR AT
FT A qGT AT AT |

Mr. Chairman: There fs no queés-

tion of aga sarar or @ver If it

relates to policy I am helpless, I can-
not allow it.

Shri P. N. Rajabhoj: Others are
speaking......

M-~. Chairman: T'hers are snogking
and the hon. Member is alsc en-
titled to speak. And I am 1aost
anxioug that the rights of the Sche-
duled Caste people should be fully
safeguarded. But I am helpless.

Shri P, N. Rajabhoj: I have no right
to speak anything? And others can
speak?

Mr, Chairman: There 1s no ques-
tion of speaking anything or every-
thing. If it relates to policy, I anq the
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hon. Member are both helpless In
spite of .ur anxlety to protect the
rights of the Scheduled Castes.

St 9to QAo Yrnaiw : qrferdr
o &, T Pl B FEAT Fovrrennenne

Mr. Chairman: I am very soIry.
Not that it is not relevant, but it is
not relevant, here. It relates to
policy. I cannot waive this rule.

Shri Rajabhoj: I am requesting—
let the Minister reply, because in the
Public Service Commission there is nv
representatior +f Scheduleq Castes.

Mr. Chairman: The hon. Member is.
still making a speech. I have ruled
them (cut motions 11 and 12) out of
order.

Shri Rajabhoj: I am very surry;
Sir.

Shri Frank Anthony (Nominated—
Anglo-Indians): I wish to miike a few
observations with regard to charges in
respect of Order Police and the Rail-.
way Protection Police.

Mr. Chairman: May I know on what
particular cut motion the hon. Mem-
ber wants to make his observations?

Shri Frank Anthomy: 1 have not
tabled any cut motoin. I only wanted
to make a few observations in respect
of Rs. 7 lakhs for variations in police
chrages based on the latest informa-
tion from the State Governments. I
wish to make a Iew observations on
that an. I want some clarification on
those obsevartions,

Mr. Chairman: Have they any rele-
vancy whatsoever to Note 2 on this,
Demand?

Shri Frank Anthony: Yes, directly.
I want to know a specific point. In
pages 2 and 3, the first explanatory
note says “cost of Oflfeér Police and:
Railway Protection Police required:
for the protection of Railways",
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Mr. Chairman: Police charges, Rs. 7
lakhs, based on latest information

from the State Governments. I3 that
the one?

Shri Frank Anthony: Yes, Sir.
Mr. Chairman: All right, I agree.

Shri Alagesan: It is not a new ser-
vice.

Shri Frank Anthony: I know it is
not a new service,

Mr, Chairman: Then 1 am very
sorry, I cannot allow the hon. Mem-
ber to make remarks of a general
nature not related to the particular
grant,

Shri Frank Anthony: I am not
going to touch on policy at all,

Mr. Chairman: Then what is it? If
there is no new service 1 do not see
how any remarks relating to an old
service will be anything but a matter
of policy.

Shri Frank Anthony: It is not a
question of policy, but a question of
administration, why these progressive-
ly increasing demandg in respect of
Police are made? That is the point
which I wish to make. I want to know
from the hon. Minister why we are
asked to give progressively increasing
grants to the Police? Why do they go
on increasing the police force? They
have already three categories of Po-
lice on the Railway. Now there is a
fourth category of Order Police. We
have the Railway Police, the Railway
Protection Police, the Watch and
Ward. and now vou want the Order
Police

Mr. Chairman: Here the point is
about the variation in police charges.
It is not a Question of having a new
Order Police or a new kind of service.
The only queston is about variation in
charges. If the hon. Member wants to
speak. he can speak as to why there
is a variation.

Shri Frank Anthomy: That i what
I wanted to do.

Mr. Chairman: The hon. Member
did not speak of variation at all. He
wanted to know why there is a new
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kind of pollce foree, g fourth cate-
gory. The*hon. Member wants to

bring in the question why another
service has been created,

S8hri Frank Antiaony: Because that
is something quite new to me,

Mr. Chairman: The point is not
whether it 1s new to the hon. Mem-
ber. The question ig whether the ser-
vices are the same and whether there
is variation in charges. The hon. Mem-
ber can restrict his remarks so far
as variation in charges ig concerned.
I have no aobjection to that.

Shri Frank Anthony: I only wish
to make three observations, 1 want to
know from the hon. Minister, what is
the reason for these increasing demands
in respect of the Police. My own esti-
mate is that the demand in respect of
various categories of Police has been
increasing from year to year. I want
to know the reason for this.

Mr. Chairman: Is there any varia-
tion in categories?

Shri Frank Anthony: Yes. Here, for
the first time, ] see a new category
suddenly sprung on us.

Mr, Chairman: That is exactly the
point of objection. The hon. Minister
says that there is no new category.

Shri Frank Anthony: Then, what is
this Order Police?

Mr. Chairman: The hon. Member
may seek information as to what the
words ‘“‘variation in Police charees"
imply.

Shri Frank Anthony: I shall not
take more than two minutes.

Mr, Chairman: No question of two
minutes—he can take any amount of
time. The point is, if any variation
is as regards category, certainly the
hon. Member is within his rights to
speak on that point. But. there is no
variation in category, bu¢ only vari-
ation in charges. He may ask infor-
mation on that, but he cannot at the
same time make any remarks assum-
ing that there are new categories.
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Shri Nambiar: Why should there be
.an increase?

Mr. Chairman: This question 1is
‘quite relevant, , am allowing this
«question. I am not allowing any
question of the hon, Member assum-
ing that there is a new category.

Shri Frank Anthony: I want a
clarification with regard to the Order
Police. How does it vary in functions
and duties from the Railway Protec-
tion police, Government Railway
police, etc.? Since when hag thig new
category been brought into existence?

Shri Alagesan: Again the hon. Mem-
ber is assuming that a new category
has been created.

Mr. Chairman: Even assuming that
a new category has been created,
this question Ig quite relevani as to
‘why the variation has been made.
This information may be given to the
hon, Members.

Shri Frank Anthony: A further
question on which I seek clarification
is this. While they ask us to meet
this increasing expenditure in res-
pect of police, what kind of control do
they exercise over the various cate-
gories of police? The House wants to
know that before we meet these in-
creasingly inflated bills. What, for
instance, are the precise functions of
the Railway Protection 'police? Are
they there to protect Railway proper-
ty? Are they there to protect the
Railway staff? In this respect, I want
to underline a complaint from the
Railway staff. I do not know under
which category it falls: Railway Police
or GRP or Watch and Ward. Recent-
ly, on account of unrest in certain
parts, certain police escory was grant-
ed. My information from the Railway
men was that instead of  ©being a
source of protection these Policemen
were a source of insecurity to the
Railway staff.

Mr. Chairman: 1 am sorry the hon.
Member i taking this opportunity to
make a speech which is not relevant
in this connection. The question re-
lates to variation in police charges.
So far as that aspect is concerned, he
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can ask any question he likes. Apart
from that, to assume that there is :
new category and ask what their duti-
es are, etc,, is not justifiable, Now, the
question has been put, The hon. Min-
ister may reply with regard to the
variation in police charges.

Shri Namblar: There has been an
increase in regard to Order police.
Was this increase to spy on the active
trade unionists; trade union workers
and Railway workers? I want a cate-
gorical reply.

Mr. Chairman: The same questicn
is being raised. It is not allowabie.
The hon. Minister has said tha; there
is no new category at all.

Shri Nambiar: The Increase is due
to that.

Mr. Chairman: The only words are
variation in police charges. Let us
hear the hon, Minister. The question
has been put by Shri Frank Anthony.
Let us hear what these variations are.
If it is in respect of a new category,
if the hon. Minister admits that, I
will certainly request him to justify
it.

Shri Frank Anthony: My question
is very much in point, I respectfully
submit. We have not got all the figur-
es here. Every time more and more
money is being spent on the police
and this House, without knowing it,
is asked to vote that.

Mr. Chairman: Certainly, the House
should know.

Shri Frank Anthony: I want to
know this categorically from the hon.
Minister. There is the Railway Pro-
tection police. Whom does it protect?
Does it protect Railway property?
Does it protect the men? If it is to
protect the men, how doeg it protect
your staff? The staff say that it does
not protect them, but involves them
falsely in cases. I want to know this.
I want to have some idea of the ex-
penditure on it during the last six
years.

Shri Alagesan: Is the hon. Member
entitled to go into the merits of the
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[Shri Alagesan]
case? He will have ample opportuni-

ties to discuss these matters when the
Budget Demands are discussed.

Mr, Chairman: So far as this ques-
tion is concerned, objection has been
raised that this does not relate to a
new category. Therefore., the hon.
Member is not within his rights to
assume that it is a new category and
then expatiate on it and ask, if it is
a new category, what are the duties,
etc. We will assume that there is no
new category. There is variation in
police charges. With respect to that
question, thé hon. Minister will reply
as to why there is variation and whe-
ther the variation is justified. This
question has been raised in various
forms. I will not allow the hon. Mem-
ber to assume things and then argue.

Shri Frank Anthony: I am not as-
suming. My information is that the
functions and duties of the police are
being changed and are being ampli-
fied. We are asked to foot the bill.

Mr. Chalrman: The hon. Member
has said that. Let us hear the hon.
Minister. ’

Shri Frank Anthony: Unless he
knows what is in my mind, how can
he allay my doubts?

Mr. Chairman: The argument has
gone on for a long time, The hon.
Member has given all the questions
that he wanted to give. It is not that
he does not know. Shri Nambiar has
also put the same question. Let us
hear the reply. I will not allow the
hon. Member to make a speech assum-
ing that there is a new category and
criticising whether that category is
justifiable.

Shri Frank Anthony: One questiou,
Sir.

Mr. Ohairman: The question has
been asked.

Shri Frank Anthony: May I know.
within the past three years what has
been the amount of increase in ex-
penditure on the Railway police of
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different categories, which are sup-
posed to look after Railway property,
what has been the increase on the
police on the one hand and what has
been the increase in respect of claims.
from the public in respect of property
which the police are supposed to pro-
tect. .

Shri P. N. Rajabho}: May I ask one
clarification from the hon. Minister
regarding my Cut Motion?

Mr. Chairman: I am very sorry.
The hon. Member will resume his
seat.

Shri P. N. Rajabhoj: I want to ask
a question.

Mr. Chairman: Order, order. This is
not fair. I have already ruled his cut
motion out of order. Yet the hon.
Member persists in putting the same
question.

Shri P. N. Rajabhoj: This is an in-
justice to the whole community of the
Scheduled Castes people.

Mr. Chairman: He need not make
any such remark.

Shri P. N. Rajabhoj: I am going out
of the House.

Mr. Chairman: He can go if he likes.

Shri P. N. Rajabhoj: Thig is an iIn-
justice.

Mr. Chairman: Order, order. This
is not fair. That is not the way the
hon. Member should behave.

Shri P. N. Rajabho}: I am going,
Sir.

“Mr. Chalrman: The hon. Member is
persisting. If he is going, he can go.
I am asking him to resume hig seat
or go away. The hon. Member need
not make g row.

Shri P. N, Rajabhoj: I take it as an
insult to my community.

Shri Alagesan: I shall briefly reply
to the points that have been raised by
the speakers.
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The guestion of delay in the imple-
mentation of leave reserves forming
pary of the adjudicator’s award was
raised by Shri Vittal Rao. The award
was accepted in June 1948. Even the
Adjudicator envisaged that it would
take some time. In fact, he ou* it at
2} to 3 years for the implementaticn.
It involved the classification of staff
into intensive, continuous, essential-
1y intermittent, excluded etc., and it
involved a thorough job analysis of
posts, putting them into one category
or the other, Also it had to be ascer-
tained whether additional posts were
there and if so, how to absorb the ad-
ditional posts in the wvarious catego-
ries. So, all this took time and it was
finalised in August, 1951.

e v el
- -

““The House is aware that even before
that the Indian State Railways had
been integrated with the Indian Rail-
way system, and then the award had
to be implemenied on those po-tions
of the State Railways which were am-
slgamated with the Government Rail-
ways. The rate of implementation has
fairly advanrced, and the figures which
1 shall presently place before the
House will show how far the award
in this respect has been implemented.

Taking all the Railways together,
leaving the ex-State Railways, the
number of Class III posts sanctioned
were 7,003 and those that have been
filled come to 6,185. Only 808 posts
have to be fllled. Taking Class IV
posts. the number of posts sanction-
od wag 13,397 of which 12,538 have
been filled, and only 859 remain. Com-
ing to the ex-State Railways, addi-
tional Class IIT posts sanctioned were
598. and those fllled 405. Clasg IV ad-
ditional posts sanctioned were 1,084
and posts fillled 904, leaving 180 to Be
filled. My friend Shri Vittal Rao may
be anxious to know as to what hap-
pened on his Railway, viz., the ex-
NS. Railway. There, out of 308 addi-
tional posts sanctioned, 204 have been
filled and 102 remain to be filled under
Class II1. Under Class IV, out of 439
additional posts, 371 have been filled,
and only 68 remain to be filled. These
figures will show that the pace of
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implementation cannot be called tar-
dy; on the other hand, there has been
good progress. With regard to th= for-
mer Nizam's State Railway, the re-
commendations with regard to hours
of work, periodic rest etc. will have
been completely implemented by the
end of March 1954. I think this dis-
poses of the question relating fo the
implementation of the leave reserves
under the adjudicator's award.

Both Shri Nambiar and Shri T. B.
Vittal Rao referred to the question of
classification of cities, My hon. friend
Shri Nambiar gave certain figures
with regard to Tanjore. If I remember
right, he said that the population of
Tanjore was 1,20,000. My figures show
that it is barely 1,00,680,

Shri Nambiar: That means more
than a lakh.

Shri Alagesan: As far as this ques-
tion is concerned, a committee went
into it, and the census figures of 1951
were iaken into consideration. 1 may
inform the House thaf the cities have
been classiffied into three categories.
Bumbay and Calcutta are a category
by themselves, viz., category ‘A’ Citi-

-es having a population of over flve

lakhs come under category ‘B’, while
those with a population of over one
lakh come under category ‘C’. The
cities of Lucknow and Nagpur have
been retained in category ‘B’'. though
according to the census figures of
1951, their populations have gone
down below the stipulated figure of
five lakhs. Similarly, the citles of
Ambala and Asansol have been retain-
ed in category ‘C’. though -heir ponu-
latinns have gone down below the
stipulated flgure of one lakh, accord-
ing to the 1951 census. Likewise, the
city of Poona has been included in
category ‘B’; though fhe city popula-
tion is lesg than Ave lakhs, the popu-
lation of the cantonment has “en ad-
ded to it and it has been included 1n
category ‘B’

With reference to the cities coming
under category ‘C’. a committee went
into this question. The House would
appreciate the fact that it is not only
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the Railway Ministry that is concerned
with thig question, but also the other
Ministries. It was decided by the com-
mittee that there should be some
iimit at which the population should
stabilise itself, in order that it may
be treated as being above one lakh.
Accordingly, they fixed a small limit
of 15,000 above one lakh. If the pupu-
lation can stabilise itself at 1,15,000,
then those cities can be included
under category ‘C’. Otherwise, ag in
the case of Tanjore referred to just
now, it may vary this way or that
way. So, a limit of 15,000 over and
above one lakh has got to be neces-
sary. for the cities to qualify them-
selves for inclusion in category ‘C'.
The cities that have been added to
this category in this manner are Al-
leppey, Rajkot, Kohlapur, Kharagpur,
Kolar Gold Fields, Rampur, Ujjain
and Warangal. My hon. friend Shri
T. B. Vittal Rao referred to the cities
of Rajahmundry, Warangal and Tan-
jore, According to the 1851 census,
Warangal happens to have a popula-
tion of 1,33,130.

4 P.M.

So, it {s clearly beyond the limit of
1.15.000 and has therefore been includ-
ed in category C.

Shri T. B. Vittal Rao: When was the
classification made and from what
date were these people paid?

Shri Alagesan: House rent ag per
thig classification has been paid with
effect from 1st October, 1952. As
regards the date on which this decision
wag taken, the hon. Member need not be
particular about that date, because
the benefit is given from 1st Octo-
ber 1952. That should satisfy him.

As regardg Rajahmundry, it is not
qualified to come under category C,
because its population is something
ke 1.05,000.

Shri Nambiar: If the actual limit is
1,15,000 then say so plainly. Why do
you say that the limit is 1,00,000 but
there is an addition of 15,000 for some
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reasons? This point requires clarifi-
cation. In the minds of the peuple,
the limit ig 1,00,000 but you are en-
forcing 1,15,000.

Shri Alagesan: I have already given
the reasons as to why this additional
15.000 above 1,00,000 is considered
necessary.

Shri T. B. Vittal Rao: You go un
changing the C, F. C. recommenda-
tions.

Shri Alagesan: They are changed
to your advantage also.

Shri Nambiar: Is there any case
where a town below 1,00,000 say
95.000, has been included?

Shri Alagesan: Two cities. Ambala
and Asansol, with less thap 1,00,000
pupulation are being retained because
originally they were under this cate-
gory, We have not removed them. I
hope I wculd not be bothered with
this running commentary.

Another point was raised with refe-
rence to weightage to ex-N.S. Rajl-
way staff. The weightage formula
evolved in 1949 was applied to that
staff, but the weightage given to pre-
1931 staff applied only to ex-Govern-
ment Railways staff and did not apply
to the ex-N.S. Railway staff.

Some other points were also raised,
and I am sorry my hon. friend walk-
ed out of the riouse.

Mr, Chairman: That cut motion has
not been allowed. So, how can any
reply be given in respect of the
subject matter of such motion.

Shri T. B. Vittal Rao: What are the
reasons for not giving the ex-N.S.
Railway staff with twenty-five and
thirty years’ service respectively one
vr two Increments as the case may
be? If the hon. Deputy Minister does
not reply to this point, what ig the
use?

Shri Alagesan: I have already stated
that the formula evolved in 1949
applied to the ex-N.S. Rallway staff;
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only the welghtage formula for pre-
1931 gtaff was conflned to ex-Govern-
ment Railways staff and did not apply
to States Railways.

With reference to Railway Service
Commissions, I thought Mr. Nambiar
is usually well-informed on facts. but
I was sorry to note that even vn facts
he has begun to slip. The employ-
ment of retireq General Managerg to
nead the Service Commissiong is not
a new practice. The Bombay Service
Commission was headed by a retired
Genera] Manager of the Southern
Railway. Mr. Nambiar should have
known it. As regards the chairman-
ship of the Madras Service Commis-
sion 't ig not the gentleman he men-
tionad who is the chairman; it is an
‘Angllo-Indian geptlpman, He ig, ot
course, a retired railway officer.

Shri Nambiar: Why shoulq you
employ retired officers?

Shri Alagesan: Because they have a
knowledge of the work they have to
do, having spent their whole life on
the Railways. Just as Mr. Nambiar is
supposd to be an expert on railway
labour problems, so the retired Gene-
ral] Managers have been assoclated
with the working of cur Railways for
their whole lifetime and they natural-
ly know the inner workings and
intricacies. Apart from this retired
railway officer, there is another mem-
ber who is not a retired railway offi-
cer, but a retired government officer.
These people are there and 1 should
have thought that Mr. Nambiar would
congratulate me, now that the diffi-
culty that the people of the South had
been facing has bean obviated. This
has been done to facilitate a regional
blag being given to recruitment. I
would like Mr. Nambiar to appreciate
these points, Instead of criticising
each and everything.

I do not think I shuv'd go into the
question raised with reference to com-
munalism, There is absolutely no
~ommunalism. There is only reser-
vation for Scheduled Castes, Scheduled
Tribeyy and Anglo-Indians. The re-
cruitment to the posts raserved for
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Scheduled Castes has been very satis-
zactory and out of 1673 posts reserved
for them during 1952.53, 03 posts
have been fllled by candilutes select-
ed by the Commission. Of course, the
recruitment figureg are not so satislac-
tory with regard to Scheduled Tribes
and Ang'o-Indians.

L do nct know whether I should
deal with the points raised by Mr.
Anthony. So far as variation is con-
cerned, it has occurred in soma Rail-
ways but in other Railways some
savings have been eflected. The ret
charges come t> Rs. 695 lakhs. This
is a routine thing. There is no new
vategory.

S8hri Nambiar: The hon. Deputy
Minister has not replied to 1wWo of ™My
points: the employees of Kanchara-
para not getting continuous service
for a certain pericd, and in“evicittent
duty being split up so as to cover
a longer period.

Shri Alagesan: I have nothing to
say with respect to them.

Mr, Chalrman; Does the hon. Mem-
ber want me to put his cut mutions?

Shri Nambiar: Yes.
Mr. Chairman: So, cut motion Nos.

Shri T. B. Vittal Rao: I don't press
cut motion 3.

Mr. Ohairman: So, cut motion Nos.
2, 4 and 13 are to be put.

The question is:

“That the demand for a Supple-
mentary grant of a sum not
exceeding Rs. 68,54,000 in respect
of ‘Ordinary Working Expenses—
Administration’ be reduced by
Rs. 100"

The motion was mnegatived.
Mr. Chairman: Cut motion No. 3 is:

not pressed. The question is:

“That the demand for a Supple-
mentary grant of a sum not
exceeding Rs. 68,54,000 in respect
of ‘Ordinary Working Expenses—
Administration’ be reduced by-
Rs, 100"

The motion was negatived.
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Mr. Chalrman: The question is:

“That the demand for a Supple-
mentary grant of a sum not
-exceeding Rs. 68,54,000 in respect
‘of ‘Ordinary Working Expenses—
Administration' be reduced by
Rs. 100.”

The motion was negatived.

Mr. Chairman: I will now put the
~demand to the vote. The question is:

“That a Supplementary sum not
exceeding Rs. 68,54.000 be granted
1o the President to defray the
charges which will come in course
.of payment during the year ending
the 31st day of March, 1954, in
respect of ‘Ordinary Working Ex-
penses—Administration’.”,

The motion was adopted.

DeMaND No. 5—ORDINARY WORKING
ExXPENSES—REPAIRS AND MAINTENANCE.

Mr, Chajrman: Mvotion is:

“That a Supplementary sum not
exceeding Rs. 2.31.30,000 be grant-
ed to the President to defray the
charges which will come i course
cf payment during the year ending
the 31st day of March, 1954, in
respect of ‘Ordinary Working Ex-
venses—Repairg and Maintenance'.”

Expenditure in  connection with
Kumbh Mela

Shri M. 8. Gurupadaswamy (My-
sore): I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,31,30,000 in res-
pect of ‘Ordinary Working Ex-
penses—Repairs and Maintenance’
be reduced by Rs. 100.”

I rise to make ogne or two short
observations on this demand. I see
from the explanatory nvte that 5 sum
of Rs. 87 lakhs has been spent on
temporary works in connection with
Kumbh Mela and repairs to bridges,
track, etc. Many gcod things cn many
good vccasions come often as a cover
to conceal many bad things. Here,
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Kumbh Mela has come as a good
excuse for the Railway Ministry to
cover up their squandermania. If you
look into the explanatury note, you
will see that the money is spent only
for temporary works in connection
with Kumbh Mela and repairs to
bridges and track, etc, Normally, all
these tracks, bridges, ete., ought to
be maintained by the railway admi-
nistration intact, and usually, repairs
and such other things will not arise
immediately and suddenly. They
have to be normally maintained. I
do not see any reason why these
repairs and the necessity for expen-
diture for these repairs arose only af
the time of the Kumbh Mela. They
are normal things, and they have to
be maintainedq nurmally. More tra-
¢ or less traffic, more trains or less
traing do not in any way matter, be-
cause, if the track is bad. it is bad
for even one train to pass through.
If the bridge is bad, it is bad for even
one train to pass on. and if the bridge
can withstand the passing of one train,
jt can withstand the passing of many
trains. So. T cannot see any justifi-
cation for this expenditure. So I say
that these good vccasions, auspicious
occasions. have been put forward as
a cover, as a means to Jjustifv the
excess, unnecessary expenditure. The
reason given iz not at all a good
reason, and we suspect that—there is
something bad in it. I want the
Minister to come forward and say why
this amount was at all needed. abso-
lutely needed, and why these bridges
and tracks were not maintained pro-
perly and why so much wf necessity
for this expenditure at the tim- of
the Kumbh Mela arose.

Bad maintenance of Ways and Works
in Southern Railway and Golden
Rock Works

Shri Nambiar: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
re2ding Rs, 2,31.30.000 in respect of
‘Ordinary Working Expenses—Re-
pairs and Maintenance’ be reduc-
ed by Rs. 100.”
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I want to submit a few words first
with regard to the maintenance of
tracks. I know from my own per-
sonal experience that the maintenance
is very poor on the Svuthern Railway
and even today, between Madras
and Vijayawada, which is considered
to be cne of the most congested lines,
there ig speed restriction due to bad
track, The Government may say that
jt is due to the wurn-out condition of
¢he track. but anyhow, it is very
bad. So also, on many parts ¢f the
Southern Railway, I know the main-
tenance is very bad. One reason is
due to the harassment meted out to
the staff. Recently, they have increas-
ed the mileage of the gang from three
to four. A set of workers hitherto
were allowed to do' the maintenance
of three miles, and now they have
increaseq it to four miles, though the
number of men remains the same.
The result is that the track has gone
very pocr. The matter has been re-
ferred to the authorities and th:y were
requested to improve the situation,
but they continuously say that this
cannot be done.

Another point I would submit is
that there ig a sort of bureaucratic
tendency even in the maintenance
work. Suppose the track concerned is
of four miles, the tools are kept in
the nearest railway station which will
be at the other end of the gangmen's
place. So, the gangmen will have to
walk four miles to take the tool; and
after taking them, they will have to
come back another four miles with
the tools. After the work, they will
have to deposit the too!s at the rail-
way station, 5o that they will have
to walk four miles and come back to
their place, which means another
four miles. Thus, the gangmen will
have to walk 16 miles apart from
doing eight hours’ work. From
this, one can understand what kind
of work he can dv. Thig has already
been referred to the authorities and
the gangmen requested to put ‘he tool
box in the middle of the gang. Then
the reply comes: “These tool boxes
cannot be put in the middle vf the
gang, because tools are likely to be
stolen, and therefore they must be

739 P.8.D.
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kept in the rallway station.” If it is
so, put a watchman. But they say it
means additional expenditure. The
gangmen have to walk 16 miles, and
the emp.oyment of a watchman would
ineur additional expenditure! This is
how they maintain the raiiway tracks.
This is a specific case, ang I dn not
want to go into gemeralizations, If
they could understand this, they can
do something to improve the situa-
tion,

Similarly, take night patrol. They
are making one gangman walk about
20 miles during the night, to patrol
the track. We asked that these
watchmen may be given honts sn
that it will be possible to patroi lcng
distances. There are instances of
snake-bites and elephant attacks on
the ghat section. There are serious
dangers on the track for the gang-
men. These facts were brought to
the notice of the authorities, and it
was suggested that two patrolmen
could be allowed to patrol the track
in the night sp that one may assist
the other. Further, what the gang-
man has to do is to get the signature
from the nearest railway station.
With the lamp, he simply runs to the
other station tp get the signature.
What is happening on the track, he
cannot see, because he s worried
about his own life and security and
getting the signature. So, including
the ghat sections, there must be two
patrolmen so that they can carefullv
see through the {rack. Also, these
took boxes should be put in the middle
of the gang, and if pecessary, one
man may be posted to watrh over.
The gang mileage should also be re-
duced frcm four to three. It these
improvements are made. the track
will improve. We can pass Bills and
we can give crores of rupees, but that
will not improve the matters, and it
will not improve the track.

With regard to the maintenance in
workshopg also I have got specific
cases, but I do not want to deal with
generalizations.

I have got complaints from one
workshop in the Southern Railway,
the Golden Rock workshop, that they
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don’t give enough grinding machines
for the workshop. The grinding
machine is required to lmprove the
tools. So for 200 workmen, there is
hardly one grinding machine. There
will be other big machines, very huge
costly machines, but one grinder
will not be available there!
So also with regard to cer-
tain files. Recently they sup-
plied certain flles which are good-for-
nothing ones. Pilferage is there and
in the stores purchase section, there
is so much corruption—that is a
different issue. But the files given
are useless; that ijs the point. And
with those flleg they will have to
work! Then they are supplied certain
bolts ang nutg which will never At
in. There they will havg~ to manu-
facture new bolts and new nuts. All
these bolts and nuts supplied will be
kept in cold storage and something
will be done to them afterwards. This
is the way, the callous way, in Which
the management is working, I do
not want to go into the administration
side, but the attention paid by the
managzement is so callous that in the
workshop the position is always very
serinus. There are several instances
vy breakuge of machines due to in-
crease of workload, of workmep be-
ing harassed, teased and charge-
sheets issued; whenever there iz any
failure in the machines, the workmen
are asked to explain and they are
terrorised. Thereby the work has gone
bad, and thi; sort of thing 1s conti-
nuing. Therefore, I would specifical-
ly request them to see that attention
be paid t> better maintenance of the
workshops. This applies also with
regard to supply of stores, mainte-
nance and also to the track.

With regard to rolling stock also,
I can say, Sir, that the axle boxes
will be breaking as the wheels move.
When the carriage runs, thé' ‘wheels
will be going offf Have vou heard
of anything like thks Hhappening in
the histcry of any other rallway? In
our railway, while the carriage will
be running, the wheels will be going
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off. There are instances vn the
Southern Railway of wheels running
off while the carriage moves. (In-
terruption). There was one such
instance near Srirangam involving a
goods train. So what I submit |is
that it is all very badly managed.

Mr. Chairman: It is already 4-22
now. At 4-35 guillotine will be ap-
plied.

Shri Nambiar: Therefore, we want
a better management on the part of
the administration; we want that
better attention shouly be paid, and
not the o0ld bureaucratic methods.

Shri Bogawat (Ahmednagar South):
As regards repairs to machinery, I
want to say vne word. On the Cen-
tral Railway, on the Dhond-Manmad
line, the engines always fail and
trains are detained or are very late
on many occasicns and hundreds of
passengers from and tp Bombay are
put ilo inconvenience. So I bring it
to the notice of the Railway Minister
that on this Dhon-Manmad line, the
engine; should be properly repaired
or some new engines should be put.

Shri Alagesan: Sir, I am sorry for
the remarks of my hon. friend, Mr.
Gurupadaswamy. He has gone away.

SBhri Namblar: He will come.

Shri Alagesan: 1 thought he would
be here to hear my reply to what he
has saild. Under this Demand, there
is only an amount of Rs. 45 lakhs
that has been asked for the Kumbh
Mela arrangements. You know, Sir.
that Allahabad. is the junction for
three important railway systems—two
broad =auge and one metre gauge—
and the normal traffic used to be only
about 7,000. Ag a result of the Kumbh
Mela festival, it was in lakh; and
lakhe and the railway had to cope
with this. They hag to provide all
facilities, like opening of new cros-
sing stations, provision of additional
booking windows, lengthening of plat-
forms, provision of necessary sanitary
arrangements and all those things. I
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:thought, the House would congratu-
Jlate the Railway Ministry for having
,provided all these arrangements. ins-
tead of accusing us that behind the
cover of making some arrangements
for the Kumbh Mela we were trying
o get some other expenditure samc-
tioned in thig House,

About the rest, they are usual works
that are taken in the course of the
year, e.g. replacement of rails on the
Eastern Railway takes away Rs. 10
lakhs, then restoration of storm and
flood damages. People who have
come from the south know what a
‘havoc storm wrought. A provision of
‘Rs. 3 lakhs has been made to effect
repairg to quarters etc. So alsu in the
Eastern Railway, a provision of 255
lakhs has been made.

Sir, the other repairg 1ty bridges
‘WerTe not in any way connected with
the Kumbh Mela. It was in connec-
tion with a bridge called Baiki bridge
which had to be repaired.

Then, my hon. friend was talking
«f patroliing, In fact, on the Central
Rnailway we are incurring additional
«xpenditure for extra patrolling be-
-canse we have t, guard against orga-
'nised thefts oy track material angd it
-costs us quite a big amount. Again
-on the Southern Railway, we had to
provide for extra patrvlling because
«©of unfortunate disturbances with refe-
‘rence to the agitation for the creation
0of Andhra and Karnatak States. All
‘these things are clubbed under this
Demand, and the expenditure with
Teferenca to the Kumbh Mela comes
sonly to Rs. 45 lakhs.

Mr. Chairman: The questicn is:

"“That the demand for a supple-
mentary grant of g sum not ex-
-ceeding Rs. 2.31,30,000 in respect of
““Ordinary Working Expenses—Re-
pairs and Maintenance' be reduc-
<ed by Rs. 100.” '

The motion was negatived.
"™r. Chairman: The question is:

“That the demand for a supple-
‘mentary grant of s sum not ex-
<ceeding Rs. 2.31,30,000 in respect of
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‘Ordinary Working expenses—Re-
pairs and Malintenance’ be reduc-
ed by Rs. 100."

The motion was negatived.
Mr, Chairman: The question is:

“That a Supplementary sum not
exceading Rs. 2,31,30,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
tha 31st day of March, 1954, in
respect of ‘Ordinary Working Ex-
penses—Repairs and Maintenan-
{:el-ll

The motion was adopted.

DeMAND No. 6—ORDINARY WORKING
ExXPENSES—OPERATING STAFY.

Mr. Chairman: Motion is:

“That a Supplementary sum not
«xceeding Rs, 58,32,000 be granted
to the Fresident to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Ordinary Working
Expenses—Operating staff’ ",

The time is very short and if the
hon. Members want to consider any
other Demand, I will take it wup.
Otherwise, the guillotine will be ap-
plied at 4-35.

Effects of treating dearness allow-
ance as pay for certain purposes

Shri Frank Anthony: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
cexading Rs. 59,32,000 in respeot
of ‘Ordinary Working Expenses—
Operating Staff’ be reduced by
Rs. 100,

Shri T. B. Vittal Rao: I wish te
move cut motion No, 18,

Mr. Chairman: That relates to de-
mand No. 7. It will come later,

Mr. Frank Anthony: I shall bg very
brief in what I have to say. You
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lsu.. cadalan cees ey )
will notice, Sir, from the explanatory
note that Guvernment have incurred
an additional expenditure of about
Rs. 35 lakhs in respect of this amount
of daarness aliowance now merged
with pay. I do not wish to question
Government’s mvtive, but I only want
to point this out to the Railway Minis-
try, that they should not preen them-
selves on this expenditure as being
a boon conferred on the workers. With
the actual working vut of the Gadgil
Committee recommendation, the
workers have found that its; actual
operation has been little less than a
fraud on them. What was tha: inten-
tion of the Gadgil Committee recom-
mendation? My own estimate was that
it was meant to give an immediate re-
lief, in view of the increasing inflatio-
nary spiral. But what, in fact, has hap-
pened? I want a categorical answer
from the Deputy Minister, Is it not
a fact that the Gadgil Committee
recommendation, by a process of
jugglery, has resulted in the majority
ef railwaymen getting less in emvlu-
ments than they were getting before?
“That is the exact consequence. I
shall be glad to have a re-assurance to
the contrary. The Centra) Pay Com-
mission report said that for every 20-
point increase in thax cost of living
index above 200—taking 1939 as the
Lasis—there would be an automatic
increase in dearness allowance. I
want to know from the hon. Minister
whether it was the intention, by ime
plementing the Gadgil Committee
report, to stultify and neutralise the
recommendations of the Central Pay
Commission, that for every 20-point
increase in the cost o living index
over 200 there would be an automatic
fncrease in dearness allowance. They
have reported that through the im-
plementation of the Gadgil Committee
repcrt some kind of financial boon is
conferred on the railway workers
What has been the conssquence? Be-
cause they have to pay increased in-
come-tax and increased house rent, in
nine caseg out uf ten, your subordinate
raflway workers are getting less than
what they used to get before the
GCedgll Committee’'s recommendations
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were implemented. From a long-term.
point of view, from the point of v.ewr
of pension, from the po.nt of view
of provid:ant fund benefits, they may
be getting relief. But, I fear the im-
plementaticn of the Gadgil Com~
mittee’s report hag resulteq only in.
loss of emoiuments to the subordinate:
stafl.

Shri  Alagesan: Mr. Anthony has.
made a point, which is very Prepos-
tervus in my opinion, that the imple--
mentation of the Gadgil Ccmmittee's
report is a jugglery. In fact, about
half the net amount which the House-
is voting today is covered by the lia-
bility which is incurredq by the rail-
ways in implementing the recommenda--
tions _of the Gadgil Committee. Tn
each demand that uvceuples the first
place and it is for that purpose that
we have come before the House. The
extra net amount that is being voted
today i; about Rs. 6} crores and
about half of it is as a result of im-
plementing the Gadgil Committee’s
recommendations. If my hon, {friend
prefers to characterise it as jugglery
I do not know what to say about it.

I am glad that he himself has admit-
ted one aspect, namely, the extra:
provident fund and pensiom
benefits accruing to the em-
ployees. This applies to all
whose emoluments are up to Rs.
750 per month. For calculating the-
house rent allowance only 5 per
cent. of tha merged dearness allowance
is taken into account instead cf 100
per cent, In certain cases, the house
rent works to a little disadvantage.
Even in those cases where they are:
affectzd, it has been protected ag per-
sonal allowances that will be absorb-
ed in increments and there is ng case"
where hardship exists. I fact, I do
nut want to call it a boon but it has

certainly conferreq benefits on the-
workers.

Shri Nambiar: I want to know one-
point, Sir. Is it not a fact that, by
the implementation of the GadglF
Committee’s racommendation. the tota¥
emvluments of the worker are less:
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than what he was drawing previous-
ly? That ig a point we want to know.
Ultimately, he may et a benefit, say,
.after twenty years; that is a different
point. Today, he -loses by it. Is it
a fact or not?

Shri Alagesan: I referred only to the
amount that the House Is voting to-

nday.

Mr. Chairman: This does not arise
here; thig can be discussed during the
general discussion of the budget.

"The question is:

“That the demand for a supple-
‘mentary grant of a sum not ex-
ceeding Rs, 59,32,000 in respect of
“Ordinary Working Expenses—
Op:rating Staff’ be reduced by
‘Rs. 100.”

The motion was negatived.

Mr. Chairman: Now, it is 4-35 p.M.
X have to put all the Demands.

Shri Nambiar: Is any extension
‘possible—ten minutes?

Mr. Chairman: There is other work
.also. I have alraady said that they
‘have to be placed before the House
at 4-35 ang it is only for that I have
‘been asking hon. Members to cut
ghort their discussion. 1 am scrry
#time canmot be extended.

The question is:

“That the respective sums not
-exceeding the amounts shown in
the third column of the Order
‘Paper, in the case of Damands
‘Nos. 6,7, 8.8, 10, 16 and 17 be
granted to the Fresident tuv de-
‘fray the charges which will come
in ccurse of payment during the
¥year ending the 31st day of March
1954, in respect of the correspond-
ing heads of Demands eniered in
the second column thereof.”

The motion was adopted.

{The motions for Demands for Sup-
plementary Grants (Railways) which
were adopted by the House are re-
produced below.—~Ed. of P.P.]
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DeMaND No. 6—ORDINARY WORKING
ExPENSES—OPERATING STAFF

“That a Supplementary sum not
exceeding Rs. 58,32,000 be granted
to the President to defray the
charges which wil] come in course
of payment during th. year end-
ing the 31st day of March, 1954,
in respect of ‘Ordinary Working
Expenses—Operating Staff’.”

DeMaND No. T—ORpINARY WORKING
ExPENSES—OPERATION (FUEL)

“That a supplementary sum not
exceeding Rs, 41,290,000 be grant-
ed to the President to defray the
charges which will come In
course of payment during the year
ending the 31st day of March,
1954, in respzct of ‘Ordinary
Working Expenses—Operation
(Fuel)’.”

DeEManp No. 8—ORDINARY WORKING
EXPENSEB—OPERATION OTHER THAN
STAFF AND FUEL

“That a supplementary sum not
exceeding Rs. 30,58,000 be grant-
ed to the President to defray the
charge; which will come in
course of payment during the year
ending the 31st day of March.
1854, iIn respect uf ‘Ordinary
Working Expenses—Operation
other than Staff and Fuel'”

DeMAND No. 9—OnrbpiNARY WORKING
ExPENSES—MISCELLANEOUS EXPENSES

“That a supplementary sum not
exceeding Rs. 17,68,37,000 be grant-
ed to the President to defray the
chargeg which will come In
course of payment during the year
ending the 31st day of March.
1054, in respect of ‘Ordinary Work-
ing Expenses—Miscellaneous Fx-
‘penses”.”

DeEMAND No. 10—PaAYMENTE TO INDIAN
STATES AND COMPANIES

“That a supplementary sum not
exceeding Rs. 3,30,000 be grant-
ed to the President to defray the
charges which will come f{m
course of payment during the year
ending the 31st day of March,
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1954, in respect of ‘Payments to
Indian States and Companies’.”

DemManp No. 16—OpPeEN LiNe WORKS—
ADDITIONS

“That a supplementary sum not
exceeding Rs. 8,47,03,000 be grant-
. ed to the President to defray the
chargeg which will come in
course of payment during the year
ending the 31st day of March,
1954 in respect of ‘Open Line
Works—Additions'.”

Demanp No. 17—OpeN LINE WORKs—
REPLACEMENTS

“That a supplementary sum not
exceeding Rs. 2,66,81,000 be grant-
ed to the President to defray the
charges whicp, will come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Opzn Line
Works—Replacements'.”

APPROPRIATION (RAILWAYS)
BILL

The Deputy Minister of Railways
and Tramsport (Shri Alagesan): [ beg
to move for leave to introduce =&
Bill tv authorise payment and appro-
priation of certain further sums from
and out of the Consolidateq Fund of
Indig for the servige of the financial
year 1953-54 for the purposes of Rail-

" ways.

Mr. Chairman: The question is:

“That leave be granted tv intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sumg from and out of the Cun-
solidated Fund of Indiag for the
service of the financial year 1953-
54 for the purposes of Rallwawa”

_The motion was adopted.

Shrj Alagesan: I Introduce* the
Bill.
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I beg to move**:

“That the Bil] to authorise pay-
ment and appropriation of certain:
further sums from and out vf the
Consolidated Fund of India for the
service of the financial! year
1953-54 for the purpcsas of Rail-
ways, be taken into consideration.”™

Mr. Ohairman: Motion moved:

“That the Bil] to authorise pay-
ment and appropriation of certainr
further sums from and out uf the
Consolidated Fund of India for the
gervice of the financial year
1953-54 for the purposes of Rail-
ways, be taken into consideration.”

Shri Nambiar rose—

Mr, Chairman: It is unusual te
have a discussion on this motion.

Shri Nambiar: T do not want to:
have a discussion. I want to make
an observation, Here, in g particular
Demand, it is stated that khadi pur-
chases are made fur tha supply of
clothing for the railway staff. I have
got one request tp make. Instead of
khadi handloom: cloth may be used.
In the South we have got a great
problem of handlournh cloth; we do not
find ways and means tp exhaust the
stockg with the co-vperative societies
and the handloom industry is in &
crisist Therefore, Government can
purchase handloom cloth for the rail-
way staff; it will be suitable. I ado
not think khadi will be satisfactory:
for persuns like guards. Handloom
cloth will be suitable, I would re-
quest that handloom Yloth may be
purchased instead of khadi as that
will give great relief to the industry
as well ang would be suitable for the
employees sutM as guards and station
masters who have to be clothed by the
railway administration,

Shri T. B. Vittal Rao yose—

Mr. Chairman: The hon., Member
already knowg that I have allowed

'I::troduced with the recommenda tion of the President:
**Moved with the recommendation of the President.



715 Abducted Persons

this as a matter of exception: though
as-8 mdlier 3T convention, speeches
should not be made on this sccasion.

Shri Alagesan: Sir, I should define
khadi for the benefit of the hon.
Member. It ig hand-spun and hand-
woven. It includes handloom cloth
alsn. 1 may tell him that we do pur-
chase handloom cloth also; we pur-
chase khadi, wherever it is suitable.

Mr. Chairman: The question is:

“That the Bil) to authurise pay-
ment angd appropriation of certain
further sums from and out of the

Consolidated Fund of India for

the service of the financial year

1953-54 for the purposes wf Rail-

ways, ba taken into-consideration.”

The motion was adopted.

Clauses 1, 2 and 3 were added to
the Bill

.The Schedule was added to the Bill.

The Title, and the Enacting Formula
were added to the Bill.
Shri Alagesan: | beg {0 mowa:
“That the Bill be passed.” a
Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

ABDUCTED PERSONS (RECOVERY
AND RESTORATION) AMENDMENT
BILL

Mr. Chairman: Let us now proceed
to legislative business further con-
Sideration of the motion moved by
Shri Anil K. Chanda yesterday about
the recovery of abducted persons.

Shri V. G. Deshpande (Gura): Be-
fore we proceed further, let me say
this. We wera bvromised yesterday
that certain figures regarding children
of the abducted women would be cir-
culated to hon. Members. Ny Hgures
have yet been circulated tn tnem and
T request that further discussion on
the Bill be held up till these figures
are supplied.

Mr. Chairman: So far ag I remem-
ber;-this is what happened yesterday.
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If there was any further information

to be given, apart from the informa-
tion already given yest:rday, then it
was to be supplied.__I undersiand that
no further information was supplied.

The Minister of Works. Housing
and Supply (Sardar Swaran Singh):
I have got the flgures here collected,
and if you will permit me, I will give
the same.

Shri §. S. More (Sholapur): You
were in the Chair yesterday, and as
a matter of fact, I raised a point that
in order to enable us to appreciate
the problem, the gravity and the.
human aspect of it, we demanded that
certain filgureg regarding women who
are supposed to have been abducted
{from Pakistan. the period that they
have been here, whether they are
married, whether they have got chil-
dren, etc. should be given fo us so
that we could appreciate for ourselves
the human aspect of the problem.
wou were kind jmpugh to support
my suggestion. Since they have our
separate Investigation  departments
for this purpose, we assume that
they must have all these figures on
their own files, Why can, the Gov-
drnment not make these figures
available t, us, suo that we can come

to a proper conclusion on the prob-
lem?

Sardsr Swaran Singh: The figures
relating to children recovered in 1853
are ag follows. 859 were recovered in
India, out of which 340 were taken
by mothers to Pakistan and 519 were
lett in India. In Pakistan, during the
rame period, 132 children were reco-
vered, out of which 92 were brought
by mcthers to India ang 40 were left
in Pakistan.

Shri V. G. Deshpande: These are
not the flgures that e asked for.
We asked for the figureg relating to
the number of women that wers ab-
ducted. the number of children born
after abduction: we wanted the infor-
mation because we should know what
is to happen to those children.

Sardar Swaran Singh: We have not
got the break-up af those figures.
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Mr, Chailrman: If the information
is not available, it cannot be manu-
factured.

Shri 8. §. More: I wish to make a
submission. We have allotteq large
sumg of money and the invest.gation
department is working on such mat-
ters. It the department I working,
it must have collected such figures—it
is a natural assumption. Iz the as-
sumption is correct, where iz the
harm in supplying the figures t, us?
As a matter of fact. so many women
were moved from India to Pakistan
and so many were brought from
Pakistan to India. We want to know
what has happened during these seven
years. Were they married again?
Even assuming that the marriage was
illegal, we would llke to know if it
has resulted in the procreation of some
children ang 1 sn. what ia gning to
happen to thuse children. If the
women have been acclimatised to the
new ties. even under duress. what is
going to happen? Are you going to
tear ag under those new ties? That is
the problem I am addressing for your
ronsideration and information.

The Prime Minister and Minister of
External Affairs and Defence (Shri
Jawaharla. Nehru): The problem that
the hon. Member has raised is a very
important and basic problem, which
has not much to do with numbers.
They. ot course, help us to understand
the extent of the problem, but the
real problem is—it is a very un-
usual and extraordinary problem—
when rertain new relationships have
been created, whatever the conditions
might have been, should they be sun-
dered or broken up, or should they
bs allowed to continue? In general,
an answer to that problem would be
exceeding'y difficult to give, because
it really is a question or individual
cascs, the state of the relationship,
how it is subsisting, whether 1t is
stable or unstable, whether it is happy
or unhappy. So many factorg com~
in. 8o that a general answer would
reallv nut cover the ground, but gene-
rally speeking. the approach has been,
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first of all, to fing out where such
caseg have occurred. The process of
finding out itself is not too easy. When
such complaints are received, enquiry
is made, and sometimes it leads to
results and at vther times it doeg not.
Strictly speaking, the cases referred
to, to begin with, contain—if you di-
vide them into categories—probable
cases where, of course, there should
be some effort prima facie even to
begin with, others doubtful cases,
others unlikely cases and so cn. You
can divide them into half a dozem
categories, and in the enquiry, the
doubtful cases would become probable
caseg if you get mare facts. I the
course of these years, we received
from Pakistan and we also gave to
Pakistan, long lists of cases—we
could not guarantee nor could even
Fakistan guarantee to the truth of
them. If any person comeg to us and
says, his relative or daughter, or who-
ever it is, was abducted in Pakistan,
it will be taken as truth as for the
moment we bhave ng means of check-
ing it. We sent the name to Pakistan,
and similarly they do. It iz possible
that there is no such abduction: it is
pousible that the persop died l~ne ~g-
in the troubles, and becaus: she was
not there, it does not mean she was
abducted: it is possible that she did
not die. she was not abducted. but
went to some other area. These
things have happened and they can
only be traced after due enquiry.

- The original lists prepared were en-

tirely based on any vague allegation
that somebody was abducteq e'ther in
India or in the other place. Some-
times, the same nameg appear several
times in the lists and it is very confus-
ing to take these names without due
enquiry. Az the¢ hon. Member him-
sely hinted, the problem is not a
political problem, but it is essentlally
a human problem affecting the indi-
vidual lives of a large number of
persons—aftecting it originally,—that
part is over—and. subsequently. be-
cause of the relationship, affecting it
in another way, and children are born.
What is to bx done with the children?
If I may say so, perhaps one of the
most impurtant factors to be borne in
ming in dealing with thizs matter is
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the future gf the children—I do not
.minimise the other factors, the women
.concarned—and 1 think, on the whole,
the future of the children is even
-more important, because they are to
.be the future citizeng and should be
.given an opportunity to grow up in
the normal surroundings. All these
.are very difficult factors. Therefore,
-right from ths beginning, it has not
.been a question purely of governmen-
:tal machinery working, although that
machinery has to, work, but an ele-
-mant, which normally ig not supplied
by Government, has also to be
‘brought in, that is to say, an informal
.element of dealing with these unfor-
tunate women in a friendly way and
in an understafiding way. Then
again, the question arises: how is one
to make an approach? The basic
.approach was that there should be
agreement or consent of the woman
-concerned. How is that to be obtain-
d? How are we to create conditions
:in which she really gives her opinion
.and does not give it under duress, or
fear of consequences? This example,
in an entirely different way of course,
was referred to by me in connection
‘with the Kvurean prisoners of war,
When we put to them the question
““Do you want to go back?”, they gave
an answer which had rellly little
meaning, because they had been told
so much, probably that their heads
‘would be cut off, or romething like
that Their answer was not a fair
answer until they were given some
chances of exnla=atinn cr understand-
ing that thev would be vroperly
treated. Ultimately the decision has
‘to b~ theirs, First of all the woman
concerned should be traced. Then
‘we know that it is a solid case. Se-
-<cond'y she shoulq be given a neri~d
©of calm and friendly surroundings
where she can vpossibly ges her rela-
tives, etc., find out how she is likely
to be treateq and then decide. I have
ne doubt in my mind—I had never had
at any tima about this matter—that
no one shoulgy be sent acrcss, ir she
is unwilling to be sent across. I am
-quite clear about that. But the diffi-
~u'ty comes about her being given
full opportunities to make uo her
mind without any doubt about {t.
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That has been the general approach.
But in applying that approach 8o
many other points have to be taken
into consideration. It is easy enough
to say that, but every case has to be
judged on its merits. We had a tribu-
nal to decide it. Whether it went
deeply into the matter in regard to
each case, I have no personal know-
ledge. But that was the idea behind
it. Lately we have been trying to
understand thig problem in its details,
apart from itz general nature, sv as to
lay greater stregz on that major as-
pect which I have just mentioned.
The future of tha children should be
very much taken into consideration
and in regard to the woman, in the
final analysis nothing shouly be done
which is in the nature of a compul-
sion. In tha early stage you may
take her away and put her in a
home. but in the final analysig I have
no doubt that there can be and should
be no compulsion.

Sometimes pecple compare the
figurgs bf recoveries from Pakistan
and recoveries from India. The com-
parison can be made and should be
made. But it has really no relevance
in this matter. If there is, let us say,
a single woman ip Pakistan who
wants to come to India and whose
life may be happier by coming to
India, to her own original home, we
ot}ght to do our best to get her and
vice versa, regardless of other consi-
derations, because each individual
case, if properly handled and settled
is that much of human gain. They
are not chattel to be measured. ag tn
how many women have been recovar-
ed that gside and how many here. That
I submit is not the right approach

Then again there is this fact that all
these matters can only bas carried
through by a measure of co-operation
between the two Governments. It is
obvious. One Government cannvt do
it, unless there is co-operation forth-
coming from the other side. There-
fore a co-operative machinery has de-
veloned, Occasionally an individual
officer may not have functioned as he
ought to have, but the machinery hag
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been a co-operative one in thig matter
and it has functioned tolerably well.

Take thig piece of legislation whose
periog is sought to be extended. Even
apart from other considerations it is
right and proper that we should ex-
tend it, so as to fit in with the general
scheme. Any change that we make
cvuld be done only mutually and not
unilaterally, because some types of
legislation apply ta both sides, That
itself is an adequate reason for ex-
tending it. Obviously this way of
dealing with the problem cannot be
continued indefinitely. At some time
or vther it has to end, because passage
of every year makes further difficul-
ties. But taking everything into cun-
sideration we do feel strongly that we
should carry on for another year or
so. Of course, we have asked fur ex-
tension by another quarter, because
extension by a year comes at an
awkward time In the middle of the
Budget session and the House would
be inconvenienced. Practically, it 1is
for a year and we shall, in this periud,
in a sense, revise our methud of ap-
proach, where it is considered neces-
sary, and try, if possible, to finallse
the problem.

I do submit, Sir, that in the ar-
ocumstances, the right thing for the
House to do is to extend the life uf
this measure and not to go into details,
and meanwhile for the Ministry and
others responsible to consider all the
aspects—many of the aspects have no
doubt been mentioned by hon. Mem-
bers here—ang deal with the problem
as humanly and as rapidly as possible.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): In view of the state-
ment that the hon. the Prime Minister
has made I do not wish to take up the
time of the House that I wanted to say
on the Bill. The Hon. Prime Minister
has said them all. He has rightly
pointed out that there should be no
compulsion, or human beings being
transferred against their will.

The other point I wish to make s
about children. The law provides that
an abducted person would also in-
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clude a child born from a female. In
deflnition of abducted person it is given.
that an abducted person would mean
“a male child under the age of sixteen.
years or a female of whatever age.
who is, or immediately before the 1sr
day of March 1947 was, a Muslim and-
who, on or after that day and before
the 1st day of January 1949 has be-
come separated from his or her family
and is found to be living with or under
the control of any other individual or
family, and in the latter case includes.
a child born to any such female after
the said date.” So, any child borm-
after 1849 to any such abducted female-
is liable to be taken away, with its:
mother. Whereas a child born in India
is an Indian citizen as provided by
Art. 5 of the Constitution.
aoc;ording to article 5 of the Constitu=

“At the commencement of this:
Constitution, every person who
has his domicile in the territory
of India and—

(a) who was born
territory of India; or

(b) either of whose parents
was born in the territory of
India; or

(c) who has been ordinarily
resident in the territory of India
for not less than five years im-
mediately preceding such com-
mencement;

shall be a citizen of India.”

As the figures quoted by the hom
Minister show that many of the chil-
dren have not been sent, so, Isuggest
that the matter may be examined by
the Ministry and if advised the Law
be suitably amended.

Shri R. K. Chaudburi (Gauhati):
Sir, I wish to say a few words. if F
nay.

in the:

When I saw my hon. friend, Sardar
Swaran Singh taking notes on this Bil}
with assiduity and enthusiasm I was
rather surprised. It was not normally
his business to take part in a discussion
on a Bill of this kind. But then I was
reminded that he is the Minister of
Housing and Supply and therefore he
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had every right to take part in this
important measure. But I would ask
him, Sir, in the course of his reply
to avoid any suggestion that may be
interpreted to mean his zeal for meet-
ing the housing needs not only of this

country but also of Pakistan. Have -

we detached ourselves from this point
of view? We consider that the speech
which has been just delivered by the
hon. Prime Minister should meet the
situation very well and ease our anxiety
and feelings. My doubt is whether we
have a clear provision in the main
parent Act to the effect that if a parti-
cular abducted person who, sui juris,
fs unwilling to leave India, whether
the law entitles her to exercise that
choice: that is what I wanted to know.
If the present law does not entitle
her to exercise that choice, then I sub-
mit that in the amendment of this Bill
we cannot make any provision to that
effect and the result is that we should
merely extend the Bill as it is; to that.
I think majority of our people will most
seriously object but.if such a provision
could be enacted in this Bill that if an
abducted person does not wish to Ko
back to Pakistan, she should not be
compelled to do so......

Mr. Chalrman: May I just call the
attention of the hon. Member to Sec-
tion 6 of the parent Act? It says that
first of all the question has to be decid-
ed whether a person is an abducted
person or not; after that decision fs
taken, then discretion is given to the
authorities. Section 6, reads thus:

“If any question arises whether
a person detained in a camp is or
is not an abducted person or whe-
ther such person should be res-
tored to his or her relatives or
handed over to any other person
or conveyed out of India or allow-
ed to leave the camp, it shall be
referred to, and decided by, a tri-
bunal constituted for the purpose
by the Central Government.”
Sardar Swaran Singh: And then sub-

section (2) also.

Mr. Chairman: Section 6 (2) reads:

“The decision of the tribunal
constituted under sub-section (1)
shall be final
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Provided that the Central Go-
vernment may, either of its own
motion or on the application of any"
party interested in the matter. re-
view or revise any such decision.”

So. the power is there with the tri-
bunal and while deciding the tribunak
can take into consideration the wishes.
of the person abducted but they are
not obliged to agree to the decision.
made by the abducted person; it ig in
their discretion and, finally, Govern-
ment has got discretion. But before such.
a decision is taken or orders are issued:
by the Government, ordinarily the-
wishes or the final decision of the per-
son abducted should be given prefe-
rence and adequately taken into consi-
deration. I do not know if that would:
not meet the needs of the point the
hon. Member has raised.

Shri R. K. Chaudhurl; If that is the
position of law, there should not be-
very serious objection; but an instance-
was brought to the notice of this House:
by Mr. Trivedi yesterday that a parti-
cular girl was abducted and she had'
a Muslim husband. The Muslim hus-
band died and she was re-converted ine
to Hindu religion and she married a.
Hindu. Afterwards she was compelled-
even in spite of the decision of the
High Court, and she was arrested, and
she was I think, as my friend said,
sent back to Pakistan. That is not one-
instance; that is an instance to show
that this law is treated as a dead letter.

Mrs. Joshi, who was talking on a-
very high plane yesterday talked about
morality and that kind of things, J
ask my hon. friend, the Minister of
Works, Housing and Supply to tell us-
this. A woman has married here; she
has been living with her husband for
five years; and she has been having
children. What will happen to those-
children if she was compelled to leave
this husband again and go back to:
Pakistan? She lost one husband in
India; she has got one husband In.
India; and she goes back to Pakistan
leaving her Indian husband behind!
and she marries another husband in:
Pakistan. Is it morality? Can it be-
supported by any sense o morality’
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‘that you are compelling a woman who
-has a husband here whom she Has taken
.a8 husband? You compel her to glive
up that husband and send her to Pak-
istan where normally she will .get
.another husband. Is it morality?

Then again, I am asking about the
+children. What about the children if
-the woman does not want to take the
~children with her? What would happen
to those children? If she takes those
.children with her what is the positicr
«of those children? Are you allowing
those children to be taken away be-
cause the mother is generally entit'ed
to the custody of the children up to
-a certain age? The father of thase
Fillegitimate” children would not be
entitled to the custody of those child-
:ren and you are sending those child-
ren to become potential soldiers of
‘Pakistan, to become potential lkala
pahar. They will always consider this
base because they were compelled by
-the Government of India to leave their
parents and go back to Pakistan and
-they will all have a feeling of animosity
against India. I am afraid they may
turn out to be the potential kala pahar
-of India.

So, 1 say this question should be
.carefully gone into, The Bill looks
.small and inoffensive. I want to make
it clear: in the terms of what the hon.
Prime Minister has said, whatever
methods you may want to adopt, no
woman should be compelled to leav:
India, or her husband, or her children,
unless she voluntarily seeks to do so.
“That should be made clear. If this is
.clear, we can have no objection.

At the same time, I think it is a
pertinent question to consider whether
you should deprive these so-called
-abducted women of their right of citi-
zenship of India. If any woman has
-attained the age of eighteen and has
“been living peacefully here without
making any complaint—if anybody has
‘made a complaint, it is a different. thing
—and she has been living here as an
Indian, should we not take immediate
steps to give them citizenship rights to
-make her -children feel that they are
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really citizens of India and not of Pakis-
tan, whatever may have been the origin
of their mother? They have the pure
Indian blood and if we do so they would
be good citizens of India and stand by
India and would not have their allegi-
ance towards Pakistan.

Shrimati Maydeo (Poona South): Mr-
Chairman, I have been listening to the
speeches on this Bill yesterday and
today and I am really grieved to listen
to these debates and discussions and
the way in which this question is treat-
ed by the House as if women can be
discussed anyhow in such a House. I
feel that we must first consider how
the society treats the unfortunate
women and we must find out some
method by which they should be treat-
ed better. I know of an example—
leave aside this abducted woman—
there are a great number of such
examp.es—where one woman who was
sent to a lunatic asylum for two or
three months, when she became quite
well, her father-in-law's people or the
people on her mother’'s side, would not
take her in the house and she was left
stranded. This sort of treatment is
given to women and now we are just
discussing abducted women. We =re
discussing this question like anything.
They are treated just as the Prime
Minister said, as if they are some com-
modity or vegetable. We are discus-
sing what will happen if she has one
husband here and another there. Be-
fore that I fee! that I should ask my
hon. friends one question: just now, the
hon. Minister told us that something
like 500 children are left here. We are
nearly 500 Members of this House. Is
every Member ready to bring up one
child among their children?

8hri Gadgil (Poona Central): Many
of them have already too many.

Shrimati Maydeo: Are they doing
anything constructive? Are they go-
ing to just tell the widowers to marry
one recovered abducted woman each?
Then only, I will think that they have
some feeling and that they are going to
solve this problem really, and that Is
how this should be solved.
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Otherwise what is the use of discuss-
ing this?

Shri B, K. Chaudhuri: May I suggest
that childless Members of Parliament...

Mr. Chairman: Order, order. Let the
hon. Member proceed.

Shrimati Maydeo: The question be-
fore us is only to prolong the period
or not to do so. And I do not think
that two days' discussion is going to
make any difference to it. So what I
feel is that instead of discussing this
the Chairman should apply guillotine
and take votes.

An Hon, Member: It won't be pos-
sible.

Shrimati Ila Palchoudhury (Nabad-
wip): Mr. Chairman, Sir, may I put
before the House certain points that
occur to me, although I have no work-
ing knowledge of the legal aspects of
the matter, That there should be two
opinions about the question of exten-
sion of the period of this Act seems
very surprising to me! If a boat
capsizes and people are helpless and
drowning, would you take away the
rescue boats, put up your lifelines and
leave them to their fate just because a
few people were not able to avail
themselves of the help extended? If
even one life was saved, would it not be
good enough reason to continue the
work of rescue? If by the extension of
the period of this Act we can only he'p
a comparatively small number, let us
by all means try our utmost to do so.
In fact, I would go further and say,
let the Tribunals and Committees that
work in connection with this Act func-
tion for some time to come so that
women give children who are restored
to their families can feel, that they
have somebody to back them, to whom
they can turn to from whom there will
be help and co-operation, if they find
that they have not found their rightful
place in their families or in society
after their return.

[MR. DEPUTY-SPEAKER in the Chair]

These pr_ob.lems must be dealt with
sympathetically and with a human out-
look. As the hon. Prime Minister has
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said, it is not a problem to be settled poli--
tically ip any way. It is a very human.
and delicate problem and it must be
looked at in that light.

Surely the choice of whether they
will go back to where they came from-
must be left to the women and girls
concerned. The children, I suppose,.
have to put up with the opinions of
others to a certain extent. They must"
get protection and a calm friendly at-
mosphere, where they can decide for
themse!ves, and surely children, must.
get all the consideration that is their
right. Let every child feel that it will
have security and love. That should:
be our first duty, in handling this ditll-
cult task. The machinery must work
with a humanitarian outlook and it.
must work efficiently. On the other
hand, the women concerned must be
quite free to do what they wish, for
their suffering does not bear speaking.
about, their misery is shared and hel!
in the hearts of all women, and their
claim on the sympathy of society and:
the legislatures must have priority.

That social conscience is changing
and these women and children can find:
the security and affection that they de-
serve, is to be expected from the civihz-
ed world today. I would therefore plead:
Sir, for the consideration of this House
that we draw the veil of understanding
and sympathy over their, suffering, and:
while accepting the inevitability of-
things as expressed in the beautiful.
couplet of Omar Khayyam—

“Oh, Thou, who man of baser

Earth didst make,

And who with Eden didst devise
the Snake.

For all the sin, wherewith the
face of man,

Is blackened, man’s forgiveness
give-and-take!"—

let us not decide to withdraw the life--
line of practical help through the ex--
tension of the period of this Act. to:
those who wish to avail themselves of
it.

Mr. Deputy-Speaker;: I will now call!
upon Shri Rajabhoj. But this ought:
not to be a precedent that if an hon.-
Member walks out in anger he will be
called upon to speak later.
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ot 9> gAs>  vaww (W
Y A Ao SrTferart ) : SOTSTE
WENEY, YW YIT ¥ gH AYT TATERI
xY wear aga § A wr wf oo &
A wae & fod ywar § a1 AT IR
AT FTQ FAT § | I FAM &
wfer, =R @ A9 A F A AT W
‘fa¥ a1 7 fa3, 3fsr 37 & =g wa7
FAT A AT YA &, & & |

‘Pandit Thakur Das Bhargava (Gur-
.gaon): Sir, I rise to a point of order.
When the hon. Membzr was in the
House before his return he wanted to
smove a cut motion which according
‘to me was out of order. To that he
-took exception ang In anger he walked
out. He did as it suited him, But
qow ha iz mymmepting 1non that inci-
dent and saying that it was unjust for
the Chair not to have allowed him to
4move hig cut m-tions. I submit that
.either I should be given an opportu-
.nity to say why he was not allowed
to0 move the cut motion, or he should
withdraw thes; words. He skould not
make these remarks in contempt of
-the Chair.

Mr. Deputy-Speaker: There is no
question of asking, or giving an oppor-
nity to, the hon. Member Pandit
‘Thakur Das Bhargavg to explain. It
is my duty to support Whatever
rulings have been given by the Chair.
The hon. Member Shri Rajabhoj came
and requested the Speaker, saying
#hat he was not given an opportunity.
We did not know the circumstances. I
thought this was a matter where he
also wantad to speak. It is not that
in every matter every Member can
“have a right to speak. But he had
gone away in anger. That is why I
started by saying that merely going
away against the rulings of the Chair
4n protest would not entitle the sume
Member to come back and take ad-
wvantage of another person oceupying
4he Chair and not knowing the back-
-ground.

I am exceedingly sorry. This |is
only a continuing Bill, and if Pandit
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Thakur Das Bhargava had said from
the Chair that something was not
allowable under the rules......

. An Hon. Member; It was on a cut
motion under the Railway Demands.

Mr. Deputy-Speaker: I sae The
hon. Member ought not to refer to all
that now, Even with respect to this
Bill itself if he had said anything the
hon. Member vught not tp criticlse
any ruling that was given by the Chair.
If I had known that the hon. Member
wanted to refer only to this I would
not have called him at all. Let him
go to the subject matter before the
House. And I would ask him tv with-
draw what he said,

Seme Hon. Members: Yes, he must
withdraw it.

Mr. Depnty-Speaker: Order, order.
Sometim:=s hon. Members make it deli-
cate for me to carry on. The hon.
Member ought not to have said so
agalnst the Chair.

it 9o Q> T F Y RIS
T TR ETE

Mr. Deputy-Speaker: He must not
cast aspersions on the Chair.

st Qlo gA0  TIWWIW : ATT X
foq ar ¥ fdaz &1 & aY foggee
wrez #1 dga & fad w3 wWrg

Mr. Deputy-Speaker: Likewise he
must say ‘I am sorry, I withdraw the
remarks that I made'.

Y qt> g T : # F 4a%
% foq wo 7@ Fa1 &, I IwEH
Garammr & 5 o7 & fo w1 @ @
fox & 9@ #) anfew v £ 1 Y qar
AT § AT AT FAT FEA $T HIOW AgY
a1 | & 7 aY gfoomt & fod wgr aqr)

Mr. Deputy-Speaker: iy §1 An
right. He withdraws,
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st QYo QAo WA @ IATSANW
wErea o, feat w1 @ave aga A
g R oiffam & oY gETdr WY
ot #Y aed €, . o &, fm
) 1% qrefa) i aeF &, ST W
gt Tifeea § w7 v & o v
#1 7 A7 agt Aga wT AT wA )
AY TET AT WTEAT §, Hfww N I WY
fod Uz ga AgaT w1l W Afged
agt & | Y I o7 |AS W faw wv
gt amar €, fore ®Y aw=r qmga 7 grIw
T g, W & ax 7 ;1 7Ty &
W@ e T IF AN E | 39 A
T &9 FI7 & &7 3% A3} 2, ;Mifs
Ig it gare &, tw ¥ fod vk sfedd
gear g Wi d 1 gAR FgAT & AT
# AR g fggi F At F ot gy
afgord g W F @ o §, I
fod anft aga s ffaw @ & &
|EY Tl o AAFY &, SfeT w0 @
F @ E | ww . ferd s aiwy
A T, IR S T A G F
guwar 3 fe agt arfawam & g fgeg
#fge™ aga § AR 3w I[ ¥ fog
AT AR FT A ¥ aE ¥
At R et § 78 3w ag A TE
FET 1 37 A o & e S e ae
Ty o § Ay W gm e e @ g
I & qrom grar & R g O arfwema
¥ faodt § dk =Y & qfeam
qr@] | Wigsaw Y w@ET & | &W A
wgy € frogw & fod wvE Sferae
AodaT Tfaga sar $feddz $-
ZZo g 1 fegear | 2 € gwrc ¥
KT &, g o 7 A &, forg)
4 #fger § F™7 w3 & fod aqmr
U AT 2 faar § 1w fod sl
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- et CElZgEA WY Iy W AT

A1fgq | A FTW 7@ qEG F § N @
N FT THET § I TAAHE HY AAA
™ g, o A Y gOE A
e § T A gL a o feew
Fifera=a &, 0 S & gia 7 ag ¥
a& Yo wifgd | qg a@ W ww g fr
¥ ft o fiyg & e 9 R
w7 FIg g & R wefie g2 A
g 99 & fod gat gz@ § FET TW
't airw § o faw 7 @ g1 v fwr
e ag 7°9 fog W@ & A1 qEoNE
ITF W ASOT TE FAWS | W Y
fre® god ST T 91 &R ag
7R ¥ weT 1 fgg wfgerd freit o
I X 7A waw gaw fF qgi ox A4
aB ¥ AT FT Wiigd qg TG TEY QY
@i & | T 3% & fe gardr w3 AmRr-
W ag F1 FT @ § >few 9 o
Afr F T Frfed a8 98 @ 91 <@ &,
I & gawar ¢ 5 gae w7 A
g 9 fr 37 & q19 I A FW FE@ 0N
TN E 77 2% T@ & AR gard
Fifaw afwd F e o= # A
AfEg 1| ;i qE) 77 w@IT T 930
qa fe i & aWr Wy a1 *
O gfma o€ v od | it &,
qrfeaT 37 #Y aTfug 7gY FAT TZ"
wWifs 379 & 4g7 SO AR
wed & AT qEEAT 9§ W W
Al AFAE, TW AT ag ITH AT
gt V¥ @E g | gATY  TIART
®1 TH TTF ST AT AfEq ST qufr-
T G & IT A ART  arfuw
o7 & fog sifgy s Ifg@g IR
farar ga =2t ag ¥ AT Afgd A7
€9 GF9°H § g7 d7RI FY gr O
T WIGT AT AT AT E ) GIFI K
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[#t dte TAo TTANY)
FoTAT T w1 ¥ gay oy dfedEs
wfgorsil ¥ fdegmw & 59 w1 f
T YA gra § A7 Aifgd

T S A Ay o HAT ARA
 gmr g ag sufe T «v
TET AT &, L @9 § A v
afrg sk afml § Wt asw woT
woY €, ar & #1¢ afrar €, ag §u7 70
AW H 3F AR § AN P R
e F1 aar g wifgg | am
AYE #T& & Wk § AT T A
atfas srqeqr g8 SqT &, 84 FH!
anfas o & quT aTH A A
Foir atfgg | qg wfa 9i@ &7 99T
gAR W # TgT § WR 7@ wfauia
F WEWIT Jgi FIq § W7 F&A 7 rar
g€, @ siga g fF g Io&Y § weqr
/I A

Mr. Deputy-Speaker: Order, order.

Ths hon. Member is saying that even
now there is untouchability here in

the Parliament. qrfoqia a1 gt € 7
The hon, Member ought not have
_passed such remarks.

o Qo Qo TawWiw : arfaaim
¥ AW ¥ FV TR & ST WY
afgd ameht &, s # At @ wfsws
ZY ot & AT TA AT AT ST H
ot a2 77 frarfezw Aar o
€7 3 J1fEd 3 IAFT ST gnA
AT gEwa W & o wes faw ¥
siftw v Tfga FR g8 o6 dwy
DI AT M MAT AT
arfoaia &1 @er & foq firer € 1 wf
Farf gt e ¥ wfa g7 geawr
&7 agfy @7 9ifgd, 99 & foF uofr-
297 & Afgq FT IT F Z AWK

aY gy IR wEferm ggeR &
wYfae s wifeq | 5@ v & o
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W g Aemd 3y A9ga g AR
I¥ g guTET Nfgd | gAT =T AL
A o R vwy AR ferd T@f e
Ay o= & ag fas qm@ 3w AW
TR § | AR 8@ ¥ 4 faw gady a=ar
T A @ wTfEd wifE g ave
R R deew a fomd 7@ W T
1T &1 AR § AR T & 9
qTEE qTAY §, 7g WHEE A AT frwear
®T ® AT qFar §, QAT god /.
g W oA ¥ faw @ A g€ @
& w\ay ot ? few o e uF fae
qgt 97 STX § Y gew ¥ ;A ;T
tweE A fere @A aifed, @3 At
#1q &Y #ofedy § e qw wTw YR
FU TFT ), A1 9 FWAT %3 &,
afmr & A9 F  FoIWr  =TEAT
gfeam 5@ &1 qgan s ad
g IR wg f§ gic@ ¥ gmwa qaEE
iR fem woz aff &, § @™ s
TF ¥ W J9T FET IF TE
FHWAT § | ¥9 & FSTAT 7 AT ASAE]Y
Tt €, 78 Jw AEY &, I H A gUn
= d 1 wfaw s g

= ¥, fedt eftwv Agiey, amw
7 WA @Y qoF &1 see fzar, saw
foq & smasy wegare dar g

sitwat Iwn Age (faer dergr &
foor @f-—afesw) : e fecdt witwT
qTEA, £ ¥ T WY A% T 7w fradr
ard zw fre & dw ot € fr § auET
ag o @Y g 5 o faw 9 e iy
%Y xg f w7 & O g7 Tri #Y grew
¥t afgal & wgar =ifew | ¥ 77 qww
R 77 7 ag Wik o ) g dEETE
¥ §, 97 7 0% oF ar fodr g aE
¢ 3T nfgz & fr aome gfan & s
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o & &1 grar § Y qEd ww gEd
g MR E, N T agd g e ww
% g fao 9 gt awa s @,
IW &Y J®@ AE & | F H19 W) q@qTS
e fo aw ofewm o fegeam &1
¥ A AR g7 77 qErAT AT &
wr€ f # I7 qHT TF 07 HT 7 4T
¥R g2 § g e g7 e g @
- 8 fow 7@ € ferg & IO A
g, I¥ vy 7 fao N arar § o faw
¥ gom A=l 3 e aEgd ok
weoTf & 9 frgma amerdr & ww
fear T 3@ w7 & o F O S
YU fY WE AF EY AFT IAHT €Y
gl ¥ g aifvw =g ¥fwew w@
ey 4 @R §1 OF ATH frerad
g fr g S sl wy oY T Ay §
T AT T IT FOd § A
el ¥ fordl 1 S T o I
g, & 7 ot fe st @ Qe gen
¢ AT § e ox amw OF &9 U
g, e ot o @ 7g feoerae amed
arfor § AR & @ gurfoe & faers
Tawdlt § fF e wiE gETd wEe
ar afer N o st AT w A
# AT WY IGEY W A S 9y AT
AR N AT AT Iuq FeRdwrd d
WTAT A FOA WL ATrE 7 [AY o0 |
HW AT FET A fa® wew fr vy
g fr @ o A7 g A adff
wrg | # wredt § Nfe w faw &
TR AR CE F AW AR T e
gz sl gfew  #F ez & oK
T WAZ ST FEQ A g war ar, e
4w o 5 aw ote ad
R, WA ¥ o o T ¥ R
.;rmmﬂtﬁ,%ﬁwtﬂmﬁ

v o ¥ fed @ gfew
st Mg @ W AR §, O
739 P.SD.

-
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TP AW o oagw wed ¢
g quE Nfg] v s oy gre
%ﬁ{mﬁﬁd’tﬁmtarrﬂﬁ
o ffedide rdt§ .y o @
a7 IET AR I T5VT AET &, A%
W v A R, 1< storg o @ wh
g AR It rowr 7 @ fr ag T
ST AT IWT AT, A IART U TF
E;‘rﬂf@ﬁﬁ ¥g gt IaET A T

[

ATy g farar agadr
WATAE qg Tw WER g
g & arfow @R o ot fexai a3
haeT T F qedr f5 oag w0
® 139 &1 i frag &z
warr & freea w7 afen
0 & qr @ = A @ oani
T & fr 9a% T naAdE wfrad
a1 dR w1 1@ T w7 freaw w0
g qT AYA I XY qrfew § AR
Ty qX ff frewa w40, 7@ & et
mddE ¥ wgt. dfew & g R
wgf fe g8 @ FR WY T A FOAT
wifgd | 7% faw dar adf & foa #
AW FT AL T I I40TT 2T\

I A UF arAtwe W A ¥O
agr € dgafai w1 fas fear fe
arfeerra & aga & &, dfeT ag
AEEAT GEA G| AG T EA W
s g i & | w9 f57 g
RN IZEF A 7 g |

% Ag W g w A gee W
g qTET awr & witn @ F A
S a1 Sfwr F ag I
v wgR § fr g oRd awdfr
frorm # arfew & ae awdy frer
®1 daor wonr e § 1 T W
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[ et 9t 7Ew )

qey &y, for e darfer &, aw
9T WgRATHY U, wWow I,
TAR IR ZT @ | T TE) Al
fF ag tq 7y 9 me g ar
g f5 g wen frae srar =gl )
TR W2 FM I gUES § fF ag g
mifew &, gATX AXE §, a1 g
AR AFEE X WG wAT g @
f o AT gEd F7 FEATEA q@a
§ @ SEwT yuAT axw qZ A A&
arfed f& ag a1 @, v ag xF wfas
fweed mifeard i whed &
TRl 7 ¥g ¥ qg SR FEAr fE
N FS & F Fg § ST W AqAq<
R w0l &Y qrr greg @ faw w
qTE F3T |

Shri Gadgil: This is a question in
which the approach should be both
moral and human. What I honestly
feel is that in this particular matter,
sometimes there is a tie between the
moral aspect and the human aspect.
Since the first Act was passed in 1948,
there have been two occasions in which
extension was sought in this House and
one Ordinance was passed. There are
cases of abduction which must have
taken place long before September,
18947. To bring a motion of this kind
every year or every alternate year is
to embarrass many of us who are
honestly inclined to approach this prob-
lem from the correct point of view.
Yet, it seems that the figures of abduct-
ed women not still recovered from both
sides of the border, with all the quali-
fications which were referred tp by my
hon. friend, make out a case for avoid-
ing this hardy annual and placing this
law permanently on the statute book.
Morally speaking that is quite correct.
It there is a single woman who is kept
here against her will and who s
anxlous to go back, then it is the moral
duty of this Government to provide
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that it should be done. But, the ques-
tion arises how long this will go on.
If by merely acting on sentiments, we
are to continue this, we have also to
insist, not in any spirit of bargaining,
but in the same moral atmosphere, on
the recovery of at least those 2.000
abducted Hindu women who are still
with the Pakistani officials. That was
the statement made by Shri Goopala-
swami Ayyangar when flrst extension
was sought.

An Hon. Member: In 1949.

Bhri Gadgil: That is not the correct
approach. What I would suggest io
this Government is this. They may
have 15 months’ time if they so wish.
But, let them assure this House that
every effort will be made to finish this
business, this very sorry, unpalatable
business which creates conflict in the
minds of most of us and some of us
who are not accustomed to control thelir
tongue say things or use expressions
which not only embitter feelings here.
but also feelings elsewhere. I am pre-
pared to give another 10 lakhs of
rupees. But, by the time this veriod
of 15 months is over, let this special
organisation be liquidated. I do not
suggest that there should be no further
efforts and the life line should be cut
off as was suggested by one of the
speakers. What I would propose to the
Government is that this work should be
transferred from the special machinery
to the ordinary administration with
necessary directions, and if necessary
with additional finance.

There is one point. This Act has to
be extended by another 15 months, As
has been suggested by many hon. Mem-
bers, the women concerned should not
be transferred to Pakistan without
their consent. Here, as I said, lies the
conflict between the moral aspect and

" human aspect. There is no law of limi-

tation in politics. There is no law of
limitation in pure morals. Therefors,
you cannot say that, because 7 years
have gone, we must not do a certain
thing. Not that. At the same time, the
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other aspect, namely the human aspect,
becomes much more emphatic and
prominent. The initial thing was bad.
It was a crime; it was a revolting thing.
All that is admitted. But, time is the
best healer. People get themselves
reconciled to the situation as it develops
and some other matters also occur, with
the result that as time passes on, more
and more, the original revulsion or
original feeling gradually disappears. If
children are born, there is an additional
interest which binds the woman to a
particular man. Then, the question
really is not moral; it is human, Are
we going again to disturb the course
of life which was already disturbed
once? I know what happened when we
were dealing with the rehabilitation ot
refugees here. Many of them came to
Delhi and somehow or other, they
erected houses here and there, although
almost in slum situations. When they
were taken out to some other places,
the plea that was always taken by some
of the Members here was, you are again
transferring them and practically up-
rooting them for a second time. There
was great force in that. The same i8
the case here. There has been one up-
rooting. This will be another. There-
fore, as was suggested by the hon.
Prime Minister and also by other Lady
Members, who are really concerned,—
we cannot appreciate what they must
be feeling—and I support this sugges-
tion—no woman sui generis, when she
is a major, when she has lived here for
six or seven years, whether she has
entitled herself to the citizenship of
India or not, because the Indian Citizen-
ship Act is still in the Law Ministry
and is yet to be born,—this is another
argument for expediting that matter
which has been pending all these years
—will it be wise, will it be in the best
interests of the happiness of the lady
concerned, whether the lady be willing
or not, whatever be her wishes, to up-
root her, to take her to the camp and
1then transfer her? Nobody knows what
future awaits her. It may be that In
Pakistan she may be received well. But,
our experience here is that in many
<ases she is not well recelved, in some
«<ases she is tolerated and in many
cases, instead of being fixed up any-
where. she is thrown to find her way
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by someé means which it may not be
very proper for me to say. The point
is, while this Act remains in operation,
I hope my hon. friend will assure us
that whatever be the section,—the
Chairman was good enough to say that
there is power—, whether there
is power  or not, what-
ever is good is  justified by
the law which is higher than the law
passed by this House or any House for
the matter of that. If the hon. Minister
gives us an assurance that no lady, if
she is not willing to go away, will be
transferred, that is good enough, and I
do hope that this will be the last occa-
sion when Government will put some
of us in very great mental embarrass-

ent and in fact will find out some way
out of the dilemma where the moral
consideration is opposed to the human.

Sardar‘ Hukam Singh (Kapurthala-
Bhatinda): It is a delicate subject of
course, and some hon. Members—lady

Members particularly, have taken
exception to our taking part in the
debate. I am not aware of any male

hon. Member having indulged in any-
thing that can be taken objection to.
One lady Member has also said that she
wants that the other Members should
keep away, they should not discuss it
and leave them alone. But it is not a
question which concerns them alone. 1f
we have our daughters or sisters there,
we are equally concerned about their
recovery, and it is with no sense...

Pandit Thakur Das Bhargava:
Children and boys under sixteen.

Sardar Hukam Singh: Certainly, boys
and girls. We are equally interested,
if not more. That particular girl might
be interested in herself or one or two
children, but we are interested in
more than that. Therefore, we feel
that it is our duty that we should take
it seriously and discuss all aspects of
it.

We have been assured in the pre-
liminary remarks by the hon. Minister
who sponsored thig Bill as well as by

‘the hon, Prime Minister that it would

be seen that no woman is sent to Pakis-
tan against her wishes. This is quite
good, and after a lapse of seven years
it does not stand to reason now that
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[Sardar Hukam Singh]

the woman should be sent away,
snatched away from that family to
which she has reconciled herself and
where she is now living. But the
question is whether that wish of hers is
always taken heed of and that wish is

given due respect.

Last time when this Bill was brought
here I raised certain objections and I
cited a particular instance. I gave all
the details about that. It was printed
in the debates. Our Prime Minister
intervened in that debate and told the
House that particulars of that case
would be circulated to the Members.
Now, that was a case where enquiry
was pendnig and it was mentioned that
it was conveyed to the hon. Prime
Minister that enquiry was being made.
But, while the enquiry was being made
—we have got so many guarantees that
there is a Tribunal which looks into
the cases, that we have got our respect-
ed Members there whose veracity can-
not be doubted, that unless both agree
the girl cannot be sent—and before the
enquiry could be concluded and the
Tribunal could come to a finding, the
girl was rushed to Pakistan and she
remains there in spite of all protesis.
And even last time I was assured, Qur
Prime Minister said:

“I do not know the facts. There-
fore I cannot say. If the House is
interested, I shall arrange to place
a statement on this case on the
Tablg of the Hause, or, as the House
will not be meeting for some time,
it can be circulated. It can be sent
to those Members who are interest-
d‘ll .

Neither were the particulars circulated,
nor were the papers placed on the
Table of the House, and the fact remains
that before the Tribunal could come to
a finding whether that girl was an
abducted one or not, she was taken
away to Pakistan, and our recovery
organisation helped in that abduction.
And therefore it was that a famous
Congress Member in the Council of
Btates last time had to make this obser-
ntlon—that hon. Member has slnce
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passed away—that this was a depart-
ment not for the recovery of abducted
persons, but for abducting persons. And
actually we have these complaints.

Some hon. Members come up with
canons of morality and they teach us
that morality wants it. We also agree
that this is a humanitarian work, that
morality demands it. Nobody is against
it. We all want that every woman who
has been abducted and wants to come
away must be given all facilities. We
are not against it.

And then we are reminded that
numbers do not count. Even if we
have given threa times as many as we
have got, that should pot stand in our
way. 1 agree there. That should be
no consideration. But we have to con-
sider why we are getting so few. I
do not say that we should not recover
as many as we can, but at least we
should go deeper into the facts. What
are the reasons?

The hon. Minister made observations
'n his opening speech that Pakistan had
been giving all co-operation, Very good.
Then he gave the reason also that while
the High Court of Punjab had declared
this Act to be ultra vires and our work
came to a standstill, even then Pakis-
tan carried on work. It is unfortunate
that he did not give us those figures of
the persons who could be recovered
during that period, but that was a short
period and he says that numbers do
not matter. ]t is a fact that we have
given three times as many as they have
returned. It was not a question of
chattels. They were not goods, and I
do not complain on that account. But
why was jt that in the beginning when
these numbers were asked for we said
we had left 33.000 in Pakistan? Then
there was a large number of persons
who were abducted in Kashmir, They
were more than 20.000. Pakistan made
n tall claim even in the beginning that

ut 50,000 persons had been abducted
ndia. Everybody said that that was
a claim to lay the foundations for larger
recovery and that it was not true. Buyt
even if that was true, if Pakistan had
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been giving proper co-operation and if
our recovery staff had been doing very
well as we say when we praise our re-
covery staff, what reasons were there
that we were getting so few. Either it
must be admitted that the co-operation
was not there from Pakistan, or that
our recovery staff was not efficient and
had not been acting according to the
standard that was that demanded of
them. It was just mentioned by Mr.
Gadgil—and I repeat it—that there is
instance of the want of co-operation
from Pakistan, because Mr. Gopala-
swami Ayyangar told us in Parliament
that there were at least 2,000 abducted
women that were in the possession of
public servants of the Karachi Secre-
tariat. But though the question has
been asked many a time, nobody has
given us any information as to whether
any of those women have been given
back. Our recovery staff has been act-
ing well, and the statement of Shri N.
Gopalaswami Ayyangar was to the
effect that we had supplied all the
particulars about those public servants
who had 2,000 women of ours, but even
then, they did not return any of those
women. Was this co-operation from
the Pakistan Government, or was it the
efficiency of our recovery staff? I have
it with me, and I can prove it with facts
even, that when a few girls were taken
out of the possession of those public
servants, our recovery staff returned
them and said, that those public ser-
vants were not willing—and this I
want to bring to your notice,—not that
the girls were not willing, but that the
public servant, that great man or this
big lord, was not willing to part with
the girl. This was what the recovery
staff have been doing.

I have other facts also in my posses-
slon. I had been to Kashmir last
summer, and there I met a gentleman
who had gone to Pakistan and who had
been going to Pakistan for the recovery
of two girls, and it is on his authority
I have it—and I have no reasons to
doubt him—that there were some
Pakistan officials who were earnest that
those girls should be found. They hap-
pened to lay their hands on one girl,
and found her, and the police officer of
Pakistan was anxlous that these Indian
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staff of ours should burry up in taking
the girl, otherwise if some ofﬂclnl—j—I
need not name that officlal of our re-
covery staff—came to know of it, she
would not permit that girl to go to

India.
Pandit Thakur Das Bhargava: She?

Sardar Huokam Singh: Yes, she. 1
complained even last time, that Shrimati
Mridula Sarabhai had not been conduct-
ing herself honestly. I was confronted
then by Pandit Fotedar—I wish he had
been here now, and he would certainly
have supported me now. Last time, the
hon. Prime Minister came to her rescue.
I gave the instance then of one or two
girls who had been so treated. Their
families have been broken up here. 1
have got with me two dozen
cages, where the girls were
married here, some ten years
before Partition and some others
five years before Partition were living
peacefully here, but were taken away
from their homes. I wish the hon.
Minister could give us those figures.

Dr. Ram Subhag Singh (Shahabad
South): What is her position at pre-
sent? heres

Sardar Hukam Singh: I do not know.
I am told that she had been removed
from that position, but I apprehend
whether she might not come again.
That is always my fear, and the fear of
those who have lost their daughters
and sisters. But there are certain indi-
cations—and some people are afrald of
it—that she might come again and be
entrusted with the same job.

Dr. Ram Subhag Singh: What is her
position now?

Sardar Hukam Singh:
further knowledge.

Shri 8. 8. More: He does not know
her whereabouts.

Sardar Hukam Singh: But our re-
covery organisation has been acting
and conducting itself in this manner.
It is a matter of shame to us. Nobody
hus taken care to know these facts,
and our Government were jutified in
taking up their cudgels against us,
Whenever e cried, Because they did

I have no
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[Sardar Hukam Singh]

not know the facts. We tried to pro-
vide the facts. I have got with me two
dozen cases relating to . women who
are in the custody of those Govern-
ment servants in Karachl. Here is an
application from one @HIT I

AW, BrEAAT  qEESr  sfEaET |
The male member of the family was
killed; and there were five ladies left.
All of them were kept in Pakistan.
And that poor man has given the
name of the person, @y I¥H &

qrg, IETaT, feeT wiEwd 7
He has supplied that information;
his wife accompanied the recovery
staff, but when she was just near
the house where these girls were,
and asking for at least one girl of
hers, she was removed back, and so
she could not get those girls of hers.
Such are the facts. I do not know
whether the House would bear with
me, it I would read out the two dozen
cases with me, because that would be
a pathetic story showing how our
people have been over-enthusiastic. I
have already made it clear that if
there is a Muslim girl here, who wants
to go back to Pakistan, she should
certainly have the full freedom to go.
But circumstances are being created
that she might be compelled to go,
even if she does not want to do so.
When she is taken to the camp, all
kinds of pressure are brought to bear
upon her.

Shri R. K. Chaudhurl: That is true.

Sardar Hukam Singh: Our recovery
staff has been telling those Indian
girls who want to come back, that they
would not be accepted even if they
come to India, and that no parent
would be prepared to take his daughter
back Though my hon. friend has
made that statement, I differ from him.
There is no Indian parent who is not
prepared to accept his daughter or his
wife, if she comes back. All of those
that came have been accepted, and if
any have been refused, let us have
the figures of such cases. Every one
-has accepted them gladly. The Indian
‘parents are anxious to get them back,
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but that lady has been doing propa-
ganda there and telling those girls
that they would not be accepted in
India, if they came here. Should this
conclusion be accepted? Is it a fact
that in spite of the efficiency of our
recovery staff, and the fact that the
Pakistan Government are really co-
operating with us—as we are asked
to believe—our girls are reluctant to
come over to this side? Do they find
better conditions there? Even when
the people here are prepared to accept
them, can it stand to reason that they
would not be willing to come? I lay
this charge on the recovery staff, that
they have been deliberately putting
pressure on them, that they should not
come here. What the reasons are, I
need not disclose...

Several Hon. Members: Why not dis-
close the reasons? (Interruptions).

Sardar Hukam Singh:...because that
would not be a happy story.

Shri Bogawat: Let us have them on
the floor of the House. (Interruptions).

Sardar Hokam Singh: Certain
workers of this recovery organisation
had to resign on account of this lady,
because she was not working honestly.
Their resignations were accepted, but
nobody asked her to behave properly.
Their resignations were accepted, and
they had to go. That is an open secret,
and everybody. knows it, that those
honest workers in this recovery
organisation had to leave the depart-
ment, because this lady would not
allow them to work honestly.

An Hon. Member: Is it a fact?
Sardar Hukam Singh: Yes, it is a

fact.

e TR g g : ¥y i
¢, TTareh, I wwng

Sardar Hukam Singh: I am not
against the recovery of these abducted
girls. They must be recovered. But
as has been stressed by more than one
hon. Member, we shall have to come to
some point when we can say
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that there were mistakes committed,
heinous crimes committed, that they
were compelled to commit them at
that hour, and to submit to certain
forces which they did not like ‘them-
selves, yet, because they have lived
now for seven long years, there should
be an end of the matter. I am not
against it. If there nre honest cases,
where the women want to go let us
send them—we should. not keep them.
But the experience of the Trecovery
organisation tor the past few years has
been unfortunate. I cannot comment
on the working «f (ke organisation
sinve that lady has left, because the
period is a short one. How they have
fared, I cannot say. But it is no secret
that so long as such a girl remained
there every attempt was made to force
her and compel her, even though she
bad married a Sikh or Hindu fifteen
yvears earlier, to go away. When she
found that there was no escape, then
perhaps she might have expressed her
intention to a superior officer, but my
point is that circumstances were creat-
ed where she was made to give her
consent to go away.

6 P.M.

The hon. Minister stated that every-
thing was going on smoothly, because
he did not hear from them. This was
a very strange and queer statement.
Surely, when they had gone, they
could not be expected to conduct cor-
respondence with the hon. Minister.
They left with bittermness. They felt
thas India had forced them to go away.
Another argument was that they have
not returned. Now. how can they re-
turn when you forced them to go
away? I{ was not possible at all.

Shri 8. 8. More: Even if they return-
ed, they might have been forced to go
back.

Sardar Hukam Singh: Another point
is about the problem of children, This
is certainly important. We should have
obtained facts as to how many
children were taken to the camps along
with the girls and how many were left
behind in the homes. What do Gov-
ernment propose to do with those who
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were left behind or have been brought
here? Is this process to continue in-

definitely? -

Mr. Deputy-Speaker: What is the
provision in thé Bill regarding children

born here?

Pandit Thakur Das Bhargava: They
are treated, according to the definition,
as abducted persons.

Sardar Hukam Singh: All children
born here are treated as abducted per-
sons. This is a very complicated ques-
tion. We should call a halt to the pre-
sent process and allow them to settle
down. This sword of Damocles should
not hang eternally over their heads.
Even if they want to, these girls are
not allowed to settle down. They have
to run from one place to another even
it they have been living with the
abductor-husbands for several ye€ars.
The moment a man makes a complaint
that such and such a man has a
Muslim girl in his house, the trouble
begins, The Prime Minister stated
that there should be some prima facie
enquiry as to whether the case is
really doubtful, but no care is taken to
conduct an enquiry, These police offi-
cers want to continue, and if this Bill
is continued, their life also will con-
tinue. So, they want to show results,
and for that purpose, in their over-
enthusiasm, they say that there are so
many more abducted girls remaining
to be recovered. In fact, some of the
recoveries made by them during the
last six months have been found to be
not genuine cases, and if two hundred
have been recovered, at least some
four hundred or filve hundred have
been harassed unnecessarily. Some-
times, the police force has to pay some-
thing and sometimes the neighbour gets
a chance of wreaking vengeance. This
cannot be allowed to continue indefi-
nitely. So, my humble submission is
that we should call a halt to this. It is
not serving the purpose. From what
we have seen of this recovery organi-
satlon. we are fed up with this. The
sooner it ia wound up, the better would
it be for the country and for those
who were abducted and for the
children also.
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dfen sme T wrir: o

Mr. Deputy-Speaker: Is it in respect
of West Pakistan only, or East Pakis-
tan alsv?

dfex 3THY W Wiy : Only
West Fakistan. oara, ya 7 fae
FWom ¥k a@ gew F aqmar &
T AhY 9T R qafeow AR
w1 s gan ot a ww aw
nfE R Y €, Fgrew ¥ Qv
I 5T T A€ I ¥ I qA
feor & fog dar wrgar g

qa® qgeY ara fomd i O F
fesserTagar g ag ag 4 s o
mifefrde R sy fafreer @
O TE  (wfFRm) & osw
w3 el w fagr €, F Iaw A
PegeTer afee aff @ wwar |
® orrren § i arfee & < Q¥ s
Az § o g o W g A
T a@ ¥ wfgowz § fe qgt
®Y o fgg, form wwfrai 1 ol
AR TN G/ E I TG
aifre omar 91w, Sfew oy o
Fogt acg e § fr Q¥ Wi o#r
S G R U S
oft Brd g woerd Wd MR § AR N
FOFT X TAAT [T A% QU
nﬂﬁ?ﬂw&mwm
frroer § fr a8 g1 wak T
§ frfomatg oM agt & oo we
g v s & S aw ¥
agt > f AT A T e
fir qrfiresm AR W Ik afwwrd
99 & OF sEme T s
et xwr ww g faw s €1 Ay
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o o T s R
W W am R & qgewm
Ffeere & g & gac & wow
foz 7 forme ol aoz & &Y =%
WRE ggi s A avfaw & omft
W ®r wew § fF gek o a3 W
®Hz FY qIfeaT FY WE ¥ aME
I TR € Do 5 T S vy
Tt fr fegeam o qg ae qew Ak
T FdT Y, TR AR *T qg wAew
afi ar . § F of Qfew o fres
TH a9 fear o1 fv R frgeme
7 Uw it qEr wEde arfeee @
fore® o & w1 qewT s qaERy
AT § A TR A 9@ aAwEd
¥ W TCETR FT AT A1 0
# 7 39 @YW 7T g7 T wE o &%
w1 a1 fr orffeme gy W f
o @7 wfgg | # aEw ¥ g@Ar
g g 5 madae & e s e
et gfeoer o & f5 oifsee &
feet wEewm v W far )
T N TR I acErs el
™ ? g A TR} fead AR
FHad N acer fear @ faer
T 5 g fog okl & oo}
Fw@gug? v aww g fr O
& frare oz o aF @ W X
AT TR R gw Ak 7 qrfeer
qoeTe ¥ afcwe o wff frar &
& st W faw W qufew
7 g, st fe F 3 g A 9T R

firaT, A0 aWW @ @ gEE § 6 A
Yok gar At @ A W faw ¥
TG ¥ feTw gy fory e oy Tamad
f §f fis o aor & o, TF oY
@ & fiv s fipgarr dier o



751 Abducted Persons

w3 w1 &aT g, wgh T g Ay X0
fr faorae & arf g€ oF e fnd
afre St st F & omfy
39 OF A & 3 ard iy gmwT
THA H AT 4, IT AW ¥ @R A
T frgmarh or foe & @ off
g 78 IR fF gt AW & T
gF ft qEoAT  afgy 97 sraAne
g Jqar Ja% gy yadw) aff oy,
9 99 JawT 7 ¥ T qgt 9T A&
AFAT MR, T T I & wArfEEn=
g fr 33 77 ™ F oF [EowE AR
%! gt A% faar srg ok @0 agr
qT FH FAT & AT A TG ATAT AT
&, 3fe Rt fF qofm of arf &
g g afgr  siwey gmT AgE
AA wg IR & W e
T @ g fr oF o s o o
QR EAR a§ @ ¥ & ¥ Ak T
7gt & W § AR g @i ¥ arfew
G AT e, g9 ag A ey R
adt v w1 arfrg Ao o 1 F@I
g fg 3w fFw & 58 o5 o
Y FIF A @ AR o freer
T ag faw e & foq o A
7 F 8 (4t ¥ N9 & g O
frgre el 4f R A 7 oF fagd
TIE & qA 9§ F gArdr of S
areET W ¥ TH HRw A
e & a@ WA dr
Y arg W gorr ! 9§ & Wwifaw
i S ft, 39 &% 98
IR & aw, faww siw A g
g€ w1 # 3 9w dora g W A
T AN At ot 9w A W
far wx foor mar | fogr v@ &
B 7Y ¥ X I¥ AT K 6 A9
vt T gRT | WY W BT T W
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fir 9a are & a=ar &1 T }
aY a=ar 91 &Y fawr &7 o e Sw oty
% g5y foqr mar | ag AT 9TAT
T et oY, Sw w1 anfae ofr
wEaT a1 % ag 9y, ¥feT 3w v
¥ woff & o I w7 yadwf A
fear mar | ag @Y Rfd T gk
2, a7 ifew &1 il § A=
it ARy el A A w@ e
fr a8 ora 2 5 & oifeerr Y
ATAT ATEAT | TW R ¥ I X

T % &a # g5 AR I9
N e & @ aTEwT F
QraTTReE qg w98 A § 1 W@
Fer d i o w a5z § T o
W ¥ q@T & ag wfeer o
argdt § a1 7 | I s @
st ot wmEEY e & oft adt wg
wlr fiF 5 orar wret g F smEAn
g fFeg ¥ I A8 & fow
T AT@ e o7 I A I@ A
T gOT W | A AR dar wd
EfFfig ™ & a9 @@ & wraw
g "y g fao & @ q@ T o
IR AT IEFT TR FY gy
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[ qfeer sz Tre WrE ]
o feft qeg ®T R 39 F IR

TE

¥ A8 T GERT A A FET @
fis o SRT a<l @F TF TOW A
glgmé § W 1@ T e v ag
FE ETOTT 7 F gE | o1 9 W |
Fmgam N gfr e @
gear ¢ fe & I Tw ww ke
firdt ot F st R I gE ¥ A
w7 v e ¥ s fomw we
®AT 7 Wy | Sfew g H A
7g & arA w & A g fv
®, ¥ q@ &k a®w N A |
efr & W W WEWEHE H
forr ¥ fir ag og® wwdwht el
T €, 3w qu @ &< e sem
% § Ao 39 & @@ & feR sewr
T g, A IW W A IR AR
® T T W A9 FL | W AT
T e fafaes arge 7 9 erger
& §, ¥ awwan g f ag Oar 5w W
AT O | NiE T T 0 a1
aoim T ®X %y, fFEw W AR
q it qafes @1 1w g s
feqaw &Y frmg & a3 a0 w6 &
fe 1€ arer agt oY & o
) Wl A 9E WY qaEwt T A
9T AR feqe 3@ & faerw daer
a %3 | e AT fafredy oAy
w1 T I X A F e f
fe grew & warw A ¥ a0 I
gt s 3w 9% qW e FO T0ed
forw a3 fir gk smew fafiree T
qF R gy IAT AgE A A HOAT
Wy o e wmdr d
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T w1 Farw F raar g fr
frerma wfws mars & | 5% ad
O T @A™ ® I GO
9T qEARr fvqr 91 | F STAAT TIgar
ar f& fFe s & arage W Tsar
fergeamr o dar gom 9% g fedt
FE aoTg WO AT qFAT 2 0 AT
Iq SRy & w0 fxar wrw e
ag Awe arw gfear &, g @@ AT
WA AT | T ¥ T O A
O ¥ Y 4 qg WA AR E
f& s ow ol & awar dar garr e
& fod 39 Y smaw W A wE
FAT TErE AYqE A &, A 3q
e A wadedt TEEr gAT 97 W
qq FZ ATAT A E AY I AT S
aYoTE § 39 F ATY SAAT TUEAY &
faar W ¥ 5 38% feRR 9r Fraaw
&1 I T2 O G A § a7
gt AT A A A ARA amE
arfy §, T & ez gaRr arfeg
5 Mmdak g1 w7 7 gware
7 o ars fafrer a2 sgw
¥ ad v T § 6 A @
AR qora A sfeww wwwr T
g1 o & I qR OF At @ dar
wrew wf g ¥ aeae dseRdy
ATE N A IT AT I Afrefr 3 gewTe
frar &, gt X ©FTT A gar s
FET ) ag ox &€ ot wgrafear
Aoz § o Tt ofteal o wem WA,
¥fer A ol v wTET § fie agt o
#t sre A€ ey sEeTr W AT
I AT AT IXGA AT @GO
39 It 1 7w A ¥ qeT qEt
TR 3fFT TH TN A RY W AAT
o1 Fq® & Ab 7 AQ qAe
q aff srar fF 37 a9 vy fry wy
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FTAA R T §T F% 3 fewn § ee
Fgqel A A ® & gw v w1 afufede
TR oERN g | A ¥ fF A
qgl ¥ qifFema o 8, IW A
ey fr ¥ & w§ §, A w1 TS0
g oY fr @z Ja% wfex &1 g, TawT
afefede awar §, e e w@ w17
NeyA MR sr Ry v
T T T ErIT 7

# oz@ ¥ a¥ w0 e g
W IR HRT qrog ¥ w19 foar
ITHR NG AEFaTAEIT&
IR TaARe wrf sheggu  waw
w2, ®Y¢ Ot 7 A fow ¥ fr QX
T4 %Y U4t fawer 7 @ o g Y
fre@asid o g P &
a1q geefafeaat (illegitimacy) ®t
fewr war § \ A e, § A
FT AR E F Fe F wEe A
T fddr agw 7 s fafrees
¥ qor a1 s st atfie g€ it &
fedt sefra € | & A o fF
3w & faofed 7 = sl awm
g w ag wwird A wifve §
fod i foedare 2@ A% o1 wF
§ o dur § @Y wOgT ag S
N waw frgres §—ffres a3
worraT ot e gl & w 0T @ R
AT arfrearT Aot 7€ o A qifeen
¥ agi ox faw Y A ok g
AT aret, fafaee< arga F 7& wTr
fr fireeft sRd =gt o €, A T
o AR W A T f, wifw
W w wifes 7ff § 6 @ q@or
o f& ferdt sd  fegere &
qffer § <@ T a1 arfeRmT ®
figem & @ | few W
W& AR § oot e T e
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TT W FTAT WY ATE AAL BIA
g, @ g% T O Fgrhwr Ay & A
¥ Y o o & B owei ¥ &
gl o Ted 0aE FIF AT | AR
T ®E waEr W g fege Ay
IR FEd A offem &
axT § AR A qrfemre A ARF
gt Y 37 ¥ FE vaTar oA, ¥few @
ford F ;T 3w @1 Ford & &
2 fragt & ¥@ qTe F Ro¥o AR
oY & o agr ¥ agr Y faw 3¢
v ot | ¥ ¥ aTe adin
freemaT § e arfirerrs 9 g a7 QU
FemaT Af e @ € 1 S®
g ¥ A Al Qg faw g
¥ froaw Y q AR EW wltAT
Mgy gr I sA T
AR AY T wH H @
F at wg § fr g e o o
A ¥ F g A ARy, E
g weoa< A& §, T qg W Ay
iff o ff se MW
gt q ATAT Y IE FY ALEAT IR
Tg TR | UEYHEAE g 9
¢ @ g T Wy fr gATe gl
T A T QT &Y, e & quar
g § e e arw ffemr 3
qifer TR R I FT AT I,
A EmedRa® at §F uy
srfwefiaeg (officials) & wa3 & of
are g€ ? W Aifod e < gorre Ay
o o, qiwr &Y off, T @ F, @
€Y, I7 & 7 e TR J
w1 fear ? s oag g Aw
FATIRE F § @ IT W TF FOR
3 O ® TEw s W[
wfgd o fie o TY T g J|;

fir 7% TAY FATE T §
;‘T!a‘arrsqgwuﬁ w dare g
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[fen sz amg wrfa)
I AG ATAT FE AT AG W@ A
ft W AT W T wX Ay o
3fFT 7 =T EE § TE@iE wET
g fom w5 s gow e @
fr a9 78 FaT A 7 ¥ fr g
qfsam s T FemeT fear
g1 9 g8 R fewm § &
0 § a7 ¥ fod a7 § e
R wew § fr wE O mrfrem &
xoTh o gt f g aahat W o
N Fr o T & Dfefers
qoFg & wroge Fgr var ar fe gt
AT W o7 AE W A A o
forar 7 ¥ T3 | ¥ OF Ao
qoT a1gen g f5 8 aww ot 1y s
gt sraT 9w F @ ov fr forad S
¥R A fro o g i ag
wHhTT gW 2 2% 4, 3few g A
qF ¥ 7Ed 7§ A TRy
FY 72z AW Y | w7 79g € B fros
e R g ¥ 14R AR W of
I ¥/ a1 T & TR wqrEr
R T R T qwg § fr agt ¥ vor
A fred o ot #) w I 0y
T RY E W) R g o
¥ o g ¢ fr oo 0 fae
wifer oifeems & 7 o ol &
fe agi oY RS agi & =g od
IATT AT, R FE A TEQ TE
%3 § o ag ag e & e ow
Ry ot qifeear A qhr A @ o
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Ao H AT F w faw o §ard
Lacil &

Mr. Deputy-Speaker: I would request
hon. Members to be as brief as possi-
ble, as I intend calling upon the hon,
Minister at about 6-30 or 6-35 p.M.
so that we may finish the Bill today.

Shri Tek Chand (Ambala-Simla): I
submit that some of those who have
sume experience and intimate know-
ledge of this matter may be given
the opportunity of making their con-
tribution to the discussion on the Bill

Shri R. K. Chaudhuri: I suggest that
the reply may be given tomorrow.

Shrimati Renu Chakravartty (Basir-
hat): I hesitate to speak on this parti-
cular Bill, because it is a very intri-
cate and complex problem. We have
not only to bring to bear the human
aspect when we discuss the Bill, but
we should remember the political im-
plications behind it. It is not just an
ordinary case. of abduction. The politi-
cal frenzy in which the abduction took
place has to be taken into considera-
tion. It is not a thing of the past,
but even today, the political relations
between Pakistan and India determine
the rate at which we can succeed in
getting back our women from Pakistan
and send back their women from here.
The political feelings underlying many
of the speeches have been quite clear
and we cannot get away from the
political implications of the Bill. At
the same time, it raises a very serious
human problem also. In the course of
the debate very serious charges have
been made about the machinery of
Government and many of us know
how Governmental machinery func-
tions. We have seen cases of persons
disappearing after they have been
taken to jail. Here in the two thou-
sand odd cases of women who have
been recovered, there have been 24
cases cited by Sardar Hukam Singh
in whichk actually force has been used
and that is certainly a thing which we
must look into. When there have
been such a large number recovered.
certainly there is a case for coptinuing
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the recovery work, but at the same-
time I must say that there is some-
thing wrong in the Government.
machinery. Member after Member has.
got up here and cited case after case-
of women having been taken away
forcibly and uprooted from their
surroundings. The question is what
are we to do in the circumstances?
The main deciding factor is the
woman’s volition, and how are we to-
do that? The question that arises is—
can she utilise to the full her volition
within the surroundings she lives?
Even in ordinary cases of abduction,
this is not possible, Therefore, we:
should bring her to a camp, and in
this way she may be enabled to utilige
her volition to a fuller extent. But I
think there must be a time limit
during which the explanations will
take place. The woman must know-
that she is going to a camp for a
limited time and it must be explained
to her that she will be given every
opportunity to meet her people on the
other side, and after this is done, she
will be in a position to make her-
choice between going back to her old
surroundings or remaining in the new
home that she has built up. This is-
the only basis on whichk the whole:
thing can functjon.

Now there is the question of the
children. As a mother I have naturally"
thought over this matter very deeply.
It i{s true that many of these women
had children. Now they had other-
children earlier to abduction too.
Now, why is it, as could be gathered
from the figures given by the hon.
Minister, that a large percentage of’
these women prefer to leave their
children behind? Certainly I can
understand it. It is because they are:
afraid of society. Secondly, which man
will not be prepared to bear the
burden of another man’s children?
Therefore, the children oiften remain
back. But if as Pandit Thakur Das-
Bhargava pointed out, the children
also automatjcally come under the pur-
view of the Act, and are termed
“abducted” it is a matter that has to-
be .revigwed. These children are auto--
matjcally snatched away from their-
father. The mother is unwillipng to-
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take them with her. The result is that
the children are neither with their
father nor with their mother. That, I
think, is a very unfortunate position.
The worst of it is that the child is
left an orphan in a camp although it
has a father living.

Lastly, Sir, I do feel that the whole
system in which this matter is work-
ing should be reviewed. I do not deny
for a moment the necessity of having
some kind of a machinery for the
recovery of women. But the machinery
has come under fire again and again.
Many of the charges made against it
are very serious with the result that I
think the whole thing has to be really
reviewed. I would in this connection
bring to the notice of the House the
constitution of the tribunal. It is com-
posed of two Superintendents of Police,
one from Pakistan and the other from
India. Now, Sir, I for one can never
‘believe that such a Tribunal can do
justice. A tribunal of this nature has
to be constituted of people who have
experience of dealing with human and
psychological cases, with cases that
need sympathy, and the police are the
last persons who can do it. It is
absolutely necessary that we must
‘bring in a few women, and even men,
who have experience in social matters
and assoclate them with the work of
the Tribunal, not leave it to the final
verdict of two Superintendents of
Police on either side.

In regard to these camps, we must
see that the atmosphere there is
healthy and homely. No compulsion
‘should be thought of. It is a fantastic
position. Member after Member has
-pointed out instances of compulsion in
‘these camps. I myself have not visited
:any of these camps, though I would
-certainly like to do so. It is this com-
spulsion against which we are fighting.
1 do not want any decision to be
‘taken in an atmosphere of compulsion.
What is the sense of uprooting them
from their new homes, if they are
going to be subjected to compuilsion
even in camps?

25 FEBRUARY 1834 (Recovery and Restoration)

762
Amendment Bill

On principle no one can object to
this Bill. But we must very seriously
review the working of this measure,
especially the anomalies that -are
brought about in the matter of the
separation of the children. Of course,
this contingency was not foreseen at
the time the original measure was
passed. So, though I would not object
to the life of this measure being ex-
tended, I deflnitely think that the
whole thing has to be reviewed. With-
out that, I think any further exten-
sion will not be desirable.

Shri Tek Chand: WMr, Chairman, I
am willing to concede that no lapse
or passage of time can obliterate from
the tablet of human memory the gory
spectacle that was witnessed and
suffered seven years ago. I am also
aware of the important' human ten-
dency that time is a great healer and
the wounds howsoever severe, are
healed by passage of time. These
wounds take a long time for oblitera-
tion. In these circumstances, people
who are uprooted once, if they have
struck roots for the second time, do
not like to be uprooted for the second
time. In the case of these women who
were unfortunately abducted or who
fell a victim to certain temptations
and whose relations are on the other
side of the country, they have stayed
here; they have found homes and in
most cases happy homes;—they have
borne children and it is not morality
to tear them from the new homes; it
is not morality to snatch away these
children, bundle them together and
send them across the border. I have
known an instance personally and pro-
fessionally where I have seen the
father is crying; the mother is crying;
tire children are crying; they are all
begging to remain together: yet the
police, unfeeling and unmoved, is
simply tearing them away. Is this
morality? I have known instances
where they beg and implore in the
High Court but after the judgment of
the Punjab High Court was reversed,
the High Court {s wringing its hands
helplessly. The Highr Court has been
made impotent even to declare whether
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a person, falls within the category of
ahducted person or not. What is the
nature, what is the conduct of the
enquiry? 1 do not doubt the motives
of the high officers; I am even willing
to pay compliments to the deserving
personnel who had gone in the remote
parts of Pakistan and brought them
back; all honour to them; all credit to
them. But, I do not subscribe to the
method, the policy and the procedure
that goes on. Informers are engaged,
out of temptation or out of hostility or
party factions they lodge the informa-
tion. I know of at least one case in
my constituency, about the facts of
which I am aware personally as well
as professionally where there was a
Muslim lady—elderly lady. She had a
young daughter and she has a son and
they were the local Muslims who had
remained in this part. Because some
non-Muslim had an improper eye on
the young lady and wanted her, and
the brother declined and refused, to
give his sister away. It was stated that
she was an abducted person and a
curious thing happened. The mother
was taken away from the home of her
grown up son, the mother and the
daughter and the small children were
whisked away as if they had been
abducted; as if the Muslim mother had
been abducted by the Muslim son,
they were whisked away and sent to
Jullundur. We went to the Punjab High
Court and sald: You should look at the
definition of an “abducted person”;
how can a mother be treated as an
abducted person in the house of her
own Muslim son? The High Court said
that because of the rigours of the law,
because of the rigours of the interpre-
tation of this Act, they have been made
incompetent to sit in judgment over
that matter and held it wag for the
officials to decide whether she was an
“abducted person™ or not; it was not
within the ambijt of their jurisdiction.
The case was so shocking: the Muslim
son wanted his Muslim mother, they
" had no relations in Pakistan; they
were Muslims of this place. T had to
interest some of the distinguished and
hon. Members and it was after con-
siderable difficulty that the Muslim
mother was restored to her Muslim
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child here and was not thrown away
across the border. This is only one
instance where things have been hap-
pening regardless of the motives and
the objectives of the spirit of the Act.
They are relying upon informers. You
know very well, Sir, what class of
people these informers are and what
impels them to lodge informations.

On both sides they talk of morality.
And what is morality? Pray, examine
it. Morality in the case of a grown-up
woman who is married is what is her
independent, uninfluenced, unintimi-
dated wish in the matter. Remove
coercion, remove pressure, do not
frighten the poor woman by your uni-
formed police, by your bayonets, by
your concentration camps. Get her
independent opinion. And in the case
of a woman who hat been living in
this country for the last seven years,
who has been bearing children to her
husband, the only legal presumption—
almost conclusive presumption—should
be that she is living volunt.rily and
wants to live among her family, with
her flesh and blood, in this country.
That should be the presumption with
which they ought to start. But what is
it that you find? There are the child-
ren, there is the husband, there is
everybody. They want to live together,
You tear them asunder in the name
of morality.

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly state the point.

Bhri Tek Chand: My point is this,
that two formulae I wish to place for
thhe kind consideration of those who
are called upon to administer this very
delicate and difficult task. In the case
of majors the yardstick should be
their express wish; in the case of
minors the yardstick should be their
welfare. Therefore you have got to
ascertain in such a case what are the
wishes of that woman. And in assist-
ing her to express her wishes let her
come into contact with her relations
in Pakistan, let her come info contact
with her relations here, and let her
consider her position coolly, calmly
and dispassionately without the arm
of the law being there in the concen-
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tration camp. That is one suggestion
I wish to make.

In the case of a woman with children
the presumption should be that her
wish is to stay in the placé where the
children had been born; and therefore
make certain that though she has
been bearing the children to the man,
she really wants to leave him.

Then the quebdtion arises where the
children should go. I would ask the
Government, ransack all books on
private international law and you will
find that nationality goes with the
birth in the territory. They are,
according to our Constitution, the
citizens of this country. What right
have you to throw them beyond our
borders? They are your citizens and
they have a right to stay here. If
they have committed any crime or
offence. the only place to hbuse them
is the jails in this country. You can-
not throw them across your borders—
which you have been doing. That is
not international law. That is uncon-
stitutional. My suggestion with regard
to the children is therefore this. 1
can understand a suckling baby, a
small child in arms, needing the pro-
tection of the mother going along with
the mother who after cool, dispas-
sionate and deliberate consideration
has come to the conclusion that she
would rather stay with her relations
in Pakistan. But so far as children of
the Indian father are concerned, they
are also his flesh and blood, and it
they are not of suckling age but are,
say, five years, then the father can
look after them. This is a curious law
containing a most artificial definition
that the children who were unborn,
who were un-conceived at the time of
the abduction of the mother. are to
be deemed as if they had been
abducted. One can even understand a
child in its mother’s womb
being regarded as having been
-abducted. But I cannot consider a
child born some years after the alleged
abduction to be treated as an abducted
child. This, I submit, is a violation of
the language, violation of the law,
violation both of the letter of the law
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and of the spirit of the law. Every-
body has been talking of human
approach, Human approach, I submit,
is the wish of the major and the wel-
fare of the minor. With this yardstick
apply the law and you will find that
a vast majority of those whom you
are treating as abducted persons and
whom you are thinking of transfer-
ring as if they were transferable
chattel, in their heart of hearts they
want to stay in the country, with the
people with whom they have created
ties of blood, ties of affection, ties of
protection and ties of shelter.

Therefore, I pray let this law re-
main on the Statute Book, if it must,
for a year, but remember, it should
be treated in the case of those who
have borne children and who are
grown up, as if it were a dead letter.
It is only to be utilised in those very
rare and exceptional cases where, as
a result of some intimidation, coercion
or some diabolical influence, a woman,
against her wishes, against her will,
is being kept and in no other case
should this law be enforced.

1 am grateful to you, Sir, for this
opportunity given to me.

Shri Gidwani (Thana) rose—

Mr. Deputy-Speaker: Is {t necessary
to speak any more on this, unless the
hon. Member has got some very im-
portant points?

Shri Gidwani: Sir, I do not want to
repeat what has been already said. I
only want to suggest something. Just
as the Government has recently ap-
pointed 'a committee which is to
inquire into the working of infirmaries
and widow-homes, so there should be
a committee attached to this Depart-
ment, composed of members who
have been doing social work, because
it has deen conclusively proved from
every section of this House—people
who are wedded to the Congress, who
are loyal to the Congress, in their
speech have shown—that this machi-
nery is not worked in a human way.
It is working absolutely in a dangerous
way and has done more harm than
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good in many respects. So, this
machinery must be scrapped, ended
or mended. This is my first suggestion.

My second suggestion is that we
are voting every year Rs. 10 lakhs.
Last session I had put a question as
to how many vehicles this organisa-
tion had and I was told that there
were twenty-two = vehicles—motor
cars, station wagons and jeeps. I do
not know for what purpose they are
being used. I am aware—you will
excuse me, Sir,—that these staff cars
in many departments are being used
for picnles. Whether these vehicles
are also being used for picnics and
parties is the question. I want to
know whether the money is being
utilised properly for the purpose for
whichr it is granted.

Mr. Deputiy-Speaker:

audit of these accounts?

Shri Gidwanl: No, Sir. It is a
department by itself. It was under a
“super” Minister. I do not know
whether the accounts were properly
audited. I have no knowledge of it.
But, this was the reply officially given
to me. Therefore, I would suggest to
the Minister that he should give a
definite reply. I do not want to take
his time. I want him to give us a
definite assurance that in spite of this
wretched law, the law would be
administered as stated by the Prime
Minister, that no woman shall be sent
to Pakistan against her will, and that
she shall be given enough opportunity
to meet her relatives. I have also
gone to Jullundur Camp where I saw
babes in cradles, but the mothers had
gone to Pakistan. I feel it is a very
trying affair for the mother to leave
her baby and go to Pakistan. But,
that has been happening.

It is the first time that so many
Members have spoken and expressed
their opinion freely. Particularly 1
congratulate my Congress friends.
After all it is they who are responsi-
ble for all that is being done and
they could have brought this matter
in their party meetings.

Pandit Thakur Das Bhargava: Do
not malign the Congress Members by
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congratulating them. They have
always been doing their duty and are
outspoken.

Shri Gidwani: At least on this occa-

"sion, very well, something was done,

I hope the hon. Minister, Sardar
Swaran Singh will give us a definite
and categorical assurance that the
same thing shall not be repeated, and
that this organisation which deserves
condemnation from every part of this
House will either be mended or
ended.

Sardar Swaran Bingh: I admit at
the outset that it is a complicated pro-
blem and the reactions which have
been thrown out by the different hon.
Members are such that no one can
say in a dogmatic manner as to what
is correct and what is incorrect. I do
not propose to adopt that line. The
problem was a peculiar one, and
peculiar problems when viewed with
an ordinary background and ordinary
approach, are likely to result in a
state of confusion. But, I am glad to
note that there is almost unanimity
of opinion on the question of the
continuance of the recovery work, with
modifications, of course, I am also
glad to note that different sections of
the House are in favour of approach-
ing the problem not as a political pro-
blem. There may be political repercus-
sions as pointed out by the hon. Lady
Member from Bengal. But, our
approach has to be human and moral.
There has been difference of opinion
as to what is the outcome of that
human or moral approach and what
will be the resultant effect of that
approach. Some Members, viewing
the question on the basis of that
human and moral approach, have
come to one conclusion and another
set of Members have arrived at a
different conclusion. If it were a case
of an ordinary nature, it could have
been said with a certain amount of
confidence as to what is the correct
yardstick by which it should be
judged. But, the whole thing taok
place in a manner for which there is -
no precedent in history. Therefore,
the narmal concepts of legalistic
approach will not yield any suitable
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reply, not at least the correct and
practical reply. Most of the criticism
has been levelled against the organi-
sation by picking out cases and by
citing difficult cases. In a work of this
nature, it will be very difficult for
any one to say that all the cases have
been handled in a proper manner,
There may be mistakes; I cannot say
that there has been no mistake. But.
I would beg this hon. House to re-
member the extent of the problem
and the amount of work done and
then in the light of that volume of
work, to judge the number of mis-
takes or the number of hard and
difficult cases that have been cited,

I would, through you, Sir, like to
remind the hon. House that with
regard to the year in question, after
this House discussed the question of
extension last year, only one solitary
case has been cited—the Alwar case
which has been cited by my Barrister
friend from Rajasthan. There was
hardly any necessity to import all
the heat for citing one case. Even
that one case has not yet been decided
and I may assure the House that that
case will also be decided in conson-
ance with the principles which were
enunciated this afternoon by the
Prime Minister. Besides that case, no
other case has been cited whick might
have occurred during the whole of
last year. Earlier cases have been
mentioned. But, T would submit that
when we are considering the question
of extension, we need not go far back.
We have to judge in the light of what
is happening and what has happened
in the near past.

Sardar Wukam Singh: I have to sub-
mit that 1 Jdid not cite all the cases
one by one. All of them occurred
during 1953. I can pass them on to
the hon. Minister.

SBardar Swaran Singh: There are
always cases In which there may be
one aspect and when they are scruti-
nised the result may be entirely
different. but for obvious reasons 1
cannot go into individual cages. I will
give a Agure at this stage which will
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show that the charge that as soon as
a person is recovered and is taken
charge of and sent to a home, trans-
mission of that person to Pakistan is
more or less automatic, is not correct.
This contention or this allegation wii!
be amply refuted

Shri S. 8. More: How?

"Sardar Swaran Singh: I sm giving
the figure, if the hon. Member will be
a little patient.

I gave the figure of the persons who
were actually sent across during the
year 1853. Now, besides those persons
who were sent across, as many as 326
persons were restored to relatives in
India during the year 1953 after re-
covery, that is, they were not sent
across. When we compare this with
the figure of about 2,000 being the
number of persons who were seni
across, this does represent about half
the number sent across. It represents
that body of persons who, after re-
covery and after enquiry and after
investigation, were not sent across but
wcre either set free or restored to
their own relations here. Therefore. it
cannot be said as was argued in certain
quarters that the act of recovery
automatically results in the imprisons
ment, so to say, of that person and
she is automatically sent across. That
fs not correct.

I also gave this afternoon certain
figures relating to the children which
indicated that a very large number
of children were not actually taken
across, but were left behind. I will
separately come to this question of
children. At this stage, all that I
wanted to say was that this allega-
tion which has been levelled from
certain quarters is incorrect, viz., that
a person after recovery is under
duress or certain influences are made
to work and an atmosphere is created
in whickr there is no option left for
the person concerned except to go
across. That I would submit is not
the correct position. And after the
categorical statement made by the
Prime Minister himself this aflernoon
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in this House no doubt should have
been left in any quarter that these
cases would be treated in accordance
with the policy which has been enun-
ciated by the hon. Prime Minister.

Shrimati Renu Chakravartity: Is
there any time-limit for the stay in
the camp?

Sardar Swaran Singh: That question
of the stay in the camp is a bit diffi-
cult to decide, because there are always

two points. On the one hand it is said

that she ghould not be permitted to
stay for less than a particular perjod
for an obvious reason, viz.,, she should
be there long enough for an atmos-
phere to be created in which she can
express her will after getting into
touch with her relatives and after
having had opportunities of getting
the whole thing explained by social
workers. That is, there is always a
minimum time-limit, There should
also be a certain maximum time-limit
so that within that time some decision
should be taken with regard to that
woman. Steps will now be taken to
settle some broad time-limits. There
are already some informal under-
standings on that point and some
arrangement according to which they
are not detained for a very long time.
They will be expected to express their
desire after being kept there for a
certain maximum number of days.
Perhaps it will also be a good arrange-
ment if that will is ascertained not
immediately after the recovery, but
after that person is kept in a neutral.
friendly atmosphere for some time—a
minimum number of days—and after
social workers have had time to con-
tact that abducted person and after
opportunity had been given for the
relatives to meet her.

Shrimati Renu Chakravarity: There
is nothing like a specified minimum
time?

Mr. Deputy-Speaker: He said there
is a time-limit.

Sardar Swaran Singh: Obviously,
this is a matter of detail which can-
not be put in the body of thre Bill, but
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if there is any suggestion on that
point. I would beg the hon, Members
to weigh this in their own minds. It
is not a point upon which any sug-
gestion can be made off-hand, that it
should be 15 or 20 or 30 days, but
something rough could be there. At
the moment our arrangement is that
even after the decision by the Tribunal,
the woman is not moved across for
another 15 days so that if anybody else
has got any application to make or
any revision petition to flle, there
should be some opportunity glven for
that. That is the time-limit within
which we are working. But that
obviously does not indicate the maxi-
mum time for which these abducted
persons are kept in these camps, be-
fore their will is ascertained. How-
ever, I personally do not hold strong
views on this point. If any suggestions
could be given an this guestion of the
period for which they should be kept
in these camps, they would be most
welcome, particularly from the lady
Members of this House, because their
advice will be of great value in
determining what should be the
approach to this problem.

Shri P. N. Rajabhoj: What about

our advice?

Sardar Hukam Singh: Not from
Shri P. N. Rajabhoj.

Shri Gidwani: What about removing
the police atmosphere? -

Sardar Swaran Singli: I am pre-
sently coming to that point. It has
been suggested that the approach and
the atmosphere right from the time of
recovery up to the time of the dis-
posal of the case, should not be official
and there should not be any police
atmosphere. I entirely agree with that
proposition. But so far as the presence
of the police, and their utilisation for
recovery and guarding purposes are
concerned, obviously we have to
employ that agency, but so far as the
camp is concerned, the atmosphere
there is not police-ridden, and should
not be police-ridden. And I am parti-
cularly in favour of some socia)
workers, particularly lady workers,
being assoclated with this work, so
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that they can have ample opportuni-
ties to remove the complexes and
psychological fears that might have
been created. I am prepared to go
even a step further and say that even

in regard to the disposal of the cases,

the Tribunal should have at its dis-
posal, the advice of social workers, in
some form or other, either in the farm
of advisers or in the form of assessors
or in some other form; the advice of
the social workers of both the coun-
tries could be made available to the
Tribunal, so that the Tribunal can
come to a decigsion after hearing their
advice, in an equitable and proper
manner,

I shall take only a few minutes with
regard to the children. The problem is
difficult and the 1legalistic approach
which has been put forward from one
or two quarters about citizenship,
birth etc., I am afraid, is not tenable.

Shri 8, S. More: Why?

Sardar Swaran Singh: It is not ten-
able, because these very points have
already been urged in the High Court,
and the High Court had held that they
are invalid. That is my legalistic
reply. But 1 am prepared to approach
this problem, not from a legalistic or
narrow angle, but from a human
angle.

Shri 8. 8. More: But why have you
ousted the jurisdiction of the High
Courts?

Sardar Swaran Simgh: I am not
yielding.

Shri 8. 8. More: I am not challeng-
ing the particular hon. Minister, but
the original Act which is sought to be
extended now. I am asking this as a
lawyer. As my hon, friend Shri Tek
Chand has stated from his own per-
sonal experience, the courts have felt
incompetent to go into these matters.

I want to know why their jurisdiction
has been ousted.

Sardar Swaran Singh: Although it is
very tempting for me to argue the
legal aspect, yet on this ‘particular
ocraslon, I must resist that temptation,
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because the High Court went into this
question, and came to the conclusion
that the Act is intrg vires, and that
is an end of it. But this legalistic
question apart, if there is any point
worth considering, from a human and
social point of view, from the point
of view of the welfare of the children
as the guiding principle....

Shri 8. 8. More: May I make one
submission?

Sardar Swaran Singh: I am not
giving way.

Shri 8. 8, More: Our anxiety is to
safeguard the constitutional legalistic
approach.

Mr. Deputy-Speaker: Order, order.
All these points have already been
urged either by the one side or the
other.” What {8 the new explanation
that is required? Let lawyers keep
quiet. (Interruptions).

Sardar Swaran Singh: I was saying
that so far as the children are con-
cerned, the flgures given by me do
indicate that a fairly large number of
children are actually left belind. That
perhaps answers the point which was
made by my learned friend Shri Tek'
Chand. He himself was in doubt as to
what should be done with regard to
the childten and he was trying to find
some sort of different formulae about
a suckling child who is in the lap of
the mother and a child who has grown
up. I am only reminding him through
you, s0 that the complexity of the
situation might be fully appreciated
by this House that it is very dificult
really to give any set formula. Broadly
speaking, the welfare of the child
should be the guiding principle and
we propose to implement it. The wel-
fare of the child will be the deciding
factor in these cases. Therefore, the
custody of the child, or its being sent
across, is the point at issue. Whetner
you deflne that child as an abducted
child or otherwise, that ig the child
about whom I am making my sub-
mission, I must refute with the utmost
emphasis at my command the allega-
tions that have been made against
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Miss Mridula Sarabhai and also certain
other social workers. The task that
was being done was a very difficult
and delicate task and regard being
had to the number with which we are
concerned, it is really unfair that
allegations of that nature should be
made, particularly against a person, on
the floor of the House, who has not
got the opportunity to refute those
allegations. I want to place on record
the appreciation ¢f the Government
for the splendid work done by her and
by that large band of selfiless social
workers, most of whom are lady
workers who have done this work at
considerable risk and at considerable
unpopularity. But I have no doubt in
my mind that when these superficial
approaches are gone and when we are
restored to our normal way of think-
ing, posterity will remember thigs band
of selfless workers with a deep debt
of gratitude.

I have answered almost all the points
that have been raised. I have pur-
posely omitted to mention some of the
small points, particularly something
which was said about the staff and
about the amount of expenditure. This

point is constantly under review' and

no one will bé more anxious than my-
self if, after going into that, it is
found that either the transport is
superfluous or any of the employees
are superfluous—whether they are
permanent Government servants or
otherwise—we will take every step to
ensure that not & pie more is spent
than is absclutely necessary. With
these words, I would commend this
Bill for acceptance by the House.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Abducted Persons (Recovery
and Restoration) Act, 1949, es
passed by the Council of States, be
taken into consideration.”

The motion was adopted.
Clauses 1 and 2 were added to the Bill.

The Title and the Enacting Formula
were ddded to the Bill,
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The Deputy Minister of Extermal
Affairs (Bhri Anll K. Chanda): I beg
to move:

“That the Bill be passed.”
Shri M. 8. Gurupadaswamy (My-

sore): I want to make one submission.

Mr. Deputy-Speaker: I will call upon
Shri- Chavda.

Motion moved:

“That the Bill be passed.”
Shri M. 8. Gurupadaswamy rose—
Mr, Deputy-Speaker: Merely because
an hon. Member stands up and makes
a request, until I call upon him to
speak, he ought not to speak. I have
no particular antipathy towards the

hon. Member. But the other hon.
Member has not spoken at all

Now the hon, Member, Shri Chavda.
The speech should be short and swift.
It is already 7-5.

Wi WEAT (ITERIT) TSI
wgeE, € anmd f fe amed qR
W aHg @ w7 AYeT fEar | €W
et atd agn e A
@ T g oseN ww AT g
ST AGY AT ATGAT L A A aiwR
W A agt ¥ afgd AN
Y § Y arfeers ¥ 0 afed wwt
T ft § 9T el WY TR ¥ are
fes F ag arg ad TR AH @ d
fr oifetr 7 gwit @19 ot =wEER
ven wfgr A fear # R
@ g1 f& oy f wrfix gorr ot v
75t #t st & o swwd ¥ 91
Wargame & s0x af@dl d g
wwar g f5 artfeer Trdde ®
TWHF @7 I&T gAr Wiz AR
AT 9T § AT ATAT I ATLH  FT
¥ g B A da @ g
TR T [T A& wT @
g1 wiee deawr § fr groigw
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fas & wga os @re S @@
w® & 3o T § amg afvaE
R ¥ gad faaar ward w1 sqagIT
& arq frar € dar € sTagK a g
ff gat g w3 arr gardr foadt
afgd agi & ITE A9q AR T AYET
ZIRAMTF AT IXFF wg a0
TR At Ra v wanm focge
a% & v § 5 qifsmm arw
FF N afgd wiferrm ¥ & s
9T AT AG WAE W E | W
F1 a1 ag & & fr 3z 72 fr 78 37
A9 HIAIIIEA FI W@ ) I
Fragader far§ 1 WA e
aF 74 i g aga & afed agt
g 3R A T ATq A qrAT Ay
WRATF R Tfewm
¥ arq 3T W AT w78 IfRF
areq g AR A qrfeEE 7Y
HTEHTT T FHF T |

T8l $8 Ao afgT ¥ Ak 7 dR
wefafgs & a1 7 a8 4T |
g AF WO qfgA ¥ wA0w § 7
AR WAAT E | TEA ATA( FIRT
Mrgq afgdl #t ward & fauw & am
fear € 1+ &N ITF fasg a1 ¥3
ggr T § van fafrer wgw A/
feggz f femr € 1 AW W
IMTAATRATT 7 ($4T § TTAR 9 AR
uazend ¥ gfagm ¥ uF w7 A9
g AT T ATFAT | T ¥R G40 gAT
g fr T@ ot q9% ¥ g AV HIAT
T FAT @ T3 |

g8 & e g g, BT 37 3o
#1 2|Y g W WA ASBT FAT & |
qIfFea A /1T F=BT FIZR
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gl far, ag & $a @ wxar g , dfwa
tafed fe #rf gmrt ama g s
¢, &7 va ¥ arg qué A8 7 g,
HifF g at wark w7aT Argd § )

M ¥ xg " 9T [T raArg
TET HT AT ITH qT A ATTALIAT
7w e §, I ©Y qaresardy 2ar
f fe g aga seor s frar &
R amawar ¥ fod gefrg & fr o
T fe & 3a o ag w@AT 931 W
s AT wa ¥ fao
& TR KT GO A ¥ 7 qrT W
FTaTdy g o e @ R avad w1 A
faar

Shri M. 8. Gurupadaswamy rose—

Mr. Deputy-Speaker: Normally, I
expect hon. Members would not inter-
vene in every debate. The hon. Mem-
ber is doing it.

Shri M. 8. Gurupadaswamy: I am
gsorry, I do not want to speak when
such a remark i{s made.

Mr. Deputy-Speaker: I am not
making any remark. There are certain
persons who speak on every subject.
When everything has been said on the
subject, I did not expect the hon.
Member to intervene in this. Ordi-
narily, he does not intervene iIn
such matters. He has got a lot of other
work. He has been contributing to the
debates of this House in the matter of
economics, [n the matter of seri-
culture and other matters. Therefore,
it is not denying the hon. Member any
opportunity. The Chair knows that
normally ke is not taking part in such
matters. There is no aspersion against
the hon. Member. He is always alert,
energetic, very enthusiastic and
speaks well

S8hri M. 8. Gurupadaswamy: I very
much regret what you have said.
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Mr. Deputy-Speaker: Even these re-
marks?

Shri M. 8. Gurupadaswamy: What
you said before, that I am intervening
in every debate, on every subject.

Mr. Deputly-Speaker: There are filve
hundred Members. The hon. Member
will bear with me; if all tire 500 Mem-
bers want to speak, shall I allow all
of them to speak without exercising
any discretion in this matter? Shall
we =it all the 365 days? Unfortunately,
we have only 363 days in the year. If
every hon, Member stands up and says
he has a right, I have also an equal
right to say I cannot allow him. That
is what I want to convey. There is
no aspersion on the hon. Member in
this particular matter.

Shri M. 8. Gurupadaswamy: I am
not questioning your right, Sir.

Mr. Deputy-Speaker: The hon. Mem-
ber is getting up again and again and
I am trying to close this at 7-15.

Shri M. 8. Gurupadaswamy: I very
much regret the remark that I am
intervening in every debate.

Mr. Deputy-Speaker: So far as this
Bill is concerned, I am yet to see what
new points the hon, Member is going
to add. We are in the third reading
stage.

Shri M. 8., Gurupadaswamy: I know
I am intervening in this debate at the
third reading stage. I know the pro-
cedure of the House.

Mr. Deputy-Speaker: Well, let us
hear him.

Shri M. 8. Gurupadaswamy: Mr.
Deputy-Speaker, Sir, I want to make
one observation and it is this. This
department was functioning under the
External Affairs Ministry. Originally,
this was under the Ministry of Re-
habilitation.

Sardar Swaran Singh: It has always
been under the External Affairs
Ministry.

Shri M. S. Gurupadaswamy: This
matter relates to the problem of
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restoring women who were abducted

at the time of partition. The Rehabili-
tation Ministry is dealing with the
question of rehabilitating those per-
sons who have left their homes in
Pakistan.

Sardar A. 8. Salgal (Bilaspur): That
is a different question.

Shri M. 8. Gurupadaswamy: This
matter is very much related to the

problem of rehabilitation.
An Hon. Member: Not at all

Shri M. 8. Gurupadaswamy: I beg
to submit that this function may as
well be entrusted to the Rehabilitation
Ministry and it is not necessary to
continue this department under the
External Affairs Ministry. That is my
first submission.

Secondly, I want to know what are
the reasons for removing the previous
person from this department. No
reason has been given so far either
to the House or at any time....

Mr. Deputy-Speaker: What is the
meaning of “previous person™?

Sardar Swaran Singh: This has no
relevancy at the third reading stage,
Sir.

Shri M. 8. Gurupadaswamy: The
removal of a person who was manag-
ing all these affairs previously....

Sardar Swaran Singh: Who says
that? Who was removed?

Shri M. 8. Gurupadaswamy: I want
the reasons for that.

Mr. Deputy-Speaker: We are now in
the third reading stage. The hon.
Member can advance reasons why the
Bill ought not to be passed, and he
need not ask why the person has beer
removed. Does he mean to say that
because the person is removed, the
Bill ought not to be passed?

Shri M. 8. Gurupadaswamy: I want
to point out, Sir....

Mr. Deputy-Speaker: I want to volat
out that we are in the third reading
stage. The hon. Member may say that
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{Mr. .Deputy-Speaker]
the -Bill ought to be thrown into the
waste-paper -basket; he can advance
arguments for that. But, because a
person-has not bsen put in charge of
it, it is not a reason for throwing the
,Bill out,

Shri M. 8, Gurupadaswamy: I only
want to.show that .the mackinery has
not been working properly and it bas
not been manned . propecly.
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‘Mr. Deputy-Speaker: The hon. Mem-
ber Is not adding anything to the
argument which will enable the House
to come to one conclusion or ibe

. other.

The question is:
“That the Bill be pagsed.”
The motion was adopted.

The House then adjourned till Two
of the Clock on Friday, the 26th

February, 1964.



